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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

) Wednesday, 19ih November, 1947

The Assembly met in the Assembly Chamber of the Council House at

Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar)
in the Chair.

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

DIVISION OF ASSETS BETWEEN INDIA AND PAKISTAN

58. *Shri Biswanath Das: (a) Will the Honoursble Minister of -Home
ARairs be pleased to lay on the table of the House a statement embodying the
principles on which division of assets including those of the Defence Depart-
ment are made between India and Pakistan?

(b) What is the basis underlying such principles, vis., populatiop or mutual
contribution of -taxation or any other basis in deciding such principles? ’

(c¢) Do Government propese to place in the Library of the House a detailed
account of population, area and also map or maps. showing the respective Rail-

way lines, canals and river courses etc., in the respective areas of India and
Pakistan? : '

The Honourable Sardar Vallabhbhai Patel: (a) and (b). I lay on the table
the terms of reference of the Expert Committee on the division of assets .and
liabilities which sets out the general principles. It is obviously impossible to
have.an uniform basis for all assets and liabilities as account has to be taken of
all ciroumstances such as physical location, territorial distribution, and the
requirements of the Dominions. I may however mention that the division of
the “assets and liabilities is not yet completed and as some of the outstanding

issues are likely to be referred to the Arbitral Tribunal I am unable to give any )
further information at this stage.

(c) A statement and maps are placed in the library of the House.

Terms of reference of Expert Committee No. I1.—Assets and Liabilsties

(1) To compile lists of assets by broad categories showing value and present location.

(2) To make recommendations as to the division of assets bet the two ¢ Govern¢
ments. Theg inciple should be to secure the greatest good of the two States, but if there
are disputed claims for fixed assets, like plant and machinery, the removal of which might

be detrimental to the interests of the other Government, the facts of each case should be
reported for consideration by the Partition Counoil.

(3) When division is impracticable, to make recommendation either for mutual assistance
or for joint administration or for any other arrangement for such period as may be necessary.

(4) To make recommendations in regard to the financial settlement between the two
G%venﬁn:’o;ltsaﬁaingfrom the above as well as from an allocation of the public debt, pensionsand
other liabilities.

(8) To recommend measures for giving effect to any transfer of assets after the recommenda-
tions have been accepted by the Partition Council.

( 147 )
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1.—Statement showing area and population of India and Pakistan (Provinces
only) according to the Boundary Commission’s award based on 1941 census

(For details please see enclosed statements)

India Pakistan '.F‘ota.l
4rea (5¢. ,:;u)-) (Ineludes Chicf Commissioner’'s 631,603 233,843 865,446
- Poglation-
Hindus— ’
Scheduled Castes « .+ . 35,123,197 4,797,610 39,920,807
Others . . . . 135,966,223 8,028,566 143,994,720
Oevte not retwned or Adé' Dharmis 6722457 " ob16,045 7,299,108
Mudims « . - . 81,798,226 47,605,277 79,398,503
Indion Chrisians .« . 2,801,106 444,601 3,245,706
Anglo-Indians  + . . 102,593 11,343 113,036
Porsees . . . . 97,382 4,586 101,968
Sikhs e e . 2,841,850 1,593,547 4,165,007
Juine . . . . . 563,619 114,753 578,372
Buddhists . . . . . 07,158 100,280 167,413
Todes - o .« . . 16,079,283 633,973 16,713,256
Others TN . 146,304 26,529 169,838
Torar . 230,104,072 65704650  $95,808,333
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STARRED QUESTIONS AND ANSWERS 155

Mr, B. Poker Sahib Bahadur: In view of the long statement that hag been
placed on the table of the House which does not enable Members to scrutinize
it at this stage, may I suggest that an opportunity to put supplémentary ques-
tions on this question may be afforded to the House tomorrow ?

Mr. Speaker: I am afraid it is not possible to do so. In fact, I was thinking
of requesting Honourable Memberg that in cases where they’ want information -
of this type, it is better that they put in unstarred questions. Starred questions
always create a difficulty of this nature. Further, I felt from the answer given
by the Honourable Home Minister that, any question on -this matter “would
necessarily be relating to a matter which in'in the nature of sub judice. As the
matter is referred to arbitration it is desirable that no further questions are put.

FxaTioN oF Basioc VALUE oF CURRENCY

59. *Shri 8. Nagappa: (s) Will the Honourable Minister of Finance be
pleased to state whether there is any scheme or proposal under contemplation
of Government for fixing the basic value of the currency?

(b) What portion of the Indian Union finance is in the shape of paper cur-
rency and in coin?

(¢) Do Government propose to consider the desirability of changing the
design of the present currency to suit the Indian Union Government?

(d) What percentage of inflation were the Government able to check by
withdrawal of Rs. 1,000 and Rs. 500 notes?

(e) What portion of the basic value of the currency is in Gold Reserves?

The Honourable S8hri R. K, Shanmukham Chetty: (a) I regret I do not
follow the question.

_(b) Presumatly the Honourable Member wants to know the total notes and
coins in circulation. The total notes in circulation on 7th November. 1947
amounted to Rs. 1,200'75 crores. As regards coins, the exact amount is not
known but the value of coins put into eirculation since 1914-15 to the end of
1946-47 amounted to Rs. 243-32 crores.

The detailed information about notes is contained in the Weekly Accounts
of the Reserve Bank which are published in the Gazette of India that as regards
coins is contained in the Reserve Bank's Report on Currency and Finance for
1946-47.

(¢) Yes. The matter will certainly be taken into consideration.

(d) The object of the demonetisation of high denomination notes was not fo:
check inflation but, as explained in the Press Communique issued on the 12th
January 1946, to bring the black market operations within the knowledge of the
Government and the taxing authorities in particular.

(e) The value of the gold holding of the Reserve Bank, as given in its weekly
Accounts, is Rs. 44-41 crores.

Shri 5. Nagappa: Arising out of the answer to part (d) of the question may
I ask the Finance Minister whether there is any scheme under the contempla-
tion of Government to check inflation?

The Honourable Shri R. K. Shanmukham OChetty: With regard to this matter
a complete answer cannot be given in the course of an answer to a question.
But I may tell the Honourable Member that the problem of inflation today can.
be checked only by increasing the volume of production in the country. The
Government is taking every possible step in that direction.

Shri B. Das: Is the Honourable the Finance Minister aware that one of his-
predecessors, Sir Jeremy Raisman, passed an ordinance withdrawing all the-
silver coing that were in circulation? Will the Finance Minister tell the House-



3

156 ) CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [19tm Nov. 1947

how much of the coins, valued Rs. 248 crores, were withdrawn from circulation?
As far as I know, all the silver coins were withdrawn.

The Honodrable Skri R, K. Shanmukham Chetly: If the Honourable Mem-
ber wants to have information as to the amount of silver coins withdrawn from
<irculation, I would like to have notice of that question.

Shri Ajit Prasad Jain: Will the Honourable the Finsnce Minister inform
the House what was the total value of the Rs. 1,000 and Rs. 500 notes which
were cancelled in 19467

The Homourable Bhri R. K. Shanmukham Chetty: The totsl value of high
denomination notes in ciréulation on 11th January, 1946 wae Rs. 14897 crores
and the totel value of notes exchanged up to 10th October, 1947 is Rs. 134'94
Crores.

Pandit Lakshmi Kanta Maitra: Will the Honourable Miinister- tell the House
as to what is the value of the paper currency in circulation ? S
. The Honourable Shri R.:E. SBhaamukham Ohetty: The gold that we have
in the currency reserve is valued at Rs. 44.41 crores. ~

Pandit Lakshmi Kanta Maitra: What about silver?

The Honourable S8hri R. K. Shanmukham Chetty: With regard to the hold-
ings of silver, Government do not generally publish any information on that
point, and I regret I am not in a position to give the information.

Mr. B. Poker Sahib Bahadur: Will the Honourable the Finance Minister
be pleased to state how far the object of bringing to book black-marketeers,
which is said to be the object of withdrawing high denomination notes, has been
.achieved by the order issued by the Government?

The Honourable Shri R. K. Shanmukham Chetty: At any rate a very fruit-
ful avenue for black-marketing has been closed by the withdrawal of these high
-denomination notes. With regard to the examination of the notes surrendered
-and exchanged, the matter is still under the examination of the Central Board of
Revenue and some of this will come out during the Tax Investigation Commis-
sion's work.

Shri M. Ananthasaynam Ayyangar: May I usk when the last valuation was
made? The Honourable Minister said that the backing for this currency is in
the form of gold of the value of Rs. 44-41 crores. May I ask when the last
-valuation was made, whether it is being made from year to yesr, or whether it
‘has been made recently on the bloated prices that rule the market at present?

The Honourable Shri B. K. Shanmukham Chetty: No, Sir. Our gold in
the currency reserve is very much under-valued. In fact we have not revalued
the gold at all after the rise in the price of gold. As Honourable Members must
be aware, the internal price of gold in Indis is very much more than the world
price of gold. At the rate of the world price the gold as reserve for our currency
will be worth Rs. 90.80 crores. .

Shri M. Ananthasayanam Ayyangar: When was this valuastion—Rs. 44.41
crores—made ?

The Honourable Shri-R. K. Shanmukham Ohetty: That was made years
.ago when the price of gold was stable.

Shri S. Nagappa: In view of the fact that black-marketing is etill rampant,
‘what further steps do Government propose to take?

Mr. Speaker: How does it arise out of the question? .

Shri §. Nagappa: Sir, it arises out of the answer to part (d) of the question
where the Honourable Minister has stated that the object was to check black-
marketing, 1 wish to know what further steps Governmept propose to take
ag still there is black-marketing? .

Mr. Speaker: .I am safraid it does not arise out of the question. Next ques-
‘tion.
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DismoNouriNG THE Iwpraxn Uxiox Frac

60. *Shri 8. Nagappa: Will the Honourable Minister of Home Affairs be
pleased to state:

(a) whether Government are aware of any incident of dishonouring tha
Indian Union Flag anywhere in India;

(b) if so, where;

(c) what action Government have taken so far; and

tak(d) if no action has been taken yet, what action Government propose to
e?

The Honourable Sardar Vallabhbhal Patel: (a) and (b). A few cases of dis-
respect to the Flag have been reported from Madras, Bombay, West Bengal, the
United Provinces, Ajmer-Merwara and Delhi,

(¢) and (d). In some eases, where Government servants were involved, suit-
able disciplinary action has been taken. In other cases action has heen taken
under the law.

Beth Govinddas: Is it not a fact Sir, that in several Indian States, on the
15th of August the Indian flag was dishonoured and one of those States is Maihar
in Central India? : _

The Honourable Sardar Vallabhbhai Patel: On enquiry made from the State
concerned, the reply has been received that they. hoisted the National flag and
took part in the ceremony.

Seth Govinddas: Are there any other Indian States where the Indian flag
was dishonoured ?

The Honourable Sardar Vallabhbhai Patel: A reference was made %
Hyderabad and they also denied the allegation.

Pandit Balkrishna Sharma: During the last session of the Constituent
Assembly 1 brought to the notice of the Honourable the Leader of the House as
also the Honourable the Home Minister that in my province the Army Command
had issued a notice that on the 15th August if orders were to be received replac-
ing the Union Jack by any other flag, no ceremony will take place. Is the
Government aware that such an order was issued by the U. P. Command and
that as the result of that order, no flag hoisting ceremony was performed in any
Military Cantonment or establishment in the United Provinces? May I know
if the Government are aware of these facts and whether any notice has been
taken by the Government of these facts and whether the military officers have
been proceeded against?

The Honourable Sardar Vallabhbhai Patel: I have got s report giving in-
formation so far as the United Provinces are concerned. One officer failed to
hoist the national flag and he was dismissed, The Principal of a European
School failed to hoist the flag on Independence Day. The grant to the school
was suspended, as also in some cases where sufficient enthusiasm was not
shown. There is no other case so far as the U. P. is corcerned.

An Honourable Member: Does the Honourable Minister know that the
R. S. 8. and Hindu Mahasabha bodies are often maligning and staging against
the National flag and delivering lectures? Is he aware of any such facts?

Mr. Speaker: Order, order.

An Honourable Member: May I know if the Honourable Minister is aware
of the fact that exception was taken by a very high military official of Indian
Forces to the wearing of National flag badges at a dinner given in honour of the
Pakistan military personnel in Delhi?

The Honourable Sardar Vallabhbhai Patel: Government have no knowledge.
In fact if any proof is given, enquiry will be made.



1568 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [19TH Nov. 1947

Shri 5. Nagappa: Mav I know whether Governicent Lias received suv repra-
sentation from people of the Hyderabad State as 1eﬂards the dlshonounn* of the
National flag? . 3

The Honourable Sardar Vallabhbhai Patel: As I have already stated, a
reference was made to the State concerned and a denial was issued publicly by
the Hyderabad Government.

Shri S. Nagappa: In practide if a particular State dlshonours the National
Flag and on enquiry if it denies the fact, what do the Government propose to do
to investigate into the matter and see that proper honour is given to the flag?

The Honourable Sardar Vallabhbhai Patel: The denial is accepted.

NuUMBER OF RADIOS IMPORTED AND BROADCASTING STATIONS IN.INDIA

61. *Shri 8. Nagappa: Will the Honourable Minister of Information and
Broadeasting be pleased to state:

(8) the total number of broadcasting stations in India province wise;

(b) the total number of radios imported during the last 8 years—year
wise; and

(c) whether Government propose to provide the rural areas with more
radio sets?

The Honourable Sardar Vallabhbhai Patel: (a) Bix; 2 in Madras, 1 each in
Bombay, West Bengal. United Provinces and Delhi.

(b) 1944.45—895. -

1945-46—5,982.
1946-47—1,07,114.

(c) Provision of community sets for rural areas is undertaken by Provincial
Governments and the basic plan of development covers this item,

Seth Govinddas: Are the Government aware that in the Central Provinces
there is no broadeasting station and the Government several times promised that
in Nagpur they are going to have one. May I know by what date the Nagpur
bruadeasting station will be established ?

The Honourable Sardar Vallabhbhai Patel: Nagpur is included in the 5-year
Plan, and steps are being taken to start broadcasting stations in all the five
provinces covered by the new Development Programme, by the beginning of the
néxt year.

Prof. N. @. Ranga: When is the promised broadcasting station for the
Andhra area going to be started?

The Honourable Sardar Vallabhbhai Patel: Just about the same time as in
Nagpur.

Shri Jadubans Sahay: In view of the fact that there 1is mo broadcasting
station in the province of Bihar, do the Government propose to take immediate
steps for having such a station?

The Honourable Sardar Va'labhbhai Patel: The first broadcasting station
that begins to function hereafter will be at Patna.

Shri 8. Nagappa: Is it a fact that the Honourable Minister for Public In-
formation in Madras has made a representation to the Central Government as
regards the great importance of having a Broadcasting Centre at Bezwada for
the Andhra publie?

The Honourable Sardar Vallabhbhai Patel: It has been announced already
that Bezwada is to be one of the stations under the new programme.

Shri Raj Krishna Bose: Is it contemplated to open a broadcasting station
very soon in the province of Orissa?

(No reply)
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NUMBER OF STATES ACCEDED TO THE Ixp1ax Uxiox

62. *Shri S, Nagappa: Will the Honourable Minister of States be pleased
to state: ;

(a) the total number of States that have so far acceded to the Indian
Union;

(b) the number of their representatives in the Constituent Assembly;

U (c) the total population of the States that have come under the Indian
nion;

(d) the number of States that are still neutral; and

(e) the number of States that have joined Pakistan?

The Honourable Sardar Vallabhbhai Patel: (a) I refer the Honourable
Member to the statement which I shall be laying on the table of the House in
regard to the Instrument of Accession executed ir_y Btates.

(b) 68.

(c) 72,000,000 (nearly).

(d) One (i.e., Hyderabad).

Ae) We have no official information. .

Shri 8. Nagappa: Arising out.of the answer to part (b); may I ask, Sir, out
of the 63 representatives, how many of them are Harijans and why the States
have ignored the Harijan representation? .

Mr. Speaker: Order, order. The Honourable Member can ascertsin him.
aelf.

Shri H. V. Eamath: How many of these representatives are elected and
how many nominated?

The Honourable Sardar Vallabhbhai Patel: 50 per cent. are elected. accord-
ing to the settlement made between the two negotiating Committees.

Shri ‘Ajit Prasad Jain: Is the Honourable Minister aware that eight villages
of the Hyderabad State have declared independence, and how do the Govern-
ment propose to deal with those villages? - . PR :

-The Honourable Sardar Vallabhbhai Patel: I do not think the question
arises.

-~ Shri Vishwambhar Dayal Tripathi: Is Junagadh now included in the Btates
that have joined the Indian Union? _

The Honourable Sardar Vallabhbhai Patel: Junagadh State acgeded to
Pakistan and for that all this trouble arose. I thought the Honourable Member
knew about this.

Prof, N. G. Ranga: Is it not proposed to fix any time limit for these nggo-
tiations with ‘Hydérabad in regard to the question of accession? ¥

The Honourable Sardar Vallabhbhai Patel: Well, the date given this time,
that is about the 25th of November, is probably the last. .

Shri Jai Sukh Lal Hathi: Is the Honourable Minister aware that the Taluk-
dars in the Thanas of Dabhoda and Nirmali in Western India and Gujerat States
are not allowed to accede and have been kept attached to Baroda Btate?

The Honourable Sardar Vallabhbhai Patel: I prcmise to make enquiries. I
have no information on the subject. ) ¢ Hyderabad

Prof. N. G. Ranga: Is it not a fact that seven o eight villages o , eraba
Btate, which have declared themselves independent of the Nizam's cqnu;ol,
have asked the Government of India to let them come into the Indian Union’?

The Honourable Sardar Vallabhbhai Patel: We have received no application
for accession from any of the villages referred to.
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FinaxciaL StasiLity oF INDIA

63. *Bhri Biswanath Das: Will the Honourable Minister of Finance be
pleased to state:

(a) whether the statement made by him at a recepiion accorded to him by
the Indian Merchants’ Chamber of Commerce at Bombay, as reported by the
Associated Press of India from Bombay on the 29th September, 1947 that
“in a war-torn world where financial foundations of many countries have been
shattered, those of our country are very sound. Our capacity to borrow is as

sound as that of the United Stutes of America. We stand on firm foundations®’
represents the correct version;

(b) the extent and amount of money (in terms of rupees) for which currency
motes were issued till the date of declaration of World War No. 11 in. 1939 end
the bullion backing which the curreney- note ‘isstre hiad for ltself in India; =~ -

(c) the extent and amount of money (in terms of rupees) for which cur-
rency notes issue stand upto the end of June 1947 and also the bullion back-
ing which the currency notes issue had in India upto the end of June 1947; and

(d) the respective silver and gold reserves of the Government of India and

those of the Government of the United States of America on the 80th June,
19477

The Hopourahle Shri R. K. Shanmukham Cheity: (a) Yes.

(b) Rs. 216-78 crores and Re. 4441 crores respectively.

(c) Rs. 1,265-17 crores and Rs. 44.41 crores respectively.

(d) Presumably the Honourable Member is referring to the reserves of the
Central Banks. I would refer him to the statistics contained in the Reserve
Bank of India Report on Currency and Finance for 1946-47 and Reserve Bank
of India Bulletins which are published every month.

Bhni Biswanath Das: Bince the statistics for Provinces are not kmown and
since it is not readily available to the Members of this House, will the Honour-
able Minister be pleased to lay on the table a copy of the reference he has just
referved to? .

The Honourahle Shri R. K. Shanmulien Chetty: My Honoursble friend is
oonfusing the statiasical publications, It is not the statistical Abstract of India.
The Reserve lzhank of India publishes ;;nonthly bulletin which contains these’
statistics; whiah is mb' ily available; ] ish a0 geanal mport on
Currency and Finance, copies of which are m Library of the Houss
mdﬂ&xmnoﬁ.lvillmthﬂoqphmhpﬂhm.

Shyl Biswanath Pag: Six, grisi ouhd&arf&ytpﬁmwe&em
Minister has given in respeet of (b), I should to know the value of the
silver and golglresmes that we have against our paper currency.

Mr. Speaker: That has already heen apswersd in Mo Smil quesiion.

Mr. Biswapath Dat: I am somry I could met bear i, Sir.

My, Speaker: The Homoumble Member may refer to the proceedings.

SALARERS 70 STa PP oF Foop, TEXTELES AND INDUSTRIES DEPARTMENTS
4. *Mr, R. X. Btghwa: Will the Honourable Minister of Finance please
state the total amount of salaries paid to the entire staff for each of the years
1044, 1945 and 19468 under the heads ‘Food, Textile and Industries’, articles
of which are under the control of the Government of India?
The Honourable Bhri B. K. Shanmukham Ohetty: The expenditure in each
of the three financial years ending with 1946-47 was as followa:
1944.45 1045-46 1946.47
Rea. 1,04,70,935 1,44,61,6879 1,39,31,263

~
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Mr. R. K. Sidhwa: Sir, will the Honourable Minister also indicate what is
the expenditure on the control of petrol, if he has figures?

The Honourable Shri R. K, Shanmukham Chetty: I want notice.

Prof. N. G. Ranga: Is any effort being made, Sir, to cut down the expendi-
ture under this heading?

The Honourable Shri R. K. Shanmukham Ohetty: As controls are relaxed
the expenditure will automatically go down. .

Prof. N. G. Ranga: 1s the Honoursble Minister quite satisfied that the
expenditure that is now being incurred has got to be incurred and there is no
possibility at all of its being reduced even under the present circumstances?

The Honourable Shri R. K. Shanmukham Chetty: Government always keep
in view of the possibilities of retrenchment in every Department.

Prof. N. G, Ranga: Sir, that does not quite meet my point at all. Is any
serious effort being made to keeg & close watch on thig expenditure and is there
any machinery whose business it is to review this expenditure from time to time
and see that it is cut down? _

The Honourable Shri R. K. Shanmulham Ohetty: Sir, every proposal for
new expenditure which is pypé u-by a. Depestmeenk of Gosernment is very care-
fully scrutinised by the Ministry of i‘u:ua nce. Only then the establishment comes
into force, and thereafter it is the duty of the Departmental Heads to see that
no surplus staff is retained when there is no need. That is the general principle
governing all establishments of Government Departmenta.

Bhri M, 8. Aney: May I ask the Honourable Member whether he contem-
plates the possibility of the reduction of expenditure under shis heading, and also
the possibility of the de-control of these things in the near future?

The Homourable Shri R. K. Shanmukham Chetty: Sir, as the Finance
Minister, 1 am always interested in reducing expenditure in every Department-
Therefore, I am on the Honourable Member's side so far as that point is con-
cerned. With regard to the possibility of decontrol, I am afraid a subject like
that cannot be dealt with during question fime.

Shri K. Banthanam: May I know, Sir, if the figures given by the Honourable
the Finance Minister include the cost of the salaries of the maintained by
Provincial Governmente for the same purposes?

The Honourable Shri R. K. Shanmukham Chetly: No, na. These are the
expenses of the Cenfral Government.

8hri X, Santhanam: Will the Finance Minigter let the Members know the
total expenditure incurred on this by the Uentral Government as well as the
Provincial Governments?

The Hopourable Shrt R, XK. Shapmukham Obhstty: The figures regarding
the provinces are not available.

Mr. RB. K. Sidhwa: May I know, Bir, the expenditure of the Textile Com-
missioner's Office in Bombay as far as the Central Government is concerned?

The Honourable Shri R. K. Bhanmukham Chetty: Expenditure on textile
control as & whole was Rs. 46,59,679 in 1946-47. This includes the expendi-
ture on the Textile Commissioner's Cffice.

Bhri Raj Krishna Bose: Will the Honourable Minister please state what
was the total expenditure on control of food only for the year 1946-47?

Tne Honourable Shri R. K. Shanmukham Chetly: The expenditure for the
control on foodstuffs for 1946-47 was Rs. 85.38,887.

Shri M. Ananthasayanam Ayyangar: A request was made by this House
to the previous Government to appoint a Committee to investigate the possi-
bilities of retrenchment in the staff of the Government of India. Is the Honour-
sble Minister continuing the proposal?
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The Honourable Shri R. K. Shanmukham Chetty: Sir, it was my intention
soon after I assumed office to appoint an economy committee but we got such
@ shock on account of these communal disturbances that I thought I must wait
for some time before I set up any machinery of economy for the purpose.

Dr. B. Pattabhi Sitaramayya: Will not the appointment of an economy
committee add to the expenditure still further?

The Honourable Shri R, K. Shanmukham Ohetty: The immediate effect
will be an increase of expenditure.

LoaN BY INDIA TO PAKISTAN

o t‘: *Mr. B. K. Sidhwa: Will the Honourable Minister of Finance please

(8) the amount given on loan by the Government of India to the Govern-

ment of Pakistan, after the division of India i.e., after the 15th August,
1947; and

(b) the conditions under which this loan is given and when it is repayable?

"The Honourable Shri R. K. Shanmukham Ohetty: (s) The Government of
India have not given any loan to the Government of Pakistan.

(b) Does not arise.

"Bhrl H. V. Kamath: Hag the Pakistan Government asked for any loan
from the Government of India?

The Honourable Shri R. K. Shanmukham Chetty: No, they have not asked
me and they would not get it even if they asked for it.

Shri B. K. Sidhwa: May I know what amount was given to the Pakistan
Government on the day when they separated and what amount out of it is to
be repaid to the Government of India?

The Honourable Shri R. K. Shanmukham Chetty: From the cash balance,
an amount of Rs. 20 crores was given to the Pakistan Government at the time
of Partition for theni to start the new concern.

-

Dr. B. Pattabhi Sitaramayya: Is the Honourable the Finance Minister
aware of the fact that it was said in the Press sometime ago that the Imperial
Bank made a loan of Rs. 10 crores to the Government of Pakistan?

The Honourable Shri R. K. Shanmukham OChetty: I have no information
a8 to whether the Imperial Bank has made any loan to the Pakistan Govern-
ment. I do not think that they have. But this Rs. 20 .crores is the. amount
which was placed at their disposal when the partition was actually effected
because the Pakistan Government must necessarily have a cash working balance
to start its business. - '

Shri K. Santhanam: Was this amount of Rs. 20 crores given on loan or as
advance, and to what account was it to be debited? -

The Honourable Shri R. K. Shanmukham Ohetty: The exact proportion in
which the cash balance of the Government of India on the 15th August 1947
is to be divided is a matter which will come before the Arbitral Tribunal and if
these Rs. 20 crores come within that limit, that means DPakistan gets these
Rs. 20 crores.

Prof. N. G. Ranga: Or otherwise?

The Honourable Shri R. K. Shanmukham Ohetty: They may get more or
‘they may get less. It all depends on the decision of the Arbitration Tribunal.
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I;. RB. K. Sidhwa: May I know if these Rs. 20 crores is Pakistan's dne
share
Mr. Bpeaker: It is obvious from the answer that it is only an estimate,

The Honourable Shri B, X, Shanmukham Ohetty: Their share of the cash
balance is & matter which is to be decided by the Arbitral Tribunal,

GOVERNMENT EMPLOYEES OPTING TO SERVE INDIA

66. *Mr. R. K. Sidhwa: (a) Will the Honourable Minister of Home Affuirs
please state the total number of Government employees serving in various de-
partments in Pakistan Government, who have desired to opt out and serve in
the Government of India Departments?

(b) How many have actually been transferred and how many still require
to be transferred ?

(c) If the transfer is not complete, what steps do Government propose to
take to send for them and within what period?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). On the basis of
available information the number of Central Government servants who were
employed in the offices located in Pakistan areas and opted for service in the
Dominion of India is 1,39,708; the number of such Government servants who
have so far been transferred is 1,19,228; and the number of Government
servante who are yet to be transferred is 20,480. .

(c) The Government of India are trying their best to get the transfers com-
pleted as early as possible.

Seth Govinddas: Is i} & fact that those Government servante who, in the
beginning, desired to go to Pakistan now do not wish to go there and want that
they should be retained where they are?

The Homourable Sardar Vallabhbhai Pate]l: Those who have opted for
Pakistan will ordinarily be sent there or have gone there, but in some cases &
person is entitled to finalise his option within a period of six months. If within
the period of six months they do not change their mind, then the option stands,
but if within those six months they change their option and want to go to the
other Dominion then the question will be decided on their revised option.

Mr, R. K. Sidhwa: Out of the figure of 1,39,703 who have opted for service
in-the Dominion of India, may I know how many are in the Railways, how
msny in the Posts and Telegraphs and how many in the Customs?

The Honourable Sardar Vallabhbhai Patel: I am not in a position to give
the figures per Department, but I will make enquiries and supply the informa-
tion if so desired.

Bhri M. S, Aney: Can this option be exercised by them after their going to
Pakistan ?

The Honourable Sardar Vallabhbhal Patel: Option is generally exercised in
the initial instance before going. It is exercised by each individual officer or em-
ployee,. but some did not make final choice. They gave an option rubject to the
condition that if within the period of six months any of them want to return,
then they have a right to return.

Shri H, V. Kamath: Have any instance already cccurred of officers who
left India for service in Pakistan, and after disillusionment re-offered their
services to India?

The Honourable Sardar Vallabhbhai Patel: Boms of the officers thought
that there was Heaven in Pakistan; they have later found that it was not so
and wanted to come back and make declarations of their loyalty to India. I
may make jt clesr that those who could change in this manner had only made
& provisional decision initially.
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Baxwmia oF INDIAN UN1oN FrLAG 8Y HYDERABAD STATE

67. *Mr. BR. K. Sidhwa: Will ‘the Honourable Minister of States please
state:

() whether it is a fact that the Hyderabad State authorities havé" ‘banned
the hoisting of the Union of India Flag by citizens on their buildings;

(b) if the reply to part (a) above be in the negative, the reasons why the
Btate authorities pull down such flags and arrest persons;

(c) whether the Government of India have addressed the State authorities
in this respect; if so with what result; and

(d) whether Government propose to place on the table of the House the
correspondence exchanged between the Government of India and the Hyde-
rabad State authorities in this matter?

The Honourable Sardar Vallabhbhai-Patel: (a) According to the information

given to us by the State, there is no ban on individual citizens flying the Union
Flag on their houses.

(b) The State denies such allegations; if individual officers commit such
acts, it is obviously in excess of their authority.

(e) and (d). The Government of India have enquired of H.E.H. the Nizam's
Government regarding the incidents and have received the reply from Nawab of
Chhatari, which I shall read for the information of the House. This is the text
of the Telegram.

“Your telegram seventeenth. Reports that Indian Union Flag was pulled down by the
Btate authorities or political workers were arrested on Friday for hoisting and saluting it
absolutely baseless. Despite State’s jurisdiction Indian Union flag was allowed to be flown on
ﬁfhenf.h Angutb gide by side with State flag on post offices and other Indian institutions

tandstill a ts. Individuals were at liberty and actually displayed
Indian U‘;non ﬂa private buﬂamgl and otherwise without any let or hindrance. Hindustan
Times report is qxn.ng officially contradicted by us through the press.”

Shri Basanta Kumar Das: May I know whether the Government are aware
of the fact that a National Flag of our High Commissioner was insulted by the
Pakistan Government or Pakistan people?

Mr. Bpeaker: It does not arise.
NiAMES OF STATES ACCEDED TO THE INDIAN DomINioN

68. *Mr. R. K. Sidhwa: Will the Honourable Minister of States please
state:

(a) the names of the States which have signed the Instrument of Accession
and scceded to the Dominion of India; and

(b) whether Hyderabad and Kashmir States have acceded; if not, whether

any correspondence has passed between them and the Government of India;
if so, whether Government propose to place it on the table of the House?

The Honourable Sardar Vallabhbhal Patel: (a) I refer the Honourable
Member to the statement which I shall be laying on the table of the House in
regard to the Instrument of Accession executed by States.

(b) Kashmir has acceded to the Dominion of India. As regards Hyderabad,
the matter is under negotiation and it will not be in public interest to place
copies of the correspondence on the table of the House.

Mr. Speaker: Next question No. 69, Mr. Khaitan.

8hri B. Das: Might I be permitted to put this question, Sir? This and ques-
tion No. 68 are both very interesting.

Mr. Speaker: There is no authority given by Mr. Khaitan. Even if there
wera, according to the usual procedure, these questions should come after the
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whole list is exhausted. So there is no chance of the Honoursble Member putt-
ing these questions in place of Mr. Khaitan.
SETTLEMENT OF BUmMa’s DEBT To INDIA

169, *Shri Debi Prosad Ehaitan: Will the Honourable Minister of Finance
be pleased to state:

(a) the amount of the original debt ‘which Burma owed to India before
Burma's separation;

(b) the amount of debt settled by agreement at the time of Burma's sepa-
ration; and

(¢) the amount of the present debt owed by Burma to India showing how
much was against the old debt and how much against the new debt incurred
after the separation of Burma?

The Honourable Shri R. K. Shanmukham Chetty: (a) At the time of the
separation, the Provincial Government of Burma owed Rs. 6,74,94,285 and the
Shan States Federation Rs. 13,42,627 to the Central Government.

(b) Burma's debt to India on separation exclusive of the liability for Central
Pensions and the assets and liabilities arising out of the currency system for
both of which separate arrangements were made, was fixed at Rs. 50,79,81,000
repaysble over a period of forty-five years.

(c) The repayment of this debt and the payment of Burma's share of pen-
sions were suspended in 1942 when Burma was overrun by the Japanese and
has not been resumed since. A sum of Rs. 48,14,55,147 is outstanding out of
the original debt and Rs. 2,99,35,151 on account of pensions, the latter for the
period ending the 81st March 1946 the accounts of which have been closed.
No loan was given to Burma after separation.

PrODUCTION OF QUININE

$70. *Shri Debi Prosad Khaitan: Will the Honourable Ministér of Health
be pleased to state:

(a) the quantity of quinine produced at present in the country and the
quantity required to meet its needs; and

(b) whether any new drug has been found to be more efficacious  than
quinine for the prevention and cure of malaria, and if so, what steps Govern-
ment have taken for the production thereof in this country?

The Honourable Rajkumari Amrit Eaur: (a) The average annual production
of quinine in India, in the last three years, was about 85,000 lbs. In pre-war
years when quinine supplies were freely available the average annual consump-
tion of quinine in India was about 210,000 lbs.

(b) A new synthetic drug called ‘‘Paludrine’’ is reported to be more effective
than quinine in some respects in the. treatment of malaria. The question of the
production of synthetic anti-malarial drugs is under examination.

SancrioNn ForR CaAPITAL ISsUES
171, *Shri Debi Prosad Khaitan: (a) Will the Honourable Minister of
Finance be pleased to state for how many companies and for what amount
sanction for capital issues was given in 1946, and in 1947 (for as many months
of the latter year as it is possible to give figures of), what amount of ghares
have actually been subscribed and what amount has Leen paid up?

(b) How many companies, and for what amount, have failed to secure the
prop?;d?muunt of subscription to start business for which sanetion was
gran

tAnswer to this question laid on the table, the questioner being absent.
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The Honourable Shri R. K, Shanmukham Obetty: (a) and (b) I place a
statement on the table of the House.

Statement

No. of = Amount for
companios for which sanotion Amount Amount
Year which sanction given subseribed paid-up
given

{Res. crores.)  (Ra. crores.)

1946 . . . 682 240-49 18 -241 Not kmown
19;7 (till 30th September 390 171 -84 Not known.  Not known
947.)
1. Companiee are required to report action taken reg: issue of capital only 12 months
after the issue of consent orders. The figures for 1946 relate only to the companies

sanction for which was given between January and September 1946 and which have submitted
& report (81 in number).
2. It has been made obligatory only sinoe May 1947 for companies to report paid-up Capital
.Noo ﬂgux are therefore available in respect of panies for which fconsent was given prior
that date.

Lovarry oF OFFICERS AND RANES IN DEFENCE ForCE AND PoLICE TO
GOVERNMENT

17T2. *Shri Debi Prosad EKhaitan: Will the Honourable Minister of Home
Affairs be pleased to state what steps have Government taken to ascertain as
to which officers and ranks in Defence Forces and the Police of the country
are loyal to the Governments in India?

The Honourable Sardar Vallabhbhai Patel: All officers and other ranks in
the Defence Forces have voluntarily opted to serve the Government of India.
They took the usual oath, including allegiance and loyalty to Government. Offi-
cers and other ranke in the Police Forces also took an oath of allegiance to their
respective governments after the 15th August. Disciplinary action has been
taken against the few who declined to take such oath of allegiance. Govern-
ment have no reason to doubt the loyalty of those who are now in service and it
is not considered necessary to take any special steps to ascertain the loyalty of
individual officera.  Specific cases of disloyalty can be always dealt with under
the disciplinary regulations.

NAMES OF STATES ACCEDED TO THE DoMINION OF INDIA

$78. *R. B. Lala Ra] EKanwar: Will the Honourable Minister of
Btates be pleased to state:

(a) the names of the States, the Rulers of which have acceded to the Do-
minion of India according to the standard form of the Instrument of Accession
supplied to the members of this Assembly at its last session;

(b) whether it is a fact that the standard form of the Instrument of Acces-
sion has since been meodified in the case of certain States; and if so, in what
menner and for what reasons;

(¢) whether the proposed modifications, if any, are based on understand-
ings previously reached with the States during negotiations with their repre-
sentatives; )

(d) whether the proposed modifications, if any, are in consonance with the
provisions of clause (b) of sub-section (1) of section 7 of the Indian Indepen-
dence Act, 1047 and with the statementi of policy in regard to Tndisn States
issued by the Honourable Minister of Btates on the 5th July, 1947;

+Anawer to this guestion lsid on the table, the questioner being ahsent.
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(e) the names of the States to which the modified draft Instrument of Aec-
cession has been sent for signature of their Rulers and the date of its trans-
misaion; and
(f) whether the Rulers referred to in part (e) above have raised any objec
tion to the proposed modifications, and if so, on what grounds?

The Honourable Sardar Vallabhbhai Patel: The standard form of Instru-
ment of Accession was signed by all Rulers who enjoyed full powers before the
15th August 1947 and whose accession was accepted by the Indian Dominion.
Those States which did not enjoy full powers before the 15th August 1947 were
given the alternative Instrument of Accession under which they ceded to the
Government of India residuary criminal and ecivil jurisdietion. These States
are mainly to be found in Kathiawar, Central India, Eastern States and Simla
Hills. If all these small Stdtes were recognised as sovereign Btates with full
powers the resultant position would be utter chaos. The Govermneni of
India adhere to the policy that these States should sign the alternative form of
instrument of Accession and in fact practically all of them have done so.

CoMMITTEE OX INDIGENOUS SYSTEM OF MEDICINE

74. *Dr. V. Bubrahmanyam: Will the Honcurable Minister of Health be
pleased to state:

{a) whether it is a fact that, in pursuanée of the resolutions adopted by
the Health Ministers’ Conference held at New Delhi on QOctober 12th and 13th,
1948, the Government of India appointed & Committee called ‘“The Com-
mittee on the Indigenous Bystems of Medicine, for the enmcouragement of In-
digenous medicine’’;

(b) whether Government propose to re-comstitute the Committee on Indi-
genous System of Medicine, in view of the fact that there is only one Vaidya
and seven Allopathic Doctors on the Committee and that some of the
members are now nationals of Pakistan; and

(e) whether Government mnow propose to appoint only Vaidyas on the
Committee relating only to the Indian systems of Medieine?

The Honourable Rajkumari Amrit Kaur: (a) Yes.
. (b) There are on the Committee four Vaids, four Hakims and two Allopaths
excluding the Chairman. The number of members who belong to Pskistan on
the Committee is only two. The question of their replacement is under con-
sideration.

(c) The Committee is meant to investigate the usefulness of indigenous
systems of medicine such as Ayurveda and Unani (Tibbi) snd it is not possible
to confine the membership to Vaidyas.

Y Ao Ao [IFT:  FATAFARE 7 AIQH & 6 1 T TqH A¥IC
Tﬁ"rﬁ'%ﬂﬁﬂﬁ't{'ﬂ'o o ﬁo@o%ﬂ?ﬁﬂﬁﬁaﬂmﬁﬁm
&

Shri R. V. Dhulekar: Are Government aware that all the Vaidyas, who have

been appointed members, are M.B.B.8. and they refuse to be ealled Vaidyas?

The Honourable Rajkumati Amrit Kaur: The Government is awsre that the
members of the Committee are not only Vaids but Allopaths alse. Govern-
inent is not aware that they decline to call themselves Vaids. As 4 matter of
fact originally there were three Vaids ahd three Hakims appointed but as &
result of representations from important bodies like the Ail Indis Ayiirvedis
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Congress and individuals the number of Vaids and Hakims was increased to
four each. In addition, the Committee has been empowered, if necessary, when
it tours, to ask to co-opt local Vaids or Hakims during their visits to the Pro-
vinces, so that the views of %mminant persons in the field of indigenous medi-
cines may be given due weight.

An Honourable Member: Will the Government take the opinion of the All
India Ayurvedic Sammelan as far as the personnel -of the members of this
Committee is concerned?

“The Honourable Rajkumari Amrit Kaur: Government is always willing to

y g
give weight to the opinions of anybody, but I submit that the Committee that
has been formed is a representative one.

Shri Mohan Lal Saksena: I understand that there is no Ayurvedic practi-
tioner, that is none of the members of the Commitéee is out and out an Ayur-
vedic practitioner?

The Honourable Rajkumari Amrit Kaur: I do not think that thié information
& cofrect.

Dr. V. Subrahmanyam: Will the Honourable Minister of Health be pleased
to state whether Government will consider the question of earmarking a subs-
tantial amount in the annual budget for Ayurvedic teaching and Research and
spending the same on distributing grants recurring and non-recurring to teach-
ing institutions in the country and also for establishing Ayurvedic Research
Department of its own?

The Honourable Rajkumari Amrit Kaur: In view of the fact. that Govern-
ment has appointed & Committee to report on indigenous systems of medicine
all these things will be taken into consideration when the report of the Com-
mittee is available to the Government.

Dr. V. Subrahmanyam: Will the Honourable Minister be pleased to state
the amount the Central Government is now spending over the enconragement
of Ayurvedic system of medicine and Ayurvedic Medical relief and research?

The Honourable Rajkumari Amrit Kaur: The answer is in the negative.

An Honourable Member: Will the Honourasble Minister be pleased to state
whether the Central Government is spending any money in regard for the pur-
chase of Ayurvedic medicines or encouraging the Ayurvedic system in all*
manner possible?

The Homourable Rajkumari Amrit Eaur: The appointment of a Committee
is indicative of the interest which Government bestows on Ayurveda.
K. T. M. Ahmed ITbrahim Sahib Bahadur: May I know whether there are

any representatives of Unani and Siddha systems of medicien on the Com-
mittee?

The Honourable Bajkumari Amrit Eaur: I have already said there are four
Hakims on the Committee.

o Ao do YIFT :  FT TATHS TAFT FI5 FIIV AT THAT §
i 3 Fafeer 98 & 393 ow SN staex wf ST 74T @)
Shri R. V. Dhulelkar: Will the Government please state why sn Allopsthic

Doctor was appointed as a Chairman of the Committee on the indigenous
gystems of medicine! .

The Honourable Rajkumari Amrit Kaur: The Chairman was appointed be-

cause of the very valuable work that he had done in the matter of research in
indigenous drugs.
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ABRIVAL OF PARISTAN MILITARY CoMMISSION IN ALIGARH MusrLiM
UNIVERSITY

+75. *Shri Debi Prosad Khaitan: (a) Will' the Honourable Minister of De-
fence be pleased to state whether it is a fact that a Military commission from
Pakistan arrived in Aligarh Muslim University on 21sb October, 1947 or any
other date, or is likely to arrive there with a view to recruiting Commissioned
Officers for the Pakistan Army from among the Univereity teaching staff and
students?

(b) If so, was the consent of the Government of India obtained for the
purpose and under what circumstances was such consent given?

(c) What is the attitude of the authorities of the Aligarh Muslim TUni-
versity about allowing the Pakistan Government to recruit officers for the
Pakistan Army from amongst the University Teaching Staff and students?

(d) Is it permissible or desirable that citizens of India become Officers of
an army in a foreign Government?

(e) Is it a fact that the authorities of the Aligarh Muslim University have
actively helped or connived at the recruitment of commissioned officers for
the Pakistan Army? If so, do the Government of India propose to consider
the desirability of stopping all grants and contributions to the Aligarh Mushm
University?

(f) What steps do the Government of India propose to take to ensure that
the teaching staff snd the students of the Aligarh Muslim University be, and
remain, loyal citizens of India?

The Honourable Sardar Baldev Singh: (a) No, Sir.

(b) Does not arise.

(c) The authorities of the Aligarh Muslim University do not intend to assist
the Pakistan Government to recruit officers for the Pakistan Army from
amongst the University Teaching Staff and students.

(d) At present there is no ban on nationals of India aceepting service under
another (vernment.

(e) and (f). Do not arise, in view of the answer to part ().

SEIZURB OF UNAUTHORISED AMMUNITION IN JUBBULPUR

76. *Pandit Lakshmi Kanta Maitra: (s) Will the Hongurable Minister of
Home Affairs be peased to state whether Government are sware that on or about
the 17th October, 1947 a huge quantity of unsuthorised ammunition was
seized from a godown in Jubbalpur in the occupation of Md. Ismail Cutehchi
8 wholesale Cloth Merchant?

(b) Is it a fact that these were being removed under cover Pf darkness from
the Dixitpura Godown to some other place within cloth pieces in a hand-cart in
the course of which, some Cartridge boxes burst and ers got scattered on
the streets? )

(c) Is it & fact that Cartridges, empty and live, weighing over 2 tons packed
in Gunny Bags and quantities of lead pellets and Gun-powder have been
seized by the Jubbulpur City Police?

(d) Is it a fact that the person from whose godown these were recovered
is & prominent member of the Local Muslim League and also an office-bearer
of the Peace Committee?

(e) Have any arrests been made in this connection, if so, how many?
TAnswer to this question laid on the table, the questioner being sbsent.
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(f) Has any enquiry been made by,Govemment as to the source of mipply
of these? If so, with what result? If not, why not? '
The Honourable Bardar Vallabhbhal Patel: The matter is under investiga-
tion and any statement at this stage will be premature and is likely to prejudice
the investigation.
RECOVERY OF UNAUTHORISED AMMUNITION FRoM MusriM Houses

t77. *Pandit Lakshmi Kanta Maltra: (a) Will the Honourable Minister of
Home Affairs please state whether Government are aware, that as a result of
Police raid on some Muslim houses st Burgi, 16 miles from Jubbulpur, Cartridge
filling machines, Fire-arms, live Bombs and a huge quantity of ammunition, all
unauthorized, were seized by the Police?

(b) Has any effort been made by Government to trace the source of
supply? If so, with what result?

(¢) What action has been taken by Government against the owners of the
premises from which they have been recovered?
DecampiNg oF AN ARMED GANG FROM THE GENERAL HEADQUARTERS
HuTMENTS WITH AMMUNITION, '

78. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Minister of
Defence be pleased to state whether it is a fact that on the morning of Thursday
the 18th October, 1847 a Gang of about 9 armed men came up to ‘Q’ Block of the
Becretariat hutments in Delhi, walked into the General Headquarters Stores
and holding up the sentry at the point of a pistol picked up the key, opened
the Armoury and decamped with large quantities of arms and ammunition?

(b) If the answer to part (a) above be in the affirmative, what were the
categories and quantities of arms and ammunition thus removed?

(c) Is any register of stocks and stores of arms and ammunition maintained
in the General Headquarters?

{d) What was the number of sentries or soldlers that were stationed at the
depot to guard it?

(e) Have the miscreants been captured or arrested, or have any portions of
the looted arms and ammunition been recovered so far? If so, hoy much?

(f) What precautionary mesasures, if any, have been taken by Government
to prevent a recurrence of such raids in future?

The Honoursble Sardar Baldev Simgh: (a) At about 3-40 a.m. on the 16th
October 1847, 12 armed men came up to Plod No, 80 adjacent to *'Q’’ Block
beld up the sentry at the barbed wire emtrance, walked into the building in
Flot No. 80 and held up the men working inside at the point of a pistol. ~ Im-
side the building, & small quantity of arms and sammunition had been held as
an immediate reserve in case of an emergency. The rifles were locked in a
rifle rack and the revolyers and ammunition were locked in an ammunition
box. The building is nat an armoury but a Signal Office.

(b) 10 rifles with bayonets, 17 revolvers, 170 rounds of .38 ammumition snd
200 rounds of .303 ammunition.

(c) Yes.

(d) One sentry was stationed at the entrance and two operators were on
duty inside the building.

(e) The matter ia still under police investigation and four persons have been
arrested in this connection. No portion of the looted arms and sammunition
has so far been recovered.

(f) The ares is now patrolled by armed sentries. Axms are no longer kept in
the Bigoal Office. They are all stored in & well-guarded srmoury.
~¥For answer to This question, #¢¢ answer o question Wo. b,
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to the number of arrests, will the Honoui'a'ﬂ-gt'?'the answer j}‘;‘_‘ff’ Ul"e‘; r%stmg
if the persons arrested are civilian or military pegpber kindly inform the House

The Honourable Sardar Baldev Singh: Sir, I have ..
matter. They are in police custody.

Pandit Lakshimi Kanta Maitra: There was one sentry placed in.. . o
the Store House?

The Honourable Sardar Baldev 8ingh: That is the normal guard.

Pandit Lakshmi Eanta Maitra: What is the number of sentries at present?

The Honourable Sardar Baldev Singh: At present as I have stated the place
is guarded by a fully armed patrol.

Pandit Lakshmi Kanta Maitra: Do I take it that absolutely no resistance
was offered to the raiders?

The Honourable Sardar Baldev Singh: Sir, I have already stated that the
sentry on duty was pushed aside.

Shri Deshbandhu Gupta: Is it a fact that one of the raiders helped himself
with the key as he knew where the key on the board was of the two vaults
where these rifles were kept in custody? Is it true that some of the arrested
men belong to the staff?

The Honourable Sardar Baldev Singh: It is just possible, Sir.

Mr. R. K. Sidhwa: The question was pertinent whether some of the men
who were arrested belong to the staff.

Mr, Speaker: He says he has no information.

Mr. R. K. Sidhwa: Bir, it is a very important matter and the Honourable:
Member in charge ought to know who were arrested.

Mr, Speaker: The point is he says that he has no information at this time.

Mr. R, K. Sidhwa: How is it that the Honourable the Defence Member hus
been so careful as not even to enquire whether the members of the staff are
among those who were arrested.

*wformation on the

(No reply.)
AMOUNT COLLECTED UNDER THE Business Prorirs Tax

79. *Shri K. Santhanam: Will the Honoursble Minister of Finance be
pleased to state:

(a) the amount of collections made up to the end of October 1947 under the
Business Profits Tax;

(b) the total number of assesseces under this tax; and

(c) the special staff engaged for the collection of this tax?

The Honourable Shri R. K. Shanmukham Oheity: (a) None.

(b) About two thousand.

(c) No special staff is engaged for this purpose.

Shri K. Santhanam: May I know, Sir why no steps have been taken so far
and why there is so much negligence.

The Honourable Shri R. K. Shanmukham Ohetty: Sir, on account of a draft-
ing defect of the Business Profits Tax Act, the rules could not be issued in time
and steps are now being taken to effect the necessary amendment during the
session and as soon as that is done the assessment will go on.

Shri K. Santhanam: May I know, Sir, why no notice of the amendment has
80 far been given if the matter has been so urgent? :
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The Honourable Shri R, K. She- -“SiAI Ohetty: T do not exactly under-
stand what the Honourable M~ ~° 808

, -» no bill is introduced to amend the Act, I want to
knoih:]:;;hi:n::ﬁ_%nce Member is earnest about the collection of this tax.

Mr. S -of: I think the Honourable Member referred to the rules under
‘the A-+ He said there was some defect in the Act which prevented the rules
p~ug made properly.

The Homourable S8hri R. K. Shanmukham Chetty: On account of a defect in
the Act as I said the rules under the Act could not be issued, so that the officers
might proceed with the assessment. Steps are now being taken to amend the
Act and rules and in fact in the current Budget Estimate we are providing for
s substantial collection under this head.

Shri K. Santhanam: My point is that as it was passed in March, why the
Bill to remove the defect of the Act has not been introduced so far?

The Honourable Shri B, K., Shanmukham Chetty: I do not quite remember
whether that amending Bill has been put down for this session or not. But my
Honourable friend knows that after this Act was passed in March this is the
first session of the legislature and so we could not have done it earlier.

Shri K. Santhanam: ('quld we not expect it to be introduced on the first
day of the session?

Mr, Speaker: That is a matter of argument.

The Honourable Shri R. K, Shanmukham Chetty: 1 understand that amend-
ment is going to be introduced this session. :

Shri M. Ananthasayanam Ayyangar: May I know how in spite of the defect
in the Act and the rules not having been promulgated the figure of two thousand
has been arrived at? Have the assessments gone on still?

The Honourable Shri R. K. Shanmukham Ohetty: No, the assessments have

not gone on, but the Income-tax Department has sufficient information to
". know how many aseessees are likely to come under the provisions of this Act.
That means that we have all the information ready for the assessment.

Shri M. Ananthasayanam Ayyangar: Although it was not possible to intro-
duce legislation what was the difficulty about issuing an Ordinance if there was
any seriousness about collecting this money?

The Honourable Shri R, K. Shanmukham Chetty: We want to respect the
legislature as far as possible

Prof. Shibban Lal Saksena: What is the loss that the Indian revenues will
sustain on account of this neglect?

The Honourable Shri R. E. Shanmukham Ohetty: There will be no loss at
all. Even if the assessment is not made now it will be made next vear. No
one will be left free.

shri B. M. Gupte: Can the Honourable Minister say which is the province
#rom which the largest amount is collected?

The Honourable Shri R. K. Shanmukham Ohetty: No amount has yet been
oollected.

Shri M. Ananthasayanam Ayyangar: Is it a fact that under this Act assess-
ment can be made only for the past four years and if the assessment takes place
for the next year, one year during the war period is lost to Government?

The Houourable Shri R. K. Shanmukham OChetty: No. Sir, that is not so.
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CoLLECTION OF BusinEss ProFiTs Tax v INDIA AND PLEISTAN

80. *Shri K. Banthanam: Will the Honourable Minister of Finance be
pleased to state:

(a) the amount of arrears of Excess Profits Tax on the 1st April, 1947 and
on the 1st November, 1947;

(b) whether it is a fact that the collections of arrears in India and Rakistan
are made on an agreed basis and are brought into a common account; and

(¢) whether there is any agreed basis for the division of the proceeds bet-
ween India and Pakistan?

The Honourable Shri R. K. Shanmukham Chetty: (a) Presumably the Honour- .
sble Member has in mind the demand involved in the assessments swaiting dis-
posal on the dates given.  On a rough computation, the relevant amount as on
1-4-47, less amount already collected under provisional assessment, -probable
refunds, relief for double taxation and reduction in appeal, is about Rs. 10
crores, This figure does not include the tax assessable in respect of the last
chargeable accounting period in cases in which the previous year {or income-
tax purposes ended after the 31st March 1946, as these cases would normally
be assessable in 1947-48. The figure as on lst November 1947 is not available
but on 1lst September 1947, including the tax on the last chargeable accounting
period, it comes to roughly Rs. 12 crores.

(b) and (c¢). The amount collected or refunded during the period 15-8-47 to
81-3-48 in respect of chargeable accounting periods corresponding to previous
vears for income-tax sssessments for 1948-47 and earlier years, will be divided
between the two Dominions. The basis on which the division is to be made has
not yet been decided.

IncomMe Tax aAND SuPER TAX PAYABLE IN*THE FiNaANomL YEAR 1046-47
81. *Shri K. Santhanam: Will the Honourable Minister of Finance be pleased
to state:
(a) the amounts of arrears of Income-Tax and Super-Tax payable in the
financial year 1946-47;
(b) whether any of the assessees have migrated to Pakistan; and

(c) the measures which are being taken by Government to prevent loss of
revenues by such a migration?

The Honourable Shri R. K. Shanmukham Ohetty: (a) The total demand
estimated in respect ef uncompleted assessments for 1946-47 and earlier years
is Rs. 22 crores.

(b) Yes.

(¢) In cases where it is possible to effect recovery of the tax due by attach-
ment and sale of property left behind in India this will be done. Where it is
necessary to invoke the assistance of the Pakistan Government for the attach-
ment and sale of property located in Pakisten that Government has to co-
operate with us under the decision reached by the Partition Council.

Shri K. Santhanam: What steps is the Honourable Minister taking to collech
these arrears as quickly as possible?

The Honourable Shri R. K. Shanmukham Chetty: All possible steps.

Shri K, Santhanam: Is he contemplating the enagagement of further staff!

The Honourable Shri R. K. Shanmukham Chetty: I should like to make the
present staff itself collect the amount, but if necessary T shall engage additional
staff.

Shri K. Santhanam: May I know if he is succeeding in his attempts to make
the present staff collect quickly?

Shri Deshbandhu Gupta: With reference to part {c) of the question, is the
Honoursble Minister aware of the fact that big properties are changing hsnds
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every day under the very nose of the Government of India? Man

3 . ? of th
people must be assessees liable to pay income-tax and to my km{v}.edga a::
attachment notices have been issued against these properties.

The Honourable Shri B. K. Shanmukham Chetty: Of course a considerable
amount of eonfusion is likely to ar'se us a result of the extraordinarily disturbed
conditions, but we will do all that is possible and all that lies in our power to
protect our revenues.

_ 8hri Dalhbgnd.hu Gupta: Has the suggestion to freeze some of these proper-
ties been considered by the Government of India as a precautionary measure
so that they could not be sold or at least the sale profits can be paid by these
people who are likely to be assessees?

The Honourable Shri R. K. Shanmukham Ohetty: Now that the Honour-
sble Member makes the suggestion, T will consider it.

Pl'o!_. Shlbha.n Lal Saksena: In view of the information given to the Honour-
sble Minister will he take care to see that assessees are not allowed to sell
their properties in future until all dues are realised from them ?

The Honourable Shri R, K. Shanmukham Ohetty: We will examine that
question.

CURRENOY ARRANGEMENTS BETWEBEN INDIA AND PARISTAN
82. *Bhri X, Santhanam: Will the Honourable
pleased to state:
(a) whether it is & fact that the present currency arrangements between
India and Pakistan will terminate on the 31st March, 1948; and

(b) the steps that are taken oy are proposed to be taken for the complete
separation of the two cutrencies?
The Honourable Shri R. K. Shanmukham Chetty: (a} and (b). I would invite

the attention of the Honourable Member to the Pakistan (Monetary System
and Reserve Bank) Order, 1947,

Minister of Finance be

DIvISION OF ASSETS AND LIABILITIES BETWEEN INDIA AND PAERISTAN

83. *Shri XK. Santhanam: Will the Honourable Minister of Finance be
pleased to state:

(a) the total estimated assets and liabilities of India (including Pakistun)
on August 14, 1947;

(b) the total assets and liabilities transferred to Pakistan up to the 1st
November, 1947; and

(¢) the respective claims of the Governments of India and Pakistan regard-
ing the remaining assets and liabilities?

The Honourable Sardar Vallabhbhai Patel: (a) On a very rough estimate the
total liabilities of the undivided Government on the date of partition are ex-
pected to be of the order of Rs. 3,200 crores and the total assets of the order of
Rs. 2,800 crores. Tt is not possible to give a precise figure till the accounts
of the undivided Government are finally closed and the basis on which certain
lisbilities like the outstanding debt and pensions should be valued is determined.

(b) I regret the information is not readily avuilable and any computation at
this stage would involve disproportionate time and labour.

(c) As the outstanding points are still under consideration and some of them
tiay be referred to the Arbitral Tribunal it is not considered desirable in the
plblio Interest to disclose the cfdims of the respective Governments.
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Shri H. V. Kamath: Is it a fact that as part of the assets even precious
historical records and documents and salso tables, chairs and other furniture
had to be sliced up and divided for this partition?

The Honourable Sardar Vallabhbhal Patel: Precious records can have no
comparison with chairs and tables.

Bhri K. Santhanam: With reference to part (b) of the question, may I know
what are the total assets, apart from liabilities, specially major assets like the
reilways, which have been transferred, as far as information is available?.

The Honourable Sardar Vallabhbhai Patel: It is difficult to give the inform-
ation because it is not readily available. Unless major and minor sssets are
defined it is not possible to answer that question.

DEVELOPMENT OF AYURVEDIC SCIENCE, LITERATURE AND INSTITUTIONS

84. *Shri R, V. Dhulekar: (s) Will the Honourable Minister of Health be
pleased to state whether Government are aware that the Ayurvedic systemn of
Medicine prevails in India under various names—Kaviraji, Siddhi, Unani etc.,—
throughout the various provinces and that a very large section of the popula-

tion both in towns and villages get medical relief from Vaidyas and Kavirajes
and Hekims?

(b) Are Government aware that the Ayurvedic science has s very large
literature in Sanskrit and other Provincial languages and that there are several
lakhs of Ayurvedic practitioners practising throughout the country successfully?

(c) Are Government aware that there is a large number of Ayurvedic teaching

schools and colleges in the country and many of them have also been recognised
and aided by Provineial Governments?

(d) Are Government aware that an Ayurvedic University has been esta-

blished at Jhansi for higher studies in Ayurved and Research in Ayurvedie
Beience?

(e) What steps are Government taking to help and develop (1) Ayurvedic
science and literature (2) Ayurvedic Schools, Colleges and University (3) the
preparation of standard Ayurvedic Medicines and drugs and also (4) the spread
of medical relief in the country on Ayurvedic lines?

The Honourable Rajkumarl Amrit Kaur: (a) and (b). Yes.

(c¢) Government have no precise information regarding the number of Ayur-
vedic teaching institutions in the country recognised by Provincial Govern-
ments. ’

{(d) Governmert understand that an institution for the teaching of Ayurveds
called the Ayurvedic University has been established at Jhansi.

(e) The question will be considered after the report of the Commitiee ap
indigenous Systems of Medicine is received.

COMMITTEE FOR DEVELOPING AYURVEDIC SYSTEM

85. *Bhrl R. V. Dhulekar: (a) Will the Honourable Minister of Hesalth be
pleased to state whether Government are aware that they appointed some
months back a Committee on indigenous system of medicines to go into the
question of developing Ayurvedic system and other allied questions?

(b) Are Government sware that almost all the representatives of the
Vaidyas on the Committee are Doctors, that even the Chairman is an Allopathic
doctor, that the whole work of the Committee was placed in the hande of a
doctor who has now gone to Pakistan and that therefore great discontent exists
among Vaidyas throughout India? .
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(c) Are Government awure that the All India Vuidya Summelun (All India
Ayurvedic Congress) have objected to the personnel of the Committee on indi-
genous systems and that several prominent persons interested in Ayurveda and
also Vaidyas have personally approached the Government to change the person-
nel?

(d) Do Government propose to consider the advisability of re-constituting
the Committee composed of prominent Vaidyas alone and some menbers of the
Dominion Legislature who are working for the uplift of Ayurvedic science?

The Honourable Rajkumari Amrit Kaur: (s) Yes.

(b) The four Vaids included in the Committee are well known persons in the
field of Ayurveda though one of them has also allopathic qualifications. The
Committee asked one of its members, an allopathic doctor, to investigate a
particular problem but the work of the Committee was not relegated to any
particular individual.

(c) The wishes of the All India Ayurvedic Congress and other persons inter-
ested in the work of the Committee were given full consideration when the
Committee was constituted. The Committee was constituted in consultation
with Provincial Governments.

(d) The Committee is meant to investigate the usefulness of indigenous sys-
tems of medicine such as Ayurveda and Unani and it is not possible to confine
the membership to Vaidyas only.

(b) WRITTEN ANSWERS
GEANT OF FUNDS FOR AYURVEDIC TEACHING AND RESEARCH

86. *Shri R. V. Dhulekar: (a) Will the Honourable Minister of Health be
pleased to state whether Government will consider the question of earmarking
a substantial amount in the annual budget for Ayurvedic Teaching and Research
and spend the same on distributing grants recurring and non-recurring to teach-
ing institutions in the country and also for establishing Ayurvedic Research
Department of its own?

(by Do Government propose to establish a Department of Ayurveda as a
section of the Health Department with a view to employing qualified Vaidyvas
Health and Medical Officers for running Ayurvedic hospitals and doing other
medical relief work which the allopathic doetors do? If so, when? If not,
why not?

The Honourable Rajkumari Amrit Eaur: (a) The establishment of Ayurvedic
Teaching Institutions is primarily the concern of Provincial Governments. The
question as to how far the Central Government can help to further research in
indigenous systems of medicine will be considered after the Committee on
Indigenous Bystems of Medicine has submitted its Report.

(b) There is no such proposal at present. The question to what extent the
indigenous systems of medicine can be utilised as part of the Medical Bervices
of the country will be considered after the report of the Committee I have men-
tioned is received.

Arrom'rnmm OF ORIYA ADMINISTRATIVE OFFICER IN THE CENTRAL ExXOISE
. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of

Finance be pleased to state whether there is any Oriya administrative officer
in the Central Excise in Orissa Division?

(b) If the reply to part (a) above is in the negative, are there no qualified
candidates for it in Orissa?

(¢) Did any one apply for it?

The Honourable Shri R. K. Shanmukham Ohetty: (a) Yes: an officer in the
grade of Assistant Collector.



BTARRRED QUESTIONS AND ANSWERS 177

)
(b) and (c). Does not arise, but it may be added that the province of
domicile is not the main criterion adopted for judging a candidate’s fitness for

appointment as the charge of the Calcutta Central Excise Collectorate embraces
more than one Province.

SEPARATE RADIO STATION FOR ORISSA

88. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of In-

formation and Broadcasting please state when will there be a separate Radio
Station for the Province of Orissa? ’

(b) Are Government aware that at present the Province of Orissa gets
only half an hour at the Calcutta Radio Station every day for relaying news
and music and that too at 9-30 p.M. which is a very inconvenient hour?

(c¢) Do Governent propose to see that the Oriya programme is relayed from

the Calcutta Radio Station at least twice a day, one in the day time and the
other in the night?

(d) Are Government aware that there is no Oriya Assistant at the All India
Radio Station at New Delhi? :

(e) If so, do Government propose to appoint an Oriya Assistant so that
news from Delhi in Oriya may be relayed independently of the Calcutta Station?
The Hohourable Sardar Vallabhbhai Patel: (a) A broadcasting station at

Cuttack has been included in All India Radio’s Development Plan; it is expected
- to be installed by the middle of 1948.

(b) Yes. Sir. The present time was fixed with the concurrence of the
Provincial Government.

(¢) With the existing transmitting facilities at Calcutta it is regretted that
it 18 not possible to give more time for programmes in Oriya.

(d) No, Sir; but a post of Programme Assistant for Oriya Programmes has
already been sanctioned at the Calcutta Station and steps are being taken to
appoint a suitable candidate.

(e) No, Sir. It is not possible at present to arrange for the broadcast of s
news bulletin in Oriya from Delhi.

TEMPORARY ACCOMMODATION FOR FORCES DURING WaAR

89. *Shri M. S. Aney: (a) Will the Honourable Minister of Defence be
pleased to state what is the total area of the land vested in-the Crown in diff-
erent provinces, for the purpose of providing temporary accommodation for
the Army, Navy and Air Force during the War?

(b) How many of these temporary camps have been deserted and the tempo-
rary structures standing thereon dismantled since the end of the War?

(¢) How much of the land which is no longer needed for defence purposes
is capable of being brought under cultivation?

(d) What efforts, if any, have been made by Government to use it or allow

it to be used for agricultural purposes, particularly for growing food-crops
thereon?

(e) Have the Government of India prepared any scheme to utilise these
deserted areas for cultivation and turn them into fields growing food-crops?

The Honourable Sardar Baldev Singh: (a) The total area of land hired
and requisitioned outside cantonments for the purpose of providing temporary
accommodation, Field Firing Ranges, and other reeds of fhe expanded war-
time army was approximately 9,09,504 acres. The classification of this area
into land earmarked for temporary accommodatibn for the Armed Forces and
that reserved for other requirements is not readily available.
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(b) The total ares of land released by Defence Servic.aa'by 30th September
1047, is 4,25,483 acres. Information regarding the area under abandoned
samps and structures is not readily available. _

(¢) The information is not readily available. The Ministry of Agriculture
has asked the Provincial Governments to carry out detailed surveys of such
areas

(d) and (e). A scheme for bringing 6,00,000 acres of cultivable waste under
cultivation hes been drawn up in consultation with the U. P,, C. P., Bihar,
Orissa and Madras Governments. This programme is to be implemented over

the next five years.
UTILIZATION OF DESERTED ArRMY CaMP HoUsEs AND SHEDS

90. *Prof. N. G. BRanga: Will the Honourable Minister of Defence be

pleased to state:

(8) whether it is a fact that in many places of India there are big and small
Army Camp houses and sheds which have not been in use for the last 2 or 8
years and which are no longer intended to be used by the Army;

(b) whether it is a fact that some of them are falling into bad repairs and
are even collapsing; .
(¢) what objection Government have to give these houses to local Govern-

ments for being repaired and allotted for nccupation by the very large number
of poor people who are suffering from lack of even huts and sites for hovels; and

(d) whether Government propose to consider the advisability of having inter-
departmental and inter-provincial conferences to save these properties and to
arrange for their full utilisation by the local poor and houseless people through
the Provincial Governments?

The Honourable Sardar Baldev 8ingh: (a) and (b). I do not think, Bir,
it is correct to say that these buildings have been allowed to remain vacant for
as long as two or three years. As soon as it is known that a building or a num-
ber of buildings are likely to become surplus to military requirements action is
taken to dispose of them without avoidable delay. Some of the buildings have
fallen into disrepair while awaiting disposal mainly because most of them are
temporary buildings which were constructed during the war and which have
considerably outlived their scheduled life.

(¢) These war-time assets are normally offered to Provincial Governmenta
before they are disposed of by sale. The Central Government have already
placed at the disposal of various Provincial Governments and Indian States
accommodation capable of housing approximately 2 lakhs of refugees.

(d) Does not arise in view of my answer to part (c).
GRANT OF SUBSIDIES To PRrOVINCIAL (GOVERNMENTS FOR DEVELOPMENT OF
Hovusmve
9l. *Prof. N. G. Ranga: Will the Honourable Minister of Finance be
pleased to state:

(a) whether it is & fact that the 1946-47 Budget provided an allotment.for
giving subsidies to Provincial Governments for the development of housing;

(b) if so, how much;

(c) how that subsidy was utilised as between different provinces;
(d) how many houses have come to be built with it;

(e) their number in rural and urban areas; and
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(f) whether any funds are still outatanéing and if so, how Government
expect to utilise them in the light of their experience of the utilisation of such
funds in the past?

The Honourable Shri R. K. Shanmukham Ohetty: (a) Yes.

(b) Rs. 2 crores.

(¢), (d) and (e). Owing to the continuance of very high building costs
there was little response to Central Government's offer of assistance to pay 12}
per cent. of the total cost of approved schemes and no subsidies were paid under
the terms of that offer.

(f) There is no cumulative fund for this purpose. The provision in 1946-47
was made in the usual manner and it has lapsed. Fresh provision of Rs, 50

lacs was made for the year 1947-48 but no expenditure has so far been incurred
on this account.

PREVENTION OF AN EconoMic Crisis IN INDIA

92. *Prof. N. G. Ranga: Will the Honourable Minister of Finance be
pleased to state:

() whether Government are aware that several economists in England and
America are expressing their fears of the early approach of an economic crisis
all the world over;

(b) whether such a crisis is not likely to occur in India; and

(c) the steps that are being taken by Government either to step up produc-
tion or to limit the creation of credit by Banks and in other ways to prevent
the possibility of an economic crisis?

The Honourable Shri R. K. Shanmukham Chetty: (a) I have noted that some
economists have given expression to this fear.

(b) and (c). Government are fully aware of the need for increasing produe-
tion and for checking the inflationary tendency. Steps are being taken to
bring about an increase in production of essential commmodities. In close con-
sultation with the Reserve Bank, all possible steps in the monetary field will
also be taken if and when the necessity arises.

IMPLEMENTATION OF PAy CoMMISSION’S RECOMMENDATIONS

93. *Prof, N. G, Ranga: 'Will the Honoursble Minister of Fiuance be pleased
to state:

(a) when the resolution of Government on the Pay Commission’s rerom-
mendations will be published; and

(b) whether necessary provision will be made in the next Budget for the
implementation of its recommendations?

The Honourable Shri R. K. SBhanmukham Chetty: (a) Government have
already given publicity to their decisions regarding the recommendations of the
Central Pay Commission relating to pay and allowances by Press communiques
and gazette notifientions from tirae to time. They do not. therefore, propose
to issue any resolution in the matter. The Commission’s recommendations re-
lating to leave, retirement benefits ete. are still under consideration and deci-
sions thereon will be published in due course. Copies of the orders and Press
communiques so far issued are placed on the table of the houset.

(b) Yes.
EMPLOYMENT OF BIHARIS IN ACCOUNTANT-GENERAL'S OFFICE, Braar

94, *Shri Brajeshwar Prasad: Will the Honourable Minister of Finance be
pleased to state: :

1 Not printed in theve Debates, A copy placed in the Libra-y of the House.—&¢ *7 D:
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(a) the year in which the office of the Accountant-General was created in the
province of Bihar;

(b) the total number of ministerisl staff in the above office, and the numbher
of Biharis, Bengalis and the members of other communities holding appoint-
ments at present in each cadre separately;

(c) the number of Bihari and Bengali Assistant Accounts Officers and the
permanent Superintendents employed at present in that office;

(d) the number of Bihari, Bengali and other communities appointed to the
clerical posts of that office since April, 1946;

(e) the number of Bihari Superintendents and Assistants posted in the Office
Establishment Section since the creation of the office and the period for which
each worked in that section; ’

(f) the number of Bihari Ministerial Officers at present working in the Office
Establishment Section; .

(g) the number of Bihari Superintendents posted to the important sections,
e.g., Budget, Appropriation Audit, Treasury Miscellaneous, Book, and the three
Gazetted Audit Sections, since the creation of the office, and the period for which
each worked in the particular sections;

(h) the number of Bihari Superintendents at present working in the above
sections : and

(i) whether the attention of Government has been drawn to the news aamd
comments that have appeared in the Provincial Papers (viz., the Searchlight,
dated the 30th August 1947, the lst October 1947, the 6th October 1947 and the
12th October 1947, Dak editions, and the Sentinel, dated the 31st August 1947
and the 7th September 1947) regarding that office, and if so, what action Gov-
ernment have taken to ameliorate the grievances of the Biharis of that office?

The Honourable Shri R. K. Shanmukham Ohetty: The information is being
collected and will be laid on the table of the House in due course.

COLLECTION OF ARMS AND MoBILISATION oF MirLiTary FoRcEs BY THE Nizam

95. *Bhri Jagatl Narain Lal: (a) Will the Honourable Minister of Defence be
pleased to state whether Government are aware of (i) the huge manufacture and
collection of Arms (ii) the recruitment and mobilisation of military forces, which
are going on in different areas of Pakistan and in the Nizam’s State in Hvderabad ?

(b) If so, what steps do Government propose to take
imminent danger to the safety of the territories of India?

The Honourable Sardar Baldev Singh: (a) and (b). Government do not con-
gider it to be in the public interest to discuss on the floor of the House alleged

war-like preparations in neighbouring States or areas and the steps taken to
meet u threat te the safety of India. :

to cope with the

ADVERTISEMENT OF IMPORTANT PosTs IN InDIAN UNioN 1N ORISSA GAZETTE

96. *Bhri Lakshminarayan Sahu: Will the Honourable Minister of Home
Affairs be pleased to state whether Government propose to arrange that all
important posts that are advertised in the Gazette of the Government of India

are also advertised in the Gazette uf Orissa so far as the services in the Union are
concerned ?

The Honourable Sardar Vallabhbhai Patel: The procedure suggested by the
Honourable Member is already being followed.
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APPOINTMENT OF OBRIYAS TO CENTRAL SERVICES

97. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of Home
Affairs be pleased to state how many persons from the Province of Orissa have
been appointed in the following Cenitral Services:

(i) Accounts and Audit Department,

(ii) Federal Secretariat,

(iii) Survey of India Office, and

(iv) Customs Department and other Departments under the Union Gov-
ernment ?

(b) Do Government propose to see that sufficient number of persons from the
Province of Orissa are appointed to these Services?

The Honourable Sardar Vallabhbhal Patel: (a) and (b). The information
asked for is not readily available and its collection would involve an expendi-
ture of time and labour out of proportion to its utility. ‘The general poliay of
Government in the matter of recruitment is to make appointments as far as
possible on the basis of merit. Where recruitment to any service is not by open
competition, the vacancies are distributed among the different communities on
a population basis. Government do not propose to complicate further the
process of recruitment by engrafting the principles of territorial representation
on that of communal representation.

GRANTS GIVEN BY GOVERNMENT OF INDIA FOR PuBLIC HEALTH SCHEMES

98. *Shri B. A. Mandloi: Will the Honourable Minister of Finance be
pleased to state:

(a) the total amount of grant given by the Government of India to the
various provinces including the Chief Commissioner’s Provinces and to the
States for carrying out schemes of public health in the years 1945-46 &nd
1946-47; and .

(b) the amount Government propose to give in the year 1947-48?

The Honourable S8hri R. K. Shanmukham Ohetty: (a) and (b). Develop-
ment grants to Provinces, including Chief Commissioner’s Provinces, are not
allotted separately for each subject, but for each Provincial programme as a
whole. Full information is not available, as to how much was actually spent
by Provincial Governments during this period on schemes relating to public
Health. No grants were made to Indian States.

MONEY GIVEN TO GOVERNMENT OF PAXRISTAN

99, *Seth Govinddas: (a) Will the Honourable Minister of Finance be pleased
to state how much money has been given to the Government of Pakistan and
on what conditions?

(b) Do the Government of India propose to continue to give money piecemeal
to the Government of Pakistan without settling the final accounts?

The Honourable Shri R. K. Shanmukham Ohetty: (a) In accordance with
the decision of the Partition Council a sum of Rs. 20 crores was afllocat,ed to
Pakistan as a working balance from the cash balance of the undivided India.

(b) No piecemeal payments have been made and the question therefore does
not arise.
DIVISION OF ASSETS AND LIABILITIES BETWEEN INDIA AND PARISTAN

100. *Seth Govinddas: Will the Honourable Minister of Home Affairs be
pleased to state: .
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(a) whether the division of assets and liabilities is completed between the
Governments of India and Pakistan;

(b) on what basis the division of assets and liabilities between the Govern-
ments of India and Pakistan has been made; and

(c) whether the same ratio is being followed for division of both assets and
liabilities ?

The Honourable Sardar Vallabhbhai Patel: (a) No Sir.

(b) The terms of reference of the Expert Committee which dealt with the
division of assets and liabilities is laid on the table.

(e) Tt is obviously impossible to have a uniform ratio for all assets and lia-
bilities but as the total liabilities of the undivided Government are likely to
exceed the total assets each Dominion will take over a debt equal to the assets
taken by it plus its share of the uncovered debt.

Terme of reference of Expert committee No. ii. Assets and lisbilities

(1) To compile lists of assets by broad categories showing value and present location.

(2) To make recommendations as to the division of ts bet the two govern-
ments. The general principle should be to secure the greatest good of the two states, but if
there are disputed claims for fixed assets, like plant and machinery, the removal of which

might be detrimental to the interests of the other Government, the facts of each case should be
reported for consideration by the Partition Council.

(3) When division is impracticable, to make recommendation either for mutual assistance

or for joint administration or for any other arrang t for such period as may be necessary.

(4) To make recommendations in regard to the financial settlement beteween the two Govern -
met:lts ariging from the above as well as from an allocation of the public debt, pensions and other
liabilities.

(6) To recommend measures for giving effect to any transfer of assets after the recommenda-
sions have been pted by the Patrition C il

HEFTS FROM JUBBULPORE AND OTHER ORDNANCE DEPOTS
101, *Seth Govinddas: (a) Will the Honourable Minister of Defence be

pleased to state whether Government are aware of a number of thefts from

Jubbulpore Central Ordnance Depot and various other Ordnance Depots in India
after the ond of the war?

(b) If so, how many cases are so far reported to Government and what action
have they taken?

(¢) What action do Government propose to take o stop recurrence of such
thefts ?

The Honourable Sardar Baldev Singh: (a) Yes, Sir.

(b) Three cases. in all of which suitable police and other action was taken.
Petty cases of theft in Ordnance Depots occur not infrequently and are dealt
with by the Security Staff. They are not normally reported to the Govern-
ment of India but details have been asked for.

(c¢) Regulations exist to prevent all conceivable opportunities for theft and
Ordnance Fstablishinents have been enjoined to observe them strictly.
Disciplinary action is taken in cases where laxity of security measures is

APPOINTMENT OF SPECIAL PoricE OFFICERS IN DELHI

102. *Seth Govinddas: (a) Will the Honourable Minister of Home Affairs be

pleased to state how many Special Police Officers are appointed in Delhi to meet
the riot situation? ‘

(b) Is there any proposal to make this arrangement a permanent one?
The Honourahle Sardar Vallabhbhai Patel: (a) Two thousand of all ranks.
{b) No.
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CASUALTIES AND L08SS OF PROPERTY SINCE PaRTITION OF INDIA

103. *R. B. Lala Ra] Eanwar: Will the Honourable Minister of Home Affairs
be pleased to state:

(a) the total number of persons murdered or killed as a result of communal
disturbances, province-wise and community-wise, since the partition of India
into two Dominions;

(b) how many of them were men, women and children respectively;

(¢) the numiber of buildings destroyed by fire or otherwise as a result of riots
and communal disturbances during the same period ;

(d) the approximate value of the property destroved or looted during the
same period ;-and

(e) the number of foreible conversions of (i) men, (ii) women and (iii) children,
during the sameé period ? i )

The Honourable Sardar Vallabhbhai Patel: The question covers a very wide
and all India field of information. It is impossible to furnish a correct answer
without detailed and elaborate enquiry through Special Staff. On the whole I
consider that the time and labour involved would not be commensurate with
the utility of the special effort involved.

PoPULATION FIGURES OF INDIA AND PAEISTAN

104. *R. B. Lala Raj Eanw¥r: Will the Honourable Minister of Home Affairs
be pleased to lay on the table of the House a statement giving the population
figures of the two Dominions—India and Pak'stan—province-wise and commu-
nity-wise, according to the Census of 19417

The HonouFabld Bardar Vallablibh@t Patel: Statements giving the populasion
figures of the two Dorfinins=province-wisek dhd tommumity-wise, are placed
on thé table of the House. '
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NuMmseR oF I.C.S., I.P., aAND 1.P.S. OFFICERS SERVING IN INDIA

105. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Home Affairs
be pleased to state province-wise and community-wise—
(a) the number of I. C. S. Officers:
(b) the number of Indian Police (I. P.) Officers; and
(c) the number of Officers of the Indian Political Service,
still serving in India?
The Honourable Sardar Vallabhbhai Patel: A statement containing the in-
formation is placed on the table.
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DISTURBANCES IN DELHI
107. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Minister of

Home Affairs be pleased to lay on the table of the House a detailed statement
of the disturbances that took place in the city of Delhi in the early part of

September last ?

(b) Is it a fact that a very large number of Muslims armed with cannons,
machine guns, rifles and various other automatic weapons made a desperate
bid to capture the city of Delhi by force?

(c¢) Is it a fact that the situstion becsme so serious that the Military had to
ba called in, to cope with it and that tanks and armoured cars had to be used?

(d) Is it a fact that there had been pitched battles in several parts of the city
for hours, between the Indian troops and the armed insurgents?

(e) What was the duration of these disturbances?

(f) Is it o fact that machine guns and other automatic weapons used by the
rebels could not all be seized or traced?

. (g) What steps have been taken by Government to prevent recurrence of
such happenings in future?

(h) What were the casualties sustained on either side?

-

(i) How many of the insurgents have been taken into custody and how are
they being dealt with?

(i) What categories and quantities of arms and ammunition have been so far
secured from them ?

The Homoursble Sardar Vallabhbhai Patel: (a) A statement is laid on the
table of the House.

(b) and (d). A large quantity of arms of various descriptions and ammuni-
tion have béen recovered from Muslims. On several occasions Muslims in cer-
tain pre-daminantly Muslim localities aggressively used their fire-arms against
the military, police and the non-Muslims of the locality. The military returned
the fire and in certain instances owing to the difficulty in locating
the sources of fire it took some time before the fire was silenced. This, how-
ever, cannot be said to be a desperate bid or pitched battle to capture the City

of Delhi by force.

_.(c) Troops were called out in aid of the police but tanks and armoured: cars
were used for purpose of flag marches and patrolling only. .

(e) The peak period was from the 6th to 15th September.
~ (f) Every effort was made to trace and seize the weapons and two- sten-guns
Wwere actually seized.

(g) (i) Public Safety Act and the Punjab Disturbed Areas Act have been
extended to the Delhi Province.
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(ii) Reorganisation of the Delhi Police Force and increase in its strength,
(iii) Enrolment of Special Police Officers.

(iv) Arrest and detention of miscreants and prosecution of oulprits.
(v) Holding of pesce meetings and propaganda for communal harmony.

(h) The Police casualties were 2 Lilled and 7 injured while official figures of
other known casualties during the disturbances are 583 killed and 394 wounded.

(i) The total number of persons arrested in connection with the disturbances
is about 4,000. They are being dealt with under the law,

(j) A statement is laid on the table.

Statement referred to in reply to Port (a) of the question No. 107.

Prolonged disturbances in the Punjab particularly in Lahore and Amritear and the influx
of refugees had their inevitable reaction on the city of Delhi and tension developed. This ten-
sion was acoentuated by the activities of the Khaksars who professed it as their aim that  they
would extend the boundaries of Pakistan to the Delhi and would prevent the flying of NationaF
Flag on the Red Fort. In August large-scale disturbances broke out in the Punjab and Delhi
received an abnormal influx of refugees whose stories of atrocities created even more tension.
Attacks then ocourred on Muslims in neighbouring villages and in trains causing iderable loss
of life. Om the 256th August four Muslim employees of a Cotton Mill were killed following an.
alleged altercation between & Hindu and & Muslim in which the latter was slleged to have slapped
the former. On the night of the 3rd September & bomb was thrown in s Hindu quarter in .Kplrol
Bagh ; a Muslim was suspected to be the culprit. Serious rioting broke out in EKarol Bagh in-
volving loot, murder m(F:rntm including the death of an eminent B The trouble then
spread to other localities, particularly Subzimandi, Turkman Gate, Pharagunj and Phatak Habash

. The peak period of the disturb waa roughly from the 6th to the 15th September
when attacks on Muslims end hotm%zf their gromrby took place in many localities of the Capital
inoluding Connaught Place at New Delhi. On the 7th Bngltember troops had to be called out in

batantial ber. In 1 looalities also attacks on li i and prolong ‘ﬂrini
from Muslim houses in Pahargunj, Subsi di and Turk Gate localities at the troops an
Police and the inhabitants of the adjoining localities. The Police force became dmbted “s
result of desertions and resignations by Muslim members of the staff. Besides ing in the
Military, Special Police Officers were enrolled. Carrying of P and bly of five or
inere perdons in public were banned and for several weeks few was imposed. The police and

military fired on ions to disp riot is and loot House to house
searches were also undertaken to recover 1 “.gr?pnmLDur' the peak period of the dis-

turbances steps were taken t h p ¥ or illicit arms.

Staterment referred to n Part (§) of the question No. 107.

- Quentisy.

Deseription. Licensed. Unlicenred
gi:ﬂ D.B.B.L. . . . . . . . . . . ‘-‘: ! :'l)
otguns - . B . . . . . . . .
Rifles . . . . . . . . . . . . T 11
Pistols or revolvers . . . . . . . . . . 7 32
Cartridges riflss . . . . . . . . . . ' 3,003 1,950
Stengun cartridges . . . . . . P . . ) 343
Ammunition . . . . . . . . . . . 3 boxes.
Bword and Kirpans . . . . . . . . . . 63
Daggers . . . . . . . . . . . . 46
Chhuras . . . . . . . . . . . 118
Guptis (sword sticks and gun sticks) . . . . . . . 14
Mortars eto. . . . . . . . . . . . 45
Bombs . . . . . . . . ' . . . 154
Hand grenades . . . . ' f . . . . 4
Khukharis . .

. . . . . N . . . 8
Chhavis . . . . . . . . . . . 6
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ACCESSION OF JUNAGADH STATE

108. *Pandit Lakshmi Eanta Maitra: (a) Will the Honourable Minister of
Btates be pleased to lay on the table of the House a detailed statement about
the situation created by the action of the Junagadh State against the neign-
bouring States acceding to the Indian Dominion?

(b} Has the Junagadh State agreed to the proposed referendum with regard
to the question of accession?

(c) If the answer to part (b) above be in the negative, what action is pro-
posed to be taken by the Government of India for safeguarding the interests
of the Kathiawar States acceding to the Indian Dominion?

The Honourable Sardar Vallabhbhai Patel: (a), (b) and (¢). The Government
of India’s stand on the issue of the accession of Junagdh to Pakistan has been
made public in the press communiques issued on the 25th Se:tember, 5th Octo-
ber and 1st November 1947. The matter is under comsideration at Domimion
level and I do not think it would be in the public interest to make a detailed

statement at this stage. The Junagadh Ruler has not agreed to a referendun
on the question of accession.

TRAINING OF YOUNGMEN IN GOVERNMENT OF INDIA D'} PARTMENTS

109. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Home
Affairs be pleased to state whether Government are aware that the scarcity
of efficient trained young men is a serious problem?

(b) Have Government considered the problem and if so, what steps they
propose to take in the matter?

(¢) Have Government evolved any Lll:alan for the intensive training of young
men in the various Departments of Government of India?

(d)? If the answer to part (c) above be in the affirmative, what are the

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) and (c¢). The Government of India appointed a Committee early in Sep-
tember this year to examine and make recommendations regarding the recruit-
ment of administrative officers and to give them intensive training so as to
overcome the existing shortage of trained man-power. The Committee has
submitted its report on the 4th November. The report iz under examination.

(d) A copy of the report is laid on the table of the House.*

EpvcaTioN 18 AeMY, Navy anp AR ForcEs

110. *Br. P. S, Deshmukh: Will the Honourable Minister of Defence be
pleased to state what steps Government are proposing to take for making avail-
able education in the Army, Navy and Air Forces in the country?

The Honourable Sardar Baldev Siagh: It is not clear what exactly the Honour-
able Member has in mind, but on the assumption that he wishes to knew what
steps Government propose to take to provide military training to the puble, T
would reply that the Government are at present actively considering the recom-
mendations of the National Cadet Corps Committee which would cover the vouth
of the country. Government consider that this is the first step to be taken.

1f, however, the Honourable Member wants informaticn about the facilitigs
which at present exist for providing general education to the rank and file in
the Armed Forces. it wil be found in the statement which I lay on the Table
of the House.

——

(¢) Education in the Navy.—In the Navy it is proposed to maintain the rame extensive
oducetionsl facilities which have been built up in the past three years.

*Not printed in these Debates. A copy placed in the Library of the House.—Ed. of D.
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In future boy entry will be the main source of recruitment to the Navy and educational sub-
je.o:: t:mulupgr about 50 per cent. of the time-table in the training progremme of the Boy’s Training
lishment.

All ratings afioat and ashore are encouraged to prepare for the Naval Educational Test One
(short title E. T. 1) examination which is held three times a year.

This is & writien examination and the subjects are :—

(o) Language and General Enowledge ; and
(b) El tary Mathemati

Either of these may be written in Hindustani (Roman Character) or English, This examina-
tion is roughly equivalent to the two years pro-mﬂ.riu standard.

Ratings who have p d this examinati d to take the Naval Higher Educa*
tional Test (short title H.E.T. ) examination whmh is also held three times & year. Thesubjects
are :—

{a) Arithmetic and Mensuration.

(b) English and General Enowledge:

(¢) History.

(d) Geography.

(#) Algebra, G try and Trig ry.
(f) Mechanios.

{g) Magnetism and Eleotricity.
(M) Navigation.

Aoccording o Brenoch, candidates must qualify in five or six subjects to pass. This exami
nadion hes been recognised as being equivalent to Matrioulation by the Government of India
for employment purposes and for purposes of admiseion by most of the Universities.

Ihlpomtedontthnt- I tively higher standard of educational attai tis
for adv t in most b hes of the vay English continueato be the medium of mnrus
sion for the Naval Higher 'Edncltmnnl Test a3 this language is essential for the training of higher
rates in the vari N&v&lT hni ‘hes of the Navy.

School cl parati l'or theao inations are held in all ships and establishment
carrying Schoolmanters RIN. Inthe case of those emaller ships in which s Schoolmaster is not
borne, educational f.m.hhu for the ship's Company are always made available in the various bases
at which these ships oall

In sddition to the above, Information Rooms, Fiction, General and Reference Libraries are

maintained out of the Naval Educational Training Grant
Every opportunity is given to all ratings to utl.hu thous facilities.

In addition to purely educational training, p | instruction is given in technical sub-
]octa such a9 Gunnnry. Torpedo, A.nh Submalme, Visual Bignalling snd Wireless Telegraphy
in specialist training

The knowledge so acquired is of considerable general educational value.

(%) Army.—Educational traini integral part of the soldier’s training. The objeot of
Indisn Army Education is to educate the md ividual throughout his service aa s man, as asoldier
and as s citiren. This training will be carried out as & continuous procese thmughout. the whole
of & man's service.

Indian Troope are prepared for the following examinations :

Recruifc Test;
Indian Army 3rd 2nd and 18t Class Certificates of Education ; and

Indian Army Bpecul Certificate of Education.

Besides these, there are the Indian Army 3rd, 2nd and lst Class ‘Engimh Certificates examina-
tions. The Indian Army Special Certificate of Education has been recc d by most univer-
sities as equivalent to their Matriculation certificates.

Syllabus for the verious examinations cover the following subjects:—

Hindustani in Roman Script.
Mathematica.
Various Vernaculars.
Geography.
Hxstory
itigenship and General Knowledge.
Phyumlogy and Hygiene.
Everyday 3cience : and
Geonersl and Commercial Geography.
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Itis cnmpulso for trained soldiers to carry out educational training for 5 periods per week
cmphast is being laid on instruction for the Recruite Test and the Indian Army
Srd Class Certificate of Education specially with recruits, as thm examinations are designed to
enable the soldier to read and write in Roman Urdu, learn tary arithmetic and read and
write in his own vernacular. Indian Army Educational Corps officers provide instructions up to
the soldier standard snd the IMA, Dehra Dun, for Cadets. Officers and VCO's of the Indian
army are attached to Headquarters of Formations and major unite forthe training of Indian
Troops.
. (#3) Royal Indian Air Force.—This falls under two distinct headings :—
(a) Technieal Edueation.—Imparted to officers and airmen and trainees to make them pro-

a:;:nt l;n their trades. The major part of this work is earried out at the following Training
00.

. No. 1 Ground Training School.
. No. 2 Ground Training School.
. No. 3 Ground Training School.
. Elementary Flying Training School.
Advanced Flying School.
. Initial Training Wing.
. Medical Training Centre.
. Royal Indian Air Force Depot.
(8) @eneral Education.—For the purpose of improving the g 1 educational standard and
providing a broad outlook and mtelhgem .ppremtio:* :{“ current affaire, and creating interest

in she cultural, scientific and political devel P t dey eiviliration. This is
Carrined out at all units. .

(s) P otion of is subject to attai t of minimum of general educational
standard in addatl.on to proﬂowncy in their trades and ad minictrative ability snc for
this purpose two Service Eduscational Tests sre held every ycar. TLe lowe: ci the
two tests has reoceived the sanction of the Home Department (Goveirrmont of
India) for recognition as equivalent to lhtrwul.sion examination for the p
of employment for war-service candidates

@~ @ o W]

(#¢) Besides, facilities exist for officers and sirmen to take external examinations covering
a wide variety ofuub]eets. technical and non-technical, with a number of Inetitues
and Universities in this country and abroad.

EvasioN oF PAYMENT oF INcoME Tax

111. *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Finance
be pleased to state whether Government are aware that a number of big finan-
ciers in the country dodge the income-tax Department?

(b) Have Government taken any steps to stop this?
(¢) Are any further steps under contemplation?

The Honourable Shri R. K. Shanmukham Chetty: (a) The Government have
reason to believe that there has been evasion of income-tax by big financiers,
among others; it is possible that each of them has his own system.

(b) Yes; all possible steps permissible under the Income-tax Act have been
taken to detect evasion,

(e} Yes: an Tncome-tax Investigation Comimission has been set up to investi-
gnti specitic cases of suspected evasion, and also to suggest amendments to the
existing taxation laws in order to facilitate further the detection of tax evasion
in future

ANNUAL (GRANT TO ALIGARH UNIVERSITY

112, *Shri Mohan Lal Saksena: (a) Will the Honourable Minister of Idu-
cation be pleased to state as to how much annual grant is being given to the
Aligarh University?
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(b) Are Government aware of the political activities of the students of
Aligarh Muslim University, particularly the part taken by them in the last
general elections and in the referendum in the North West Frontier Province
and Sylhet?

(c) Are Government aware that most of the members of its Bxecutive
Council and Syndicate have been advocates of Pakistan and the two-nation

theory and that some of them are holding high positions in the Government of
Pakistan ?

(d) If so, what steps are being taken to eliminate the anti-national tenden-
cies before giving any additional or existing grants to the University?

The Honourable Maulana Abul Kalam Azad: (a) The Al'garh Muslim Uni-
versity receives an annual grant of Rs. 3,00,000. A sum of Rs. 1,05,265 was
given to the University during 1946-47 as a dearness allowance grant. The
University Grants Committee reecommended an interim reeurring grant of
Rs. 2,50,000 in a full financial year to enable the Wniversity ta adopt the scales
of pay approved by the Government of India for the teachers of the Central Uni-
versities. The amount of actual grant is to be determined after the receipt of
details from the University. An advance grant of Rs. 2,25,000 was paid to the
University for this purpose in 1946-47. This amount has yet to be adjusted.
Thae grant for the current financial year has not yet been paid.

(b), (e) and (d). Beyond what has appeared in the press, the Government
have no information regarding the political activifies of the.students of the Uni.
versity, the members of its Executive Council or staff of the Universitv. Gov-
ernment are, however, of the opinion that an institution should not be judged by
the activities of any particular group of its members in a partioular time for it
‘has often happened that members of a different group of the same institation at
a different time have acted differently in a different situation. It is, however,
self-evident that any institution which receives or expects help from the publie
revenues cannot carrv on any activity which is against the education policy of
the Government.

PROTECTIOR OF PROPERTY AND FUNDS OF EDUCATIONAL INSTITUTIONS
IN LAHORE

118. *Shri Mohan Lsl Saksena: (a) Will the Honourable Minister of
Education be pleased to state what steps, if any, were taken for the protection
of the property and funds of various educational institutions at Lahore founded
and maintained by Indians who have been forced to evacuate to India?

(b) Have Government considered the advisability of arranging for their being
shifted to Tndia till existing conditions improve’

(¢c) Have Government any information regarding the funds of such
institutions ?

(d) Have the buildings of any of the educational institutions been requisi-
tioned by the Government of Pakistan? If so, whether they are paying any
rent for the same and to whom?

The Honourable Maunlana Abul Kalam Azad: The question should have heen
addressed to the Honourable Minister of Relief and Rehabilitation. Tt has aceord-
ingly been transferred to the list of questions for the 27th November 1947, when
it will be answered by the Honourable Minister of Relief and Rehabilitat’on.
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WorkmNg oF Boarp or TEcENIcAL EpucaTioNn
114. *8hri Mohan Lal Saksena: Will the Honourable Mmister of Education

please lay on the table of the House a statement about the working of the Board
of Technical Fduecation?

The Honourable Maulana Abul Kalam Azad: It is presumed that the Honour-
able Member is asking for information in regard to the All India Council for
Technical Education, As desired a statement is laid on the table of the House.

Statement regarding the working of the ANl India C. il for Technical Ed

On the advice of the Central Advisory Board of Education, the AllIndia Council for Techni-
cal Education has been set up, in the first instance with advsory functions only and without
prejudice or commitment to the full implementation of the Central Advirory Boaru’srecommen-
dations, i.s., the establishment of a National Council for Technical Education for the control of

olicy in technical education generally and for dealing with all technical institutions above the
E.igh -achool stage except the Technological Departments of Universities.
The immediate task assigned to the Council is—

{a) to survey the whole field of technical education,

{b) to consider all immediate projects for the develop t of technical education, and

{e) to conduct preliminary investigation with a view to ascertain the conditions on which
the authorities in control of existing institutions would be prepared to co-operate
in an all India scheme,

The Council consists of 66 members representing the Central Legislature, the Ministeries
of the Government of India, Provincial and State Governments, National Planning Committee,
Commerce and Industry, Labour, Profes:ional Associations, Educational Interests, etc., and
two Gov t i Mr. Nalini Ranjen Sarkar is its Chairman.

At the inaugural meeting of the Council held in April/May 1948, it was decided that for the
proper discharge of the funotions assigned to it, three types of Committees should be set up
under the aegis of the Council :—

(i) All India Boards of Technical Studies (in six different branches of Technology).
(ii) Regional Committees (four—one for each region).
{444} C dinating Committee (one).

All India Boards of Technical Studies.—Six Boards have been set up in the following bran-
ches of Technology :—

() Engineering and Metallurgy.

(#) Architecture and Regional Planning
{#3) C and Busi Administration
(4v) Chemical Engi ing and Chemical Technology.

{v) Textile Technology.

(vé) Applied Art. .

h Board has a membership of fifteen and is fully representative of the various interssts

[ cango::nad.og‘our specialists are nominated on each Board by the Coordinating Co: tee of
the Council. mmit
The functions assigned to the Boards are :—
(1) To examine the existing regulations and syllabuses for certificates and diplomas in
thediﬁerent.p.m:.._ andtofs reg governing the t of—

(a) AllIndia Certificates, gran
(b) AllIndia Diplomas,
(¢) Higher Diploma of the Higher Technical Institutions.

mmend what conditions should be prescribed for recognition of the
(2) To :;;:a of technical institutions taking into consideration— different

(a) qualification, nature and number of teaching staff required and conditions of
gervice,

(b) ancommodation needed for teaching purposes and for staff and students,

(o) the nature and extent of the equipment required,

(d) facilities for practical training, and )

(s) such other conditions as may be required for the recognition of the institutions
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{3) To recommend perspny who should be a8 inspeotors and visitors to report
on the conditions of the institutes wi E viow to the grant of injtial mogm:::gl or
continuation of recognition.

(4) Torecommend the names of persons who may be appointed as external examiners ;

(8) To suggest names of assessors who will visit the centre, report on the soundness and
standprd of examinations.

(6) To perform such other duties as may be necessary for the fulfilment of the above
purpose or a3 may be prescribed by the Coordinating Committee,

Regional Commitiess.—Due to various reasons there has been delay in setting up these Com-
mittees. They are however, expected to come into existence in the near future. The functions
proposed to be assigned to the Committees are :

(#) To supervise the work of the technical institutions within the area.

(¢3) To appoint Boards of Emlmnars. taking mto ideration the r lati of
the Boards of Technical Stud d and toarmnge forthe praper conduot of
examinations.,

(¢44) To publish the results of the examinations.
(¢v) To send reports to the Qoordinating Committee about the conduct of examinations

periodically.
{v) To make prelimi ti ofn.ny institution seeking recog and to for-
ward rsoom.mendnbmns to the Coordinating Cc i

(vé) To survey the facilities for technical education and to make recommendation
thereon to Caordinating Committee.

For the present some of the above i\motlons are bemiperformed by the Boards of Technical

Bpudies and the rest by the Coordinati ittee of the Council.
Ooordtnan Commyittge.—This C ittee is the ex ive organ of the All India Council
'ﬂl‘ Teahnionl Education. Ths Oommlttae consiste of twelve members who are electeq by re-
s of all i Tepr d on the All India C il for Technical Ed The

C'hm.rmn nf the Qouncil is u-o_ﬁm'o the Chairman of the Goordmatmg Committes and the
Bduoational Adviser to the Government of India is an ez-officia member. The Chairmen of the
#ix All Inlia Boards of Technical Btudies are also sz-officia bers of the Cc itt

The funotions assigned to the C ittee are :—
(%) to considerallr dations made by the Boards of Technical Studies cc d
and subject to the nature of the subject—
{a) place t.hern before All India C il for Technical Education with its recommend-
datjons,

or
(b) pass ita decision thereon,

(#%) to nominate where y members to the respective Boards of Technical Studies,
{i4s) to grant, on the r lati of the Regional Committees and the Boards of
Technical Studi rned, recognition to such institutions as have been ipspected

and reported on,

(v} to authorise the grant of certificates and diplomas on the results of examinations eon
ducted by du.l{]conat.ltutped examining Boards, such certificates being signed by the
Chairman of the Council, the Semtary of the Council and the Chairman of the
Board of Technical Studies ned.

{v) to approve the recommendations of the Board of Technical Studies concerned.

{wi) to correspond with and receive reports from the Regional Committees and to co-
ordinate the work of the Regional Committees where necessary, and
{vis) take such other measures as may be necessary for the proper fulfilment of the duties
of the Council

REvivaL oF INpia TeEa RESTRIOTION AcT

. *Shyi V. I. Munishwami Pillai: () Will the Honourable Mmlster of
Fmance be pleased tu state what was the total outputb of tea in the several tea .
producing provinces in the Indian Dominion during the years 1986-37 and
1945-46 and how much was consumed locally and how much was exported?

(b) Is it & fact that due to the operation of the Indian Tea Restriotion Act,
small growers are working at a loss?
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(¢) Do Government oontémplate not to revive the Tea Restriction Act after
B1st March, 19487

The Honourable Shri R. K, Shanmukham Qhetty: The question should have
been addressed to the Honourable the Minister for Commerce. It will, there-
fore, be replied by him in due course.

PRODUCTION OF QUININE

116. *Shri V. I. Munishwami Pillai: (a) Will the Honourable Minister of
Health be pleased to state the total quantity of quinine produced in the pro-
winces having cinchona plantations during the years 1986-37 and 1945-467

(b) What is the quantity used in the Indian Dominion snd what is the
quantity exported to outside countries?

(¢) Is it a fact that synthetic quinine has been produced and that the price
of and demand for quinine are going down?

(d) What are the provinces in which free quinine is being doled out to
people living in malaria affected areas especially plantation areas?

The Honourable Rajkumari Amrit Kaur: (a) In 1936-37—77,953 lbs.

In 1945-46—85,632 lbs.

(b) In pre-war vears when supplies of quinine were readily available the
annual consumption in India was about 210,000 lbs. No quinine is exported
from India.

(¢) Quinine as such has not been synthesised but other synthetic anti-malarial
-drugs have been produced. It is not yet possible to estimate the effects of the
‘synthetic anti-malarial drugs on the demand for quinine or its price.

(d) All Provincial Governments distribute certain quantities of quinine free
of charge through their Public Health Departments.  Particulars are available
in the Statistical Appendices attached to the Annual Reports of the Public Health
Commissioner which are available in the library of the House.

STOoCK OF AMMUNITION, ETC. IN CENTRAL ORDNANCE DEPOT, JUBBULPORE

117. *Seth Govinddas: (a) Will the Honourable Minister of Defence be
pleased to state the amount of (i) Ammunition, (ii) Guns, and (iii) other arms
which were in store in C.0.D., Jubbulpore on the 1st October, 1945, 1st
October 1946 and 1st October 10477

(b) Has there been a shortage in the quantity of stores, and if so, why?

(¢) Where have the stores been sent to?

(d) Is it a fact that a large quantity of stores and ammunition of the said
Depot have been dumped in the sea?

(e) If so, do Government propose to give details of the stores and ammu-
nition sunk in the sea? :
(f) Do Government propose to make a statement on the loss of military

stores from various ordnance depots and their smuggling out into private
hands?

(2) What steps do Government propose to take to prevent smuggling out
of ammunition in future? )

The Honourable Sardar Baldev Singh: (a) It is not in the public interest to
disclose this information.

(b) The term ‘shortage’ is capable of several interpretations. If by ‘shortage’
is meant a difference between the ground and book balances as available to-day
the answer is in the negative.
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* (¢) Aparb from issues to troops surplus and non-postwer types of stores and
ammunition have partly been broken up or dumped at sea. Stores earmurked
for His Majesty's Government in the U. K. have been shipped as directed by
that Government to destinations outside India and Pakistan.

(d) Yes, Sir,
(e) Details are not available but the tonnage of stores and ammunition dumped
at sea is being ascertained.

(f) and (g). The position has already been explained in my answer to parts
(b) and (c¢) of Question No. 101 to-day.

CATEGORIES OF MENTAL GOVERNMENT SERVANTS

118, *Shrimati D, Velayudhan: %a) Will the Honourable Minister of Finance
be pleased to state the categories of menial servants of Government?

(b) Are the watchmen and sweepers regular servants of Government?

(e) If not, are they paid the regular dearness allowance?

(d) Is there any grade in the salary of the sweepers and the watchmen?

The Honourable Shri R. K. Shanmukham Chetty: (a) The term ‘‘menial”
went out of use in 1930 when it was replaced by the term ‘‘Inferior’’. The

proper nomenclature now is “‘Central Service—('lags TV"'. which includes peons,
deftries, sweepers, watchmen etc. They are of three categories

(1) Those borne on regular establishment;

(2) Whole-time employees paid out of contingencies ;

(8) Part-time employees paid out of contingencies.

(b) Yes; provided such employees belong to the first two categories.

(¢) Dearness allowance is admissible to the first two categories but not to the

(d) The sweepers and watchmen borne on regular establishment are eligible
for the scale of pasy meant for the unskilled employees of Govern-
ment nemely Rs. 30—}—85. Wholetime employees paid from contingencies
can be sallowed pay upto this scale.

MovEMENT OF UNITS OF INDIAN ARMY IN PARISTAN

119, *Pandit Hirday Nath Eunzru: (s) Will the Honoursble Minister of
Defence be plessed to state what was the number of Units of the Indian Army
in Pakistan on the 15th August?

(b) How many of them have been moved back to India and when will the
remsaining Units be brought back?

The Honourable Sardar Baldev Singh: (a) and (b). I lay s statement on the
table of the House.
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Statement showing th: nanbzr of Indian Union units in Pakistan on the 15th Allﬂlﬂ 1947, the
numbzr th3t have been maved back and the balance still in Pakisian

In Moved Balance
Pakistan baok to to be
on 15th India moved

Aug. 47 back

H. Q. formations . 3 3
Armoured Corps Units 3 3
Artillery Regiments . . . . . . 11 8 3*
Engineer Units . . . . . . . . 15 11 4
Signal Units . . . . . . . . . 13 10 3
Infantry Batbslims . . . . . . . 20 16 5
RIASC Units . . . . . . . . 10 5 5
Medical Units . . . B . . . . . [} 5 1
IEME Units . . . . . . . . . 26 20 []
Ordnance Units . . . . . . . 3 1 1
Intelligence Units . . . . . . . . 3 3
Provost Units . . . . . . . . 1 1

. . . . . . 1 1

Air Liaison Unit

Evary effortis being made to bring out the remaining units a3 early as possible. Afirmdate
eannot be given but it is hoped that all units, except those protecting non-Muslim evacuees, will
have baen moved into India by the end of November 1947,

*T 1k ts and five infantry battalions have b tained in
Pakinan 10t Fhob o of oo Ml 0% BT bon spelacely o
EMPLOYMENT OF BRiTISE OFFICERS IN INDIAN DEFENCE FOROES

120. *Pandit Hirday Nail EKunzru: (a) Will the Honourable Minister of
Defence be pleased to state whether Government have decided to continue te
employ British Officers in the Indian Defence Forces after the 1st Jauuary,
1948?

(b) If so, what will be their number in the Navy, Army und Air Foreé
respectively and in what capacities will they be employed?

The Honourable Sardar Baldev Singh: (a) Yes, Sir.

(b) (i) The exact number has not yet been worked out but it will be less than
the existing number,

(i) They will generally be employed in non- -operational commands, certain
specified advisory appointments, in the technical Arms and in training estab-
lishments mcludmg the Staff College and in junior and middle rank staff appoint-
ments. Only in the RIN, it may be necessary to employ some officers in opers-
$ional command and in executive capacity.

Inpian TeoENicaL OFrFicERS IN DEFENCE FoRCES

121. *Pandit Hirday Nath EKunzru: (a) Will the Honourable Minister of
Defence be pleased to state whether there is & shortage of Indian technieal

officers in the Indian Defence Forces?
(b) If so, what steps have Government taken to increase the number of

such officers? .
The Honourable Sardar Baldev Singh: (a) Yes, Sir. |
(b) (i) Grant of Commissions to suitable technical personnel from the ranks.
(ii) Transfer and training of officers with civil technical qualifieation who are
employed in non-technical branches. -

(iif) Beoall of suiteble technical Indian officers.
.. (iv) Recruitment to commissioned ranks of civiliang with requisite technical

qualifications.
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DEraxoE CoNsULTATIVE COMMITTHE OF INDIAN LEGISLATURE
122. *Pandit Hirday Nath Kunzru: Will the Honourable Minister of
Défence be pleased to state whether Government propose to take steps during
this session of the Constituent Assembly to revive the Dfence Consultative

Coinmittee of the Indisn Legislature which cessed to function on the 15th
August?

The Honourable Sardar Baldev 8ingh: It is proposed to have s Standing Com-
mittee of the Legislature for the Ministry of Defence in place of the Defence
Consultative Committee which ceagsed to function on the 15th of August.

REPORT oF NaTioNaL CapkEr Comrps COMMITTEE
123. *Pandit Hirday Nath Eungzru: (a) Will the Honourable Minister of
Defence be pleased to state whether Government propose to publish tlie Report
of the National Cadet Corps Committee?

(b) Have Government taken any action on its recommendations?

The Honourable Sardar Baldev 8ingh: (a) and (b). The Report of the
National Cadet Corps Committee is under consideration by the Defence Com-
mittee of the Cabinet. As soon as Government takes a dedision, both the Report
and Govetnment's orders thereon will be publishiad.

Measures FoR RELIEF oF LEPROSY

124, *Shri M. Ananthassyasum A : (4) Will the Honourable
Minister of Health be pleased to state what the percentage of lepers is with
respect to the population in India and in what Province the disease is most
prominent? :

. (b) What steps have been taken so far to implement the recommendations
of the Bhore Committee in this regard?

(¢) Do the Government of Indis give any special grants-in-aid to the Pro-
vinees for leper relief work; and, if so, what is the amount allotted to the Madras
Provinee this year?

(d) Do Government propose to establish at least one hospital for lepers in
each district and offer facilities in every hospital and dispensary for treatment
bf but-patients?

(1132 Do Government propose to have co-ordination of relief work along with
the Kasturl Bai Metriorial Trusts and other organisations?

() 1t 8o, in what manner; if not, why not?

The Honotirable Rajkuinari Amtt Xaur: (a) The attention of the Honourable
Member is invited to pages 188—188 of the Headlth Survéy and Development
Committee's. Report, Vol. I1, a copy of which 18 available in the Library of the
House. R

_, (b) The recommendations of the Bhare Committee have been taken into con-
sideration by Provineial Governments while preparing their Five Year Plans.
Most of the Provinees have included Anti-Leprosy Schemes in their plans. The
implemientatior of the schemes rests with Provinces. . )

(¢) The Central Government allots funds to provinces for deyelooment
schemes in general and expenditure f6f applovel Leprdky vélléf séhdmics can
be met from tht Gevelspment grant. No grants are made specifically for Leprosy
relief. )

(d) to (f). This is the concern of Provincial Governments.

PropucTION aNp Dibos¥ oF Davd ron Lesoby . -

145. *ghif M. Abanthasiyaiam Ayyangit: (a) Will the Hotioursble Minister
of Health be pleased to state whether Government are aware thst in Rilkdla o
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specific for leprosy has been distovered by name “Cxydi Phtheric Acid” which
has been successfully tried in Prof. Torsu Yev's clinio in Russia; and, if so, sre
any steps being taken to produce the drug in India or import the same?

(b)?What are the results of the injections of oils hitherto used in leper
inics

{c) How many clinics are there in India and in particula? in the Madras
Province, the number of hospitels and the number of in-patients therein?

The Honourable Rajkumari Amrit Kaur: (a) Government have seen reports of
the use of Oxydiptheric Acid in the treatmernt of leprosy by Russian workers.
Definite information is however, not available at present regarding the specific
value of this treatment. The matter will be investigated.
~ (b) In suitably selected patiente treatment with oils, when supplemented
with other measures such as control of diet, adoption of strict regime and eradi-
cation of other concomitent diseases, is of definite value,

(¢) There were about 1,000 leprosy clinice in the whole of India before the
pattition. Detailed information is hot availible regarding the number now fall-
ing within the Dominion of India or about the number situated in Madras. There
are about 92 leprosy in-patients hospitals in the Indian Dominion with a total
accommodation for about 13,500 patients. Twelve of these are situated in Madras
Province and have a bed strength of 2,000.

STRENGTHE AND COMPOSITION OF BOUNDARY FGROE
126. *Giani Gurmukh Singh Musafar: Will the Honoufdble Minister of
Defence please state the strength of the Boundary Force, the various regiments
represented therein and the composition of the Force accotding to commuhitiss
and the name of the Commander?

The Honourable Sardar Baldév Singh: T lay a statement on the table of
the Hotse.

Staterment showing the strength of the Pungab Boundary Force.
.. Thedtrerigth of this Force was approximately 25,818all ranks ; this inchides all units
fighting and administrative. The figutes below give thié Strength of each majo? community
it this Fotee :—

Hindus . . . . 13,638
Muslims . . . . ﬂ.m
Sikhs . . . B 1,
Others . . . . 968
British Element . . 7
25,818
Naine of the Force Commander—

Major-General T. W. Rees, C.B, C.L.E., D.S.0., M.C.

Oompodition of the Force and Regiments represented— )

The Force consisted of a Foree Headquarters, Force troops jeixsilar-ee Disisinns] troop®
and six Infantry Brigades. The table aitached gives the units-onsigshsingtib daepe, tith S
class composition of each unit where such units were 8o organiesit. . IBtharatitewescts! mined
composition.
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RESPONSIBILITY OF MusLim PERSONNKL oF Bouxpary Forcm yor Wasr
_ PuxiaB ATROCITIES

137 *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister
of Defence be pleased to state whether (Government are aware thas the
members of the Boundary Force stationed in West Punjab belonging to the
Muslim community actually took part in murdets, arson and looting in vstous
districts of the West Punjab such as Lahore and Bheikhupura after the 15th
August 19477

(b) If so, do Government propose to lay on the table of the House the
names of the regiments whose personnel participated in such atrocities?

(¢) Are (Goveinment aware if arny member of the Baloch regiment or any
member of the Boundary Force who participated in such atrocities was put
under close or open arrest, any inquiry started under the Army Regulations
or anyone court-martialled?

(d) If the answer to part (c) above be in the negative, whose responsibility
was it to maintain the discipline of the troops?

(e) What steps did the Government take against the Commander who failed
to maintain discipline in his troops or order inquiry into their conduct?

The Honourable Sardar Baldev Singh: (s) No official reports have been
receéved by Army Headquarters, India, or thc Government of India on these
incidents.

(b) Does not arise.

(¢) Government of India have no information.

(d) That of the Bupreme Commandet.

(e) Does not arise, in view of the answers to parts (a) and (d) above.

DISTURBANCES IN PUNJAB AND OTHER PARTS OF INDIA

128, *@dani Gurmukh Singh Musafar: Will the Honourable Minister of
Home Affairs please state what steps Government had taken when disturbances
broke out during the period from March 1947 to 15th August 1947, at sevorsl
places throughout India, wiz., Calcutta, Noakhali, Bihar, Multan, Rawalpindi,
Labore, Amritsar and other places in the Punjab?

The Honourable Sardar Vallabhbhal Patel: The information asked for by
the Honourable Member relates to a subject which is the responsibility of
Provineial Governments. I should like to point out however, that there were
no disturbances in Noakhali and Bihar during the period covered by the ques-
tion,

Tae CoMPOSITION OF INDiaN AfiMY AND NUMBER OF BriTisH OFFICEES

129, *@iani Guwrumukh Singh Musafar: Will the Honourable Minister of
Defence please state:

(a) the total strength of the Indisn Army on the 8rd June 1047;

(b) the number that went to Pakistan administration and the nurhbet left
with the Indian Union after the division of the Army;

(c) the total number of British Officers serving in the Indian Army on the
8rd June 1947; .

(d) the number of British Officers who opted for service in Pakistan and
the Indian Union respectively;

(e) the number of Britsh Officers who decided to retire; and

(f) the number of British Officers serving under the Government of Indis
on the Tth November 1947?
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. The Honourable Sardar Baldev Singh: (a) 4,47,000.

(b) After division is complete Pakistan will have roughly 1,50,000 and India

,000. :

(¢) 10,184,

(d) British Officers were not required to elect service bétween Inaia and
Pakistan. The total number of British officers of the Indian Army who volun-
teered for service after 15th August 1947, is 2,714 out of a total of 8,480 on
that date. .

(v) 5,718, including officers who have been absorbed by the British Army,
Beparate figure of those who decided to retire is not readily available.

(f) 1,204,

DisposiTioN OF INDIAN ARMY IN INDIAN DoOMINION ON THE 15TH AveusT

1947

180. *Giani Gurumukh Singh Musafar: Will the Honourable Minister of

Defence please state:

(a) the disposition of the Indian Army in the Indian Dominion on the 15th
August 1947;

(b, whether such disposition was done by the Supreme Command or British
Officers; and

ac{c] it o, on what grounds, military or political, such dispositions were
made? .

The Homourable Sardar Baldev Singh: (a) I lay a statement on the table
of the House.

(b) 1t was done by the Commander-in-Chief, India, before partition.
() In determining the disposition of troops the following factors are gene-
rally taken into account:—
(i) that troops are suitably located to render aid to the oivil power and
to resist any possible foreign aggression,

(ii) that troops are so disposed to enable training to progress efficlently,
and

(iii) availability of accommodation.
Government have no reason to believe that the disposition of troops on 15th
August, 1847 was based on any other ground.

Statement

On the 15th August 1947 major uwits of the Indian Army (including Gurkhas
on the Indian Dominion were disposed as follows:—

Armoured Artillery Infantry
Ares Regiments Regiments  Battali

Delhi and East Punjab .. .. 14
United Provinces . 1% e L]
Weet Bengal and Assam 1 .. 11
Bihar and Orissa . . 1 1 8
Madras Ares L. . . 5
Bombay Area 3 4 8

6

Deoccan Area 13
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PosiTioN OF NATIONAL FLags vis-a-vis FLAGS OoF THE RULERS

131. *Shri Ram Sahai: (a) Will the Honourable Minister of States be pleased
to state what is the position in respect of the National Flag of the Rulers of
those States that have their own separate Flags?

(b) In which of the State functions will it be necessary for the Hulers to
use the National Flag?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). All acceding States
have accepted the National Flag and are flying it on appropriate occasions
along with their own flags.

UNSTARRED QUESTIONS AND ANSWERS

PuBLIOATION OF LisTs OF INSORIPTIONS DYNASTY-WISE.

1. Seth Govinddas: Will the Honourable Minister of Educstion please
state if Government propose to consider the advisability of compiling and
publishing, at an early date, lists of inscriptions, Dynasty-wise, for the con-
venience of writing history of this country? If not, why not?

The Honourable Maulans Abul Ealam Azad: Inscriptions in the Corpus
Inseription Indicarum are always published Dynasty unwise as in the case
of the recent volumes of the South Ind:ian Inscription (Texts) Series.

RePRINTING OF EPIgraPHIA INDICA AND“SoUTH INDIAN INSORIPTIONS

2. Seth Govinddas: Will the Honourablaa]._ Minister of Education please
state: i

(s) whether Government are aware of the fact that some of the Govern-
ment publications containing inscriptions have long since gone out of print
and the consequent hardship which thane busy on research in Indian History
feel; and

(b) if so, whether Government propose to consider the advisability of re-
priuting Government publications like the earlier volumes of Epigraphia
Indica and South Indian Inscriptions?

The Homourable Maulana Abul Kalam Azad: (a) Yes.

(b) Volumes of the Corpus Inscriptionum Indicarum are reprinted but the
volumes of Epigraphia Indica and South Indian Inscriptions are not reprinted
when they go out of print. The whole question will be considered when the
accumulated arrears have been dealt with.

INSORIPTIONS DISCOVERED BY THE ARCHAEOLOGICAL DEPARTMENT
3. Seth Govinddas: Will the Honourable Minister of Education please
state:

(a) the fotal number of inscriptions on stone and copper plates so far dis-
covered and their impressions taken by the Archaeological Department;

(b) how many of these inseriptions have so far been published;

(c) what steps Government are taking to arrange for the publication of
remaining number of inscriptions;

(d) what arrangements Government are making to get these inscriptions,
particularly those in the South Indian languages translated into Hindi and
English; and _

(e) the reasons for publishing South Indian Inscriptions in texts only from
Volume IV onwards? : ’

The Honourable Maulana Abul Ealam Azad: (a) The total number of
Inscriptions copied by the Archsologieal Department is—

Stone inscriptions—381,047,
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Copper Plates—681.
(b) The total number of inscriptions so far published are—
Stone inscriptions—7,925,
Copper Plates—447.

(¢) Whenever the members of the Epigraphical Branch of the Archaeological
Department are not engaged in field work, they are busily engaged in trans-
literating the inscriptions already copied and getting them ready for the press.

(d) English translations are published in Epigraphia Indica and the Corpus
Inscriptionum Indicarum, in which inscriptions of all India importance are
edited. There is at present, no arrangement for having them translated into
Hindi. The Government of India, however, understands that the Nagri Pra-
charni Sabha, Benares, is considering a proposal to get the important inserip-
tions translated into Hindi.

(e) Prior to 1921 only the texts were published in the South Indian Inscrip-
tions Series from Volume IV onwards, with a view to expediting the publica-
tion of texts. The inscriptions published in this series are mainly in South
Indian Languages and are of local importanee nnly.

SUPPLY OF ANSWERS TO QUESTIONS IN ADVANCE.

Shri Biswanath Das (Orissa: G'eneral): Before you go on to the other items in
the agenda, I wish to make a siubmission.

In the few days of expenence that I have had, I see that we members are

put to great inconvenience in putting supplementary questions in respect of the

replies we want. This is because answers are not on the table and some-

12 NooN times we are not able to hear the flonourable Ministers in full. There-

fore to avoid these difficulties, T submit that typed copies of replies may

be laid on the table of the House at least fifteen minutes before the question hour.

If that is not possible, T would further suggest that at least copies of replies may

be given to questioners themselves, so that they will be in a position to put
supplementaries,

In this connection, I submit, 8ir, that we under the old dispensation were
having this course of action, namely that the replies were placed in the As-
gembly Chambers of the Provineial Legislatures. These replies were placed
fifteen minutes before the question hour so that the Honourable Members were
in a position to know the replies and frame their supplementary questions. Hav-
ing enquired of the practice from my Honourable friends who have something
to do with other Legislatures, T find that in the United Provinces this practice
has been adopted in a modified form, namely that one copy is being supplied to
the Honourable Speaker and another copy is supplied to the questioner
himself. I therefore submit that this wholesome practice may be followed
in this Legislature and this will be verv convenient from a'l points of view
namely that it will give us more time to go through all the questions, because
reading of the replies take a lot of time: secondly, it will be a convenience
for members and there will be no difficulty of inaudibility. In these circum-
stances, T submit that xou may please advise Government to follow this
practice.

Mr. Speaker: I may state to the Honourable Member the difficulties which
1 have been feeling.

We have got & large list of questions and I have noticed that it does not be-
-come possible to go through more than 20/25 questions, and sll others go in &s
unstarred questions.  Bo far as possible, it is my desire to give the person who



SUFFLY oF ANSWERS TO QUESTIONS IN ADVANCE 209

pute the question—as presumably he has studied the subject—the first chance
%0 put supplementaries. I would, therefore, request Honourable Members, so
far as possible to restrain themselves and not put a supplementary on esch and
-every question which they have not tabled themselves. That would curtsil a
good deal of our time and will give a better opportunity of thrashing out the sub-
jeot if the questioner is allowed to put supplementary questions first.

Then there is another point, and that is as regards supplying these answers.
Whatever practice formerly existed in certain Legislatures—such a practice did
exist in Bombay when I was there—we have to consider whether that practice
has to be taken into account in the new set-up of things now, when this House
will have to deal with a large number of questions which will involve questions
of world importance. We will have to see whether it is desirable to have all
and sundry questions as are at present being put, on the smallest and biggest
mutters, and see whether that procedure can be followed now.

In the House of Commons, no written replies are supplied and the questions
ure disposed of very quickly. There sre just a supplementary or two on paints
of importance and the mstter proceeds. Here I am trying to give about three
to four minutes to each question. That is too long a time, if the House wishes
to function as a sovereign body and wishes to cover all fields on which inforna-
tion may be required. This is another consideration which has to be borne in
mind.

However, I will consider the proposal which the Honourable Member has
made and see what is possible. I have just stated my own reactiun in the
mautter; and proceedings in the House to be really realistic should, as far as
possible, be oral. 1 would therefore not, as I said before, commit myself to
any decision. Yesterday Prof. Ranga referred to an agreement and then I said
that there is no agreement. Even if there were, i} is not binding.

PAPERS LAID ON THE TABLE

INSTRUMENTS OF AOQESSION BY INDIAN STATES AND (GOVERNOR GENERAL’S
ACCEPTANCE THEREOF AND OF STANDSTILL AGREEMENT BY THE STATES

The Honourable Sardar Vallabhbhai Patel (Minister for Home, Informa-
tion and Broadeasting and States): In accordance with Sub-section (6) of
section (6) of the Government of India Act, 1935, as adapted by the India
(Provisional Constitution) Order, 1947, I place on the table of the House a copy
of the Instruments of Accession executed by the Rulers of Indian States and of
the Governor General's acceptance thereof and of tha Standstill Agreement
executed by the States.

FORM 1

INSTRUMENT OF ACCESBION OF (STATES INCLUDED IN PART A OF THE SCHEDULE
ATTACBED)
WaERE 48 the Indian Independence Act, 1947, provides that as from the 15th dey of

August, 1047, there shall be set up anlindependent Dominion knownas INDIA, and that the
Government of India Act, 1935, shall, with such i additions-adaptations, and modifica

tion asthe Governor-General may by order specify be applicable to the D yminion of Indis;
A¥p wHEREAS the Government of India Act, 1935, as 8o adaepted by the Governor-General
provides that an'Indian State may de to the Dominion of India by an Instrument of Access-
ion executed by the Ruler thereof :

Now THEREFORE

Ruler of .o e e e s s s e e e e e e ene e e s
in the exrceise of my sovereignty in and over my said State do hereby execute thia;m;Y Instrument
of Aoccession and .

1. I hereby deolare that I de to the Dominion of India with the intent that the Governor

General of India, the Dominion Legislature, the Federal Court and any other Dominjon suthority
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established for the gurtom of the Dominion shall, by virtue of this my Instrument of Accession,
but subject always to the terms thereof, and for the purposes only of the Dominion, exercise in re-

aes

1BtAOM E0 thEBEALE OF ... cve voe ver wen cor tns cre e trn ces een ser oot cae e ee no res sr bes are ses art ne wes aue ser ors aee atn aen
(hereinafterreferred toas ‘‘this Btate™)such functions as may be vested in them by orunder the
Government of India Act,1935,ssinforcein the Dominionof India on the16th day of August
1947 (which Act assoinforce is hereinafterreferred toas ‘‘the Act™).

2. I hereby assume the obligation of ensuring that due effect is given to the provisions of
the Act within this State so far as they are applicable tlerein by virtue of this my Instroment of
Acoession.

3. Iaccept thematters specified in the Bchedule hereto ar the matters with respect t®
which the Dominion Legislature may make laws for this State.

4. Ihereby declare that I accede tothe Dominion of India on the assurance that if an agree
ment is made between the Governor-General and the Ruler of this Btate whereby any functions in

lation to the administration in this State of any law of the Dominion Legislature shall be exer-
cised by the Ruler of this State, then any such agreement shall be deemed to form part of this Ins-
trument and shall be construed and have effect accordingly.

5. The terms of this my Instrument of Accession chall not be varied by sny emendment of
the Aot or of the Indian Independence Act, 1947, unless such amendment ie accepted by one
by an Inst t suppl tary to this Instrument.

‘8. Nothing in this Instrument shall empower the Dominion Legislature to make any law
for this State authorising the compulsory acquisition of land for any purpose’ but I hereby under
take that should the Dominion for tHe purposes of 8 Domimion law whicb applies in this
state deem it necessary to acquire any land I will at their request acquire the land at their
expenses or if the land belongs to me'transfer itto them on such terms as maybe agreed, or in
default of agreement determined by an arbitratortobe appointed by the Chief Justice of India .
“~ 4. Nothing in this Instrument shall be deemed to commit me in sny way to acceptance of
any future constitution of India or to fetter my discretionto enter into arrangcments with the
Government of Tndia under any such future constitution.

*=3"" Nothing in this Instrument affects the continuance of my rovereignty in erdcver this
State, orsave as provided by or under this Instrument, the exercice of any rowers autlority and
gights now enjoyed by measRuler of this Btate orthe validity ofany 'awat prerent in force in

his State.
] “g, T hereby declare that I execute this Instrument on behalf of this State and that any
refe in this T t to me or to the Ruler of the State is to be construed as including

& reference to my heira and successors.

@iven under my hand this ............
hundred and forty-seven.

d&yofAugust, Nineteenx

(Signed by the Rulers of States
in Part A of the Schedule)

I do hereby pt this Instr t of A
Dated this ,‘dsy of August, Ninetee hundred and forty
saven.
*Datea given in the Schedule.
-8d.) MOUNTBATTEN or BURMA
Governor-General of Indic

[ —

SCHEDULE

Tax MATTERS WITH RESPECT TO WHICH THE DoMl -'0v LeeIstary : MAKE LAWS FOR THIS
Stare

A, Defence
1. The naval, military and air foroes of the Dominion and anv rther armed force rajsed or
intained bn‘u-., Dominion ; any d forces inoluding forces raised or maintained by and
Aoceding State, which are attached to or op ting with, any of the armed forces of the Dominion.
2. Nayal, military and air force works, administration of cantonment areas.

3, Arms ; fire-armas ; ammunition. ' \
4. Explosivaes.
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B. External Affaire
1. External affaira ; the i ties and ts with other countries ; sx-

1 + '_? of e ag
tradition, including the surrender of criminals and accused persons to parts of His Majesty’s
dominjons outside India.

2, Admission into, and emigration and expulsion from India, including in relation there-
to the ragalatioa of ths movemants in India of parsons who ara not British subjects domiciled
in India or subjects of any acceding State ; pilgrimages to places beyond India.

3. Naturalisation.

C. Communications )
1. Posts and telegraphs, including telephones, wireless, broadcasting, and other like forms
of communication.

2. Federal railways ; the regulation of all railways other than minor railways in respect of
safety, maximum and minimum rates and fares, station and service terminal charges, interchange
of traffic and the responsibility of railway administrations ascarriers of goods and passengers ;
theregulation of minor railways in respect of safety and the responsibility of the administrations
of such railways as carriers of goods and passengers.

3. Maritime shipping and navigation, including shipping anfd navigation on tidal waters;
Admiralty jurisdiction.

4. Port quarantine.

5. Major ports, that is %o say, the declaration and delimitation of such porte, and the cons-
titution and powers of Port Authorities therein,

6. Aircraft and air navigation ; the provision of aerodromes ; regulation and organisation of
air traffic and of aerodromes. .

7. Lighthouses, including lightships, beacons and other provisions for the safety of shipping
and aircrafts.

. 8. Carriage of passengers and goods by sea or by air.
9. Extension of the powers and jurizdiction of members of the police force belonging to
any unit to railway area outside that unit.
: D. Ancillary
1. Elections to the Dominion Legislature, subject to the provisions of the Act and of any
* Order made thereunder.

2. Offences against lawa with respect to any of the aforesaid matters.

3. Inquiries and statistics for the purposes of any of the aforesaid matters.

4. Jurisdiction and powers of all courts with respect to any of the aforesaid matters but
except with the consent of the Ruler of the Acceding State,not so as to confer any jurisdiction’or
powesl"s upon any courts other than courts ordinarily exercising jurisdiction in or in relation to
that Btate.

et

FORM II

INSTRUMENT OF AOCESSION OF (STATES IN PART B OF THE SCHEDULE
ATTACHED)

WaEREAs the Indian Independence Act, 1947, provides that as from the fifieenth day of
August,1947, there shall be set up an independent Dominion known as INDIA, and that the
Government of India Act, 1935, shall, with such omissions, additions, adaptations and modifi-
t‘.:‘tiipns as the Governor-General may by order specify be applicable to the Dominion of

in;

* AND WHEREAS the Government of India Act, 1935, as so adapted by the Governor-General
provides that an Indian State may accede to the Dominion of India by an Instrument of acces-
sion executed by the Ruler thereof:

Now THEREFORE

CRuler of ...... it e et iaereeeaean e
in the exercise of my sovereignty in and over my said State Do hereby execute this my In-
str t of A ion and

1. I hereby declare that I accede to the Dominion of India with the intent that the Governo
General of India, the Dominion Legislature, the Federal Court and any other Dominion autho-
rity established for the purposes of the Dominion shall, by virtue of this my Instrument of
Accession but subject always to the terms thereof, and for the purposes only of the Dominion,
exercise in relation to the State of................. e, e
(hereinafter referred to as ‘‘this Btate”) such functions as may be vested in them by or under
the Government of India Act, 1935, as in force in the Dominion of India on the 16th day of
August 1947 (which Act as so in force is hereinafter referred to as “the Act”); and I further .



212 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [10rm Nov. 1947

«declare that the Dominion of India may, through such agency or agenciee, and in such manners
as i thinks fit, exercise in relation to the administration of civil and criminal justice in this
.Shlte a_ll such powers, authority and jurisdiction as were at any time exercisable by His

Majest
In

esty ;t rep tive for the exercise of the functions of the Crown in its relations with
dian’ States,

2. T hereby assume the obligation of ensuring that due effect is given to the provision of
the Act within this State so far as they are applicable therein by virtue of this my Instru-
ment of Accession.

3. Without prejudice to the provisions of paragraph 1, I accept the matters specified in
the Schedule hereto as the matters with respect to which the Dominion Legislature may make
lawa for this State,

4. I hereby declare that I accede to he Daominion of India on the assurance that if an agree-
ment is made between the Governor-General and the Ruler of this State whereby any functions
in relation to the administration in this State of any law of the Dominion Legislature shall be
exercised by the Ruler of this State, then any such agreement shall be demed to form part o
this Instrument and shall be construed and have effect accordingly.

5. The terms of this my Instrument of Accession shall not be varied by any amendment
of the Act or of the Indian Independence Act, 1947, unless such amendment is accepted by me
by an Instrument supplementary to this Instrument.

6. Nothing in this Instrument shall empower the Dominion Legislature to make any law
or this State authorising the compulsory acquisition of land for any purpose, but I hereby under-
take that should the Dominion for the ses of a Dominion law which applies in this State
deem it necessary to acquire any land, I will at their request acquire’ the land at their expense
or if the land belongs to me transfer it to them on such terms as may be agreed, or in default
of agreement, determined by an arbitrator to be appointed by the Chief Justice of India.

7. Nothing in this Instr shall be d d to it me in any way to acceptance of
-any future constitution of India or to fetter my discretion to enter into arrangements with the
Government of India under any such future constitution. .

8. Nothing in this Instrument affects the continuance of my sovereignty in and over this
State, or, save as provided by or under this Instrument, the exercise of any powers, authority
and :l'ighhg now enjoyed by me as Ruler of this State or the validity of any law at present in force
in this State.

9. I hereby declare that I execute this Instrument on behalf of this State and that any
raference in this Instrument to me or to the Ruler of the State is to be construed as including a
reference to my heirs and successors.

Given under my hand this...................... veerenaas.day of August, Nineteen
hundred and forby-seven.

(Signed by the Rulers of States in
Part B of this Schedule).

Ido hereby accept this Instrument of Accession. i
Dated this*..............cc0iiievvninenannana.. . .day of August, Nineteen hundred

and forty-seven.
(Sd.) MOUNTBATTEN OF BURMA,
(Governor-General of India).

SCHEDULE

THE MATTERS WITH RESPECT TO WHICH THE DOMINION LEGISLATTURE MAY MAKE LAWS
' FOR TEIS STATE
A. D:fence .

1. The naval, military and air forces of the Dominion and any other armed force raised
or maintained by the Dominion : any armed forces, including forces raised or maintained by an
Acceding State, which are attached to, or operating with, any of the armed forces of the
Dominion. .

2. Naval, military and air foree works, administretion of cantonment areas.

3. Arms; fire-arms; ammunition.

4. Explosives.

B. External Affairs

1. External affairs;the implementing of treaties and agreements with other countries
extradition, including the surrender of criminals and accused persons to parts of His Majesty’s =
dominicns outside India. , o A

2. Admission into, and emigration and explusion from India, including in relation thereto
the regulation of the movements in India of persons who are not British subjects domiciled in
India or subjects of any acceding State ; pilgrimages to places beyond India.

3. Naturalisation.

C. Communications _ .

1. Posts and telegraphs, including telephones, wireless, broadcasting, and other like forms

of communication,

*Dates given in the Schedule.
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2. Federal railways ; the regulation of all railways other than minor railways in respect of
safety, maximum and minimum rates and fares, station and service tuminal charges, interch-
anza of traffic and the responsibility of railway administrations as carriers of goodsjand passengers;
the regulation of minor railways in respect of safety and the respensibility of the administra-
tions of such railways as carries of goods and passengers.

3. Maritime shipping and navigation, including shipping and navigation on tidal waters;
Admiralty jurisdiction.

4. Port quarantine. .

5. Major ports, that is to say, the declaration and delimitation of such ports, and the con-
stitution and powers of Port Authorities therein.

6. Aircraft and air navigation ; the provision of aerodromes ; regulation and organisation
of air traffic and of aerodromes.

7. Lighthouses, including lightshipa, beacons and other provisions for the safety of shipping
and aircraft.

8. Carriage of }mssengars and goods by sea or by air.

9. Extension of the powers and jurisdiction of members of the police force belonging to
any unit to railway area outside that unit.

]2. Ancillary

1. Elections to the Dominion Legislature, subject to the provisions of the Act and of any
Order made thereunder.

2, Offsnces against laws with respect to any of the aforesaid matters.

3. Inguiries and statistics for the purposes of any of the aforesaid matters.

4. Jurisdiction and powers of all courts with respect to any of the aforesaid matters but,
except with the consent of the Ruler of the Acceding State, not so as to confer any jurisdiction
or powers upon any courts other than courts oridinarily exercising jurisdiction in or in relation
to that State.

AGREEMENT BETWEEN THE STATE OF it see s s ios sns sns ssn sus sss css 08 120 038 100 205 200 200

AND THE DOMINION OF INDIA
WHEREAS it is to the benefit and advantage of the Dominion of India as well as of the
Indian States that existing agreements and administrative arrangeements in the matters of com-
mon concern, should continue for the time being, between the Dominion of India or any part
there of and the Indian States :

Now therefore it is agreed between the Btate and the Dominion of India that ;==

1. (1) Until new agreements in this behalf are made, all agreements and administrative
arrangements a3 to matters of cormmon concern now existing between the Crown and
any Indian State shall, in so far as may be appropriate, continue as between the Do-
minion of India or, as the case may be, the part thereof and the State,

{2) In particular, and without derogation from the generality of sub-clause (1} of this
clause the matters referred to above shall include the matters specified in the Schedule
to this Agreement.

2, Any dispute arising out ofthis Agreement, or out of the agreements orarrangement #
hereby continued shall unless any provision is made therein for arbitration by an authority
other than the Governor-General or Governor, be settled by arbitration according, as far as may
be, to the procedure of the Indian Arbitration Act, 1899.

3. Nothing in this Agreement includes the exercise of any p intey funeti
e e States

Secretary to the Government of India.
SCHEDULE

1. Air Communications.
2. Arms aud equipment.
3. Control of commodities,
4, Currency and coinage.
5. Customs.
6. Indian States Forces,
7.. External Affaira.
8. Extradition.
9. Import and Export Control.
10. Irrigation and Electric Power.
11. Motor vehicles.
12, National Highways.
13. Opium,
14. Posts, Telegraphs and Telephones. .
15. mhaﬂ (including police and other arrangements in Railway lands)
t.

17. Central Excises, relief from double income-tax and other arrangements relating to taxs.

18. Wireless,
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NOTE
States included in Part A of the Schedule have signed the Instrument of Accession in FormI,

States included in Part B of the Schedule have signed the Instrument of Accession in Form IT
The Governor-General’s Acceptance is the same for all States.

SCHEDULE I
ParT A
Date of signing the Date of acceptance
Name of State Instrument of of the Instrument
Accession of Accession
1. Ajaigarh . . . 9th August 1947 . 16th August 1947 e
2. Akalkot . . . . . 11th August 1947 Do.
3. Alirajpur . . . . 8th August 1947 . Do.
4, Alwar . . a 5th August 1947 * . ‘Do.
5. Aundh . . . 10th August 1947 . Do.
6. Balasinor . . 20th September 1947 . 4th November 1947
7. Bemra . . . 9th Awgust 1947 16th August 1947
8. Banganapalle . . . . 1lth August 1947 . Do.
9. Bansda . . . . . 12th August 1947 . Do.
10. Banswara 10th August 1947 . Do.
11. Baoni . . . . Do. . . . Do.
12. Baroda . . . . . Do. . . . Do.
13. Barwani . . 11th August 1947 . Do.
14. Barundha 14th August 1947 . Do.
15. Baria . 8th August 1947 . Do.
16. Bastar . 5th August 1947 . Do.
17. Baudh . 14th August 1947 . Do.
18. Benares 10th August 1947 . Do.
19. Bhavnagar 5th August 1947 . Do.
20. Bharatpur 3rd August 1947 . Do.
21. Bhopal . . . 15th August 1947 . Do.
22. Bhor . . . . . 9th August 1947 . Do.
23. Bilaspur . 10th August 1947 . Do.
24. Bijawar . . 20th August 1947 4th November 1947
25. Bikaner . . 7th August 1947 16th August 1947

26. Bundi . . . . . Do. . . . Do.
27. Cambay .
28. Chamba .
29. Charkhari
30. Chhatarpur .
31. Chhota Udepur

Do. . . . Do.
30th September1947 . 4th November 1947
8th August 1947 . 18th August 1947
11th August 1947 Do.

12th August 1947 . Do.

82. Cochin . 9th August 1947 Do.
33. Cooch-Behar Do. . . Do.
34. Danta . 14th August 1947 Do.
85. Datia . 5th August 1947 Do.
86. Dewas (Junior) 12th August 194 Do.
87. Dewas (Senior). Do. . . Do.
38. Dhar . . Do. . Do.
89. Dharampur ., 8th August 1947 Do.
40. Dhenkanal 9th August 1947 Do.
41. Dholpur 14th August 1947 Do.
42. Dharangadhra . 9th August 1947 Do.
43. Dhrol . . 15th August 1947 Do. .
44, Dungarpur 12th August 1947 ' Do.
45. Faridkot . 6th Auglst 1947 Do.
46. Gangpur . : 11th August 1947 Do.
47. Gondal . 15th August 1947 Do.
48. Gwalior . Do. .- . Do.
49, Idar 12th August 1947 Do.
50. Indore 14th August 1947 Do.
51. Jaipur 12th August 1947 Do.
52. Jaisalmer Do. . . Do.
53. Jambughoda 10th August 1947 Do.
54. Jamkhandi . Do. . . Do.
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Name of State

Date of signing the
Instrument of
Accession

Date of acoeptance
of the Instrument
of Accession

Jgpjira .
era f
Jashpur .
Jawhar
Jath
Jhabua
Jhalawar
Jind
Jodhpur .
Kalahandi
Kanker g, .
Kapurthala .
Karauli .
Kashmir , .
Ilélalonjhar . .
airagarh .
Khiil:;glm . .
Kishengarh
Kolhapur
Kotah
Korea . .
Kurundwad (Junior)
Kurundwad (Senior)
Kutech . .
Limbdi
Loharu
Lunawada
Mandi .
Mangrol , .
Manipur , .
Maihar
Malerkotla
Mayurb .
il!{-l‘aj g unior) .
iraj (Senior) .
Mudhol , ) .
Morvi
Mysore
Nabha
Nagod
Nandgaon
Narsingarh

gayaga:%

Orchha

Palanpur

Palitana .,

Panna

Patiala .
Partabgarh

Patna

Phaltan ,
Pgrbundur
Pullukkottai . .
Radhanpur . .
Raigarh . . .
Rajkot

Rajpipla .
Ramdurg .
Ratlam - .
Rampur . . .
Rewa .
Bachin . .

— e < = e

]

14th August 1947
8th August 1947 .
28th August 1947 .
15th August 1947 .
13th August 1947 .
15th August 1947 .
10th August 1947 .
7th August 1947 .
11th August 1947 .
10th August 1947
Do. . .

l4th August 1947 .
4th August 1947 .
26th October 1947
11th August 1947
5th August 1947
11th August 1947
5th August 1947
11th August 1947
6th August 1947
Tth August 1947
12th August 1947
11:1]1) August 1947

0. . .
15th August 1947
11th August 1947 .
§th Auguast 1947 f
10th Sept. 1947
20th Sept. 1947
11th August 1947
14th August 1947
10th August 1947

5th August 1947 ..

12th August 1947
10th August 1947
17th August 1947
15th August 1947
Yth August 1947

14th August 1947
Sth August 1947

13th August 1947
12th August 1947
15th August 1947
13th August 1947

Do. .

“Tth August 1947

15th August 1947

6th August 1947

11th August 1947
14th August 1947
28th August 1947 .
5th August 1947 .
15th August 1947

8th August 1947 .
2nd September 1947
10th August 1947
Tth August 1947 .
9th August 1947 .
2nd August 1047 .

e .t e s oa

Oth August 1947
7th August 1947
8th August 1947

. 9th August 1947

18th August 1947
Do,

4th November 1947
16th August 1047
0.

0.
27th October 1947
16th ABguaa 1047
0,

dth Nove.mber 1947
28th Sept. 1947
16th August 1947

0.

Do.
;& i‘fovembsr 1947
uﬁa‘t 1947

Do.
4th November 1947
16th Aﬁust 1947

Do,
4th November 1947
16th Awt 1947
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Date of signing the Date of ac
Name of Btate Iastrument of of the Inetrument
Accession of Accession
118. Samdur .10th August 1847 .  16th August Y947
119, Samthar . 6th August 1047 . Do.
120. BSangli ond August 1947 . Do.
121. Sant 13th August 1947 . Do.
122. Sailana’ 14th August 1947 Do.
123. Savanur . 15th August 1947 Do.
124. Savantwadi 14th August 1947 Do.
125. Sarangarh . . . 13th August 1947 Do.
128. Saraikela. . , 12th August 1947 Do,
127. Sirohi . . 15th August 1947 Do.
128. Shabpura 4th August 1947 Do.
128. Sitamau . Do. . Do.
130. Sonepur . 11th August 1947 Do.
131. Suket 5th August 1847 Do.
132. Burgana . 24th August 1047 4th November 1047
133, Simmur _, 5th September 1947 - ‘ Do.
134. Surguja . 14th August 1947 16th August 1947
135. Tehri.-Garhwal 8th August 1947 Do.
138. Tonk Do. Do.
137. Travancore 12th August 1947 Do.
138. Tripura . 13th August 1947 Do.
139. Udaipur (Mewar) Tth August 1947 Do.
140. Vijayanagar 8th August 1947 Do.
141. Wadhwan . 15th Al.gusc 1947 Do
142. Wankaner . Do.
PART B
1. Amear Nagar . . 27th August 1947 &th November 1047
2, Ambaliara . . 3rd September 1947 Do.
3. Athgarh . . . 14th August 1947 Do.
4. Athmalik . . 3rd November 1947 Do.
5. Bajana . . . 20th September 1947 Do.
6. Balsan . . 10th October 1947 Do.
7. Baghat . . 26th September 1947 . Do.
8. Baghal . ' . Do. . Do.
9. Banka Pahari . . 17th September 1947 . Do.
10, Beri . . . 15th August 1847 . Do.
11. Beja . . 4th October 1947 . Do
12. Bihat . . 17th September 1947 . Do.
13. Bijos . . . 12th August 1947 . Do.
14. Bhajji . . .26th September 1947 . Do.
15. Bilkha . . 27th August 1947 . Do.
16. Bhaderwa . . 20th August 1947 B Do.
17. Chuda . . . 28th August 1947 Do.
18. Chhuikhadan . . 21et October 1947 Do.
19, Dhami . . . gth October 1947 Do.
20. Dhurwai . . . 31st August 1947 Do.
21. Dujana . . R 9th October 1947 Do,
22, Gaurihar . . 30th August 1947 Do. e
23 Garraulli . v 15th August 1047 f Do.
24 Ghodasar . . 8th tember 1947 . Do.
26. Jaso . . . 25th September 1947 . Do.
26. Jasdam . . 27th August 1047 . Do.
27. Jobat . N . Do.
28, Jubbal . . 8th October 1947 . Do,
29, Jetpur . 27th August 1947 . Do.
30. Eamta quaul. 30th September 1047 . Do.
31. Katbiawara Do.

e .

s g, A R i < S - s M
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Date of signing the Date of acceptanc
Name of State Tnstrument of of the Instrument
Accession of Acceesion
32. Kaniaihana . . . 25th August 1947 . 5th November 1947

. Banjeli .

Kawardha .
Katosan . .
Khandpara .
Kharsawan .
Khirasra
Khadal
Kumarsain
Kunihar .
Kutharie .
Keontal . . .
Kotda Sangani. .
Lakhtar . . .
Lathi . PR
Lugasi . . .
Maliya . . .
Mansa . . .
Muli . . .
Mohanpur .
Naigawan Rebai
Narsinghpur .
Nimkhara
Paldeo .
Patdi
Pathari .
Punadra .
Makrai
Ranasan
Ranpur
Sarila
Bakti

Bayla .

Sudasna . .
Malpur . .
Tharad .
Tharoch . .
Tarason . .
Tigiria . .
Tori-Fatehpur .
Udaipur . .
Vala . .

Valasna .
Varsoda .
Vasna .
Vadia .
Virpur . .
Vanod . N .
Wav . . .

8th August 1947 .
11th September 1947,
22nd October 1947
15th August 1947 .
27th August 1947 .
15th August 1947 .
26th September 1947 .

7th October 1947 .
26th Beptember 1947 .
27th September 1947 .
27th August 1947 .
28th August 1947 .
31st August 1947 .
20th October 1947 .
20th August 1947 .
27th August 1947 .

Deo.

1st September 1947 .
26th October 1947 .
11th November 1947 .
26th August 1947 .
8th October 1847 .
3lst August 1947 N
30th August 1847 .
11th September 1947 .
15th August 1947 .

lst September 1947 .
17th October 1947 .
14th August 1947 .
21st October 1947 .
15th September 1947 .
27th August 1947 .
3rd August 1947 .
20th August 1947
15th August 1947
26th September 1947 .
14th August 1047 .
15th August 1847 .
l4th August 1047 .
4th November 1947 .
27th August 1947 .
30th August 1947 .
1st Septemnber 1947 .
18th September 1947.
27th August 1947

Do. .
30th August 1947
31st August 1947

0.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.

12th November 1947
5th November 1047

o,

Do.

Do.

Do.

Do.

Do.

Do.
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SECOND SUPPLEMENTAL AGREEMENT BETWEEN THE RESERVE BANK OF INDIA AND

THE IMPERIAL BANE OF INDIA AND THE FINANCIAL AGREEMENT BETWEEN THE

GoverNMENT OF U. K. AND THE GOVEENMENTOF INDIA.

The Honourable Shri R. K, Shanmukham Ohetty (Minister for Finance):
Bir, I lay on the table a copy of each of the following papers, namely:

(8) the Second Supplemental Agreement between the Reserve Bank of India
and the Imperial Bank of India, and

(b) the Financial Agreement between the Government of the United King-
dom and the Government of India, and correspondence connected therewith.

RESERVE BANK OF INDIA
(IOORPORATED UNDER THE RESERVE BANK oF INDIA AcT 1934 (II oF 1934)

Second Suppl tal Agr s bet the Reserve Bank of India and The Imperial Bank
of India .

AN AGREEMENT made in the ninth day of April 1947 between the RESERVE BANK OF
INDIA (hereinafter called ** the Reserve Bank’) of the one part and the IMPERIAL BANK
OF INDIA (hereinafter called ** the Imperial Bank ') of the other part,

; WHEREAS by an agreement (hereinafter referred to as ** the Principal Agreement’’
made on the fifth day of April 1935 between the parties hereto the Imperial Bank was dppointed
as on and from the first day of April 1935 as the sole agent of the Reserve Bank uponand subject
%0 the terms set out in the Principal Agreement.

AND WHEREAS on account of the passing of the Government of India Act 1935 and
the India and Burma (Burma Monetary Arr ts) Order 1937 the Principal Agreement
was modified by & supplemental agreemenb (hereinafter referred to as ** the Supplemental Agree-
ment ") made on the twelfth day of July 1937 between the parties hereto,

AND WHEREAS the Indis and Burma (Burma Monetary Arrangements) Order 1937
waa varied by the India and Burma (Burma Monetary Arrangements) (Amendment) Order, 1946
and the Indis and Burma (Burma Monetary Arrangements)(Second Amendment) Order 1948,

AND WHEREAS pursuant to' th= provisions contained in the India and Burma (Bwma
Monetary Arrangemente) Order 1937 as so varuad the Governor of Burma has given notice to

the Governor General in Council det g the tion of part II of the India and Burma
(Burma Monstary Arrang ts) Order 1931 “as and from the first day of April 1947,

NOW IT I8 HEREBY MUTUALLY AGREED AND DECLARED by and between the

parties hereto as follows :

it On and after the first day of April 1947 the Principal Agreement shall be construed as
i
(1) Clauses (i) and (v) of the Supplemental Agreement were omitted

(2) For the words ** the Central Government, the Provincial Governments, the Federal
Railway Authority, the Governor of Burma (both in his dealings with the revenus
of Burma and in his dealings with the Federal Fund of the Federated
Shan States) and the Burma Railway Board!'' ocecurring in clause (iff) of the
Supplemental Agreement the words ** the Central Government, the Provineial Govern-
ments and the Federal Railway Authority ' were substituted.

IN WITNESS whereof the Common Seals of the Reserve Bank of India and the Imperial
Bank of India have been hereunto affixed in the pr of trheu‘ pective subscribing o£cmln
she daey and year first above written,

THE COMM . ; COMMON SEAL OF THE
0 ON SEAL of the Reserve Bank of India RESERVE BANK OF INDJA

was h o affixed p t to a resolution of its Cent-

ral Board in the presence of Sir Chintaman D. Deshmukh

C.LE., Governor and Sir Purshotamdas Thukurdas, £.B.E., (8d) C. D. DEesmxuka
o.L.k. and Sir Homi Mehta, K.c.LE., K.B.E.two of the Governer,
Directors of the Reserve Bank of India who ir token of (8d) PresEOTAMDAS

their p have h pon signed their names. THAKUR Das

J (8d) Hoxmi MEeETA, Direciors
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r COMMON SEAL OF THE ’

RESERVE BANK OF INLIA
(

was hereunto affixed in the presence of Albert Rod-

erick Chisholm, the Managing Director and Sir Vithal

1
THE COMMON SEAL of the Imperial B ank of India |I
N. Chandavarkar and Archibald Leslie Hutson two of ;

8d) A.R.CeEBHOLM,

the Directors of the Imperial Bank of India ivho in Managing Director.
token of their p have h pon sig their (8d) V.N. DAVARKAR
fames (8d) A.L.HuTsoN, Directors.

I -
E GOVERNMENT OF THE UNITED

EMENT BETWEEN TH
FINANCIAL AGRK%NGD;}M AND THE GOVERNMENT OF INDIA

London, 14th August, 1947
nited Kingdom of Great Britain and Northern  Ireland-

vernmen the U
reinatior 5 b ae Government, of the United Kingdom”) and the Government

(hereinafter referred to as “the
of Indis. )
Being desirous of making a temporary arrang t for dealing with the sterling balances
of India.
Have agreed as follows :—

ArticLE I
For the purposes of this Agreement the sterling assets of the Reserve Bank of India
shall be taken at the figure of £1,160 million.

ArTticie II

1. The Reserve Bank of India shall open with the Bank of England a new account
{hereinafter referred to as the “‘No. 2 Account”), to which the balance of the total assets
referred to in Article I above, rmmﬁ at the close of business on the date of the signature
of this Agreement, shall be transferred. ,

2. The No. 2 Account of the Reserve Bank of India shall be operated upon in accord-
ance with the provisions of Article VI of this Agreement and any sums standing to the
credit of the said Account shall be available only for the purposes prescribed in that

Article.

ArTticLe ITI

1. There shall also be established at the Bank of England in the name of the Reserve
Bank of India a new account (hereinaftef referred to as the ‘“No. 1 Account’) to which
any sterling received after the date of this Agreement by the Reserve Bank of India in
respect of current transacfions and any sums transferred from the No. 2 Account shall
be credited.

2. The Government of the United Kingdom shall not restrict the availability of
sterling standing to the credit of the No. 1 Account for payments for current transactions
in any currency area or for the purpose of any payment to residents of the sterling area.

Armicre IV \

1. There shall be transferred forthwith from the No. 2 Account to the No. 1 Account
£35 million less the amount by which the total of the Reserve Bank of India's sterling
assets, as established by Article I of this Agreement, exceeds the amount transferred to
the No. 2 Account in accordance with paragraph 1 of Article IT of this Agreement.

2. There’ shall also be transferred frem the Ne. 2 Account to the No. 1 Account the
equivalent of any sums paid trom the No. 1 Account after the 15th July, 1947, in respect
of i— .

(i) the twnfer of ownership of military stores, equinment and fixed assets in
India from the Government of the United Kingdom to the Governmént of
India on the lst April, 1947,

(ii) the settlement of any matters ontstanding unden the Defence Expenditure
Plan and of any other accounts relating to transactions which were connected
with the War and took .place prior to the 15th July, 1047;

(iii) payments ontside India as a result of Agreements for the release of assets
which were vested in the Indian Custodian of Enemy Property; .
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paid outside India by or on behalf of the Government of India or
rovincial Government in respect of which an eventual capitalisation
i‘ + .l + .'l;
(v) such other items as the two Governments may agree.
3. There shall be transferred from the No. 1 Account to the No. 2 Account the
squivalent of any sums psid into the No. 1 Account after the 15th July 1947, in respect

{iv) pensions
any P

(i) the settlement of any matters outstanding under the Defence Expenditure Plan
and of any other accounts relating to transactions which were connected with

the War and took place prior te the 15th July, 1847;
(ii) such other items as the two Governments may agree.

AmticLe V

L. In addition to the transfer provided in paragraph 1 of Article IV of this Agree-
ment there shall also be transferred forthwith from the No. 2 Account to the No. 1 Ac-
count a sum of £30 million as & working balance which may be drawn upon from time
to time to meet any temporary shortage in India's available means of payment abroad.

2. The level at which the working balance provided for in this Article has been

. maintained during the currency of this Agreement shall be taken into consideration in
the consultations referred to in Article XI of this Agreement in the light of such data as
may then be provided.

Anticte VI

(a) The No. 2 Account referred to in Article II of this Agreement ghall be credited
with—
(i) the assets referred to in Article IT of this -Agreement, including the proceeds
thereof at maturity or on realisation;
(ii) the proceeds at maturity or on realisation of any investments purchased in
accordance with established custom with funds standing to the credit of the
No. 2 Account; .
(iii) transfers from the No. 1 Account, being transfers provided for in paragraph 3
. of Article IV and paragraph 2 of Article VIII of this Agreement;
(iv) such other transfers as may be agreed between the two Governments.

(b) The No. 2 Account shall be debited with— .
(i) transfers in accordance with paragraphs 1 and 2 of Article IV paragraph 1 of
Article V and paragraph 2 of Article VIII of this Agreement;
(ii) payments in respect of investments made in accordance with  established
custom ;
(iii) such other transfers as may be agreed between the two Governments.

Articre VII

The Government of India shall not restrict—
(a) the acceptance by residents of Ix}dia, in settlement of payments for current

transactione, of sterling at the disposal of residents outside India;

(b) the availability of any Indian rupees arising from permitted current transactions
and accruing to residents of the sterling area for any payments inside India or
for the purchase of sterling.

Arricte VIII

1. Buch transfers of capital from India.to the rest of the eterling area and vice versa
as may be agreed between the Resgrve Bank of Indis and the Bank of England shall
be subject to the provisions of paragraph 2 of this Article.

2, The Reserve Bank of India and the Bank of England shall consnlt ether at
agreed intervals in order to establish by reference to the best statistical dlt.l:g available’
to them the net capital movement from India to the other countries of the sterling area
or vice versa as the case may be, resulting from the agreed transfers of capital. Thereafter
an amount equal to the net capital movement #o established shall be transferred from the
No. 2 Account to the No. 1 A t if the nt is one from India to the other
countries of the sterling area or from the No. 1 Account to the No. 2 Account if the
movement is in the reverse direction.
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i i i i restrict
Notwithstanding anything in this Article the two Governments shall not
trjufer::} capital romy;:dif to the United Kingdom representing—
itta £ i belonging to persons of United Kingdom origin luvmg
® “l?[l:;}i: 0;1: :rd::' ?f:" take uop pgmnﬁnt residence in the United Kingdom; an
ns regarded as resident in

b) th luntary repatristion of investments by r ! d

o ?b:%n:iu? Kingdom for purposes of exchange control in the United Kingdom.
4, Transfers of capital falling within the description in sections (a) and (b} of the
preceding paragraph shall be included in the computat for which paragraph 2 provides.

Arricte IX
1. The two Governments shall as often as may be necessary consult tegether
a view to ensuring the smooth working of the present Agreement.

2, The Reserve Bank of India and the Bank of England shall be entrusted with the
technical execution of this Agreement and shall consult together as often as may be
necessary in order to ensure its smooth working.

Articie X

with

For the purpose of the present Agreement—

ening on or after the 15th August, 1947, references

(a) in relation to events hap
to the Government of lina:‘lia shall be construed as references to the Govern-

ments of both the new Dominions set up by the Indian Independence As#,
1847 or to the Government of either of them, as the circumstances require and
the expression *“India" shall continue to denote the territories included in that
expression immediately prior to the 15th August 1847;

(b) the expression ‘‘sterling area"” shall have the meaning from time to time
agsigned fo it by the Exchange Control Regulstions in force in the United
Kingdom. After the coming into force in the United Kingdom of the Ex-
change Control Act, 1947, the expression ‘‘sterling area™ wherever it occurs
in the present Agreement shall be deemed to have been replaced by the
expression ‘‘scheduled territories’, which shall have the meaning from time
to time assigned to it in the aforesaid Exchange Control Act, 1947;

(c) the exprmiop “‘payments for current transactions’’ shall have the same meaning
as in Article XIX (i) of the Articles of Agreement of the International
Monetary Fund; )

{d) in paragraph 2_ of Article IV the expression ‘‘pensions” shall have the meaning
assigned to it in the Indian Independence Act, 1947.

Arrticee XI

~ The present Agreement shall come into force on the 14th August, 1947. It shall
tt:rmlnatq on the 3lst December 1847. Further consultations shall be held before the

rmination of this Agreement with a view to extending it or replacing it by ther Agree-
ment or other Agreements, ) )

In witness whereof the undersi i i i pecti
gned being duly authorised thereto by their ve
Governments, have signed the present Agm:gnent. Y v e

Done at London this fourteenth day of August, 1947, in doplicate.
For the Government of the United Kingdom :

WILFRID EADY.

For the Government of India:
V. NARAHARI RAO.
Fmvaxce DrrarTuxyy,

New Deumn;
The 30th August 1947,
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LETTERY EXCHANGED BETWEEN THE LEADERS OF THE INDIAN AND THE
U. K. DELEGATION ON STERLING BALANCES AGREEMENT

LONDON ;
\Dated the 14th August, 1947.
OrFice of THE HicE CoMMISSIONER FOR INDIA,

LONDON,
14th August, 1947.

PRIVATE BALANCES
Dear Si2 Wmuseip Eapy,

With reference to the Financial Agreement between our two Governments, which
we have signed today it is necessary to record our understanding that Indian private
sterling balances will ot be subject, as the result of this Agr t, to any r t
under Exchange Control Regulations in force in the United- Kingdom which did
to them before the signature of the Agreement.

For the purposes of this letter, the expression ‘“Indian private balances” refers to
the sterling balances with banks in the United Kingdom owned by residents of India
other than the Reserve- Bank of India and the Authorised Dealers in Foreign Exchange
in India; the balances of the Reserve Bank are dealt with by the Agreement itself
apd those of the Authorised Dealers in Foreign Exchange in India are covered by an
%ndeut?nldir&g which has been reached between the Bank of England and the Reserve

ank of India.

I should be grateful if you would confirm that this correctly sets out the position.

not apply

Yours sincerely,
(8d.) V. NARAHARI RAO.

Orrice oF 188 HicE CoMMIssiONER FOR INDIA,
LONDON,
14th  August, 1947.
Dear Sm: Woreo Eapy,

I bhave to acknowledge your letter of today’'s date reading as follows :—

“On the conclusion of {fhe di i leading to the Financial Agreement which
you and I have signed today on behalf of our respective Governments, I wish to express
my appreciation of the spirit of cordiality and understanding which has been a feature
-of the negotiations.

“It is understood on the part of His Majesty's Government that the Agreement is
of an’interim nature to cover the period up to the end of the present calendar year and
‘that it is without prejudice to any sut £ di i regarding India's sterling
balances.

“I should be grateful to have your confirmation that this is also the understanding
of your Government."

I have pleasure in confirming that the understanding of your Government, as set
out in that letter, is accepted by my Government.

May I on my part say how much we have appreciated the spirit of mutual sympathy
and understanding which has pervaded the discussions between the two delegations?

Yours sincerely,
(8d.) V. NARAHARI RAO.

Orrice or THE Hicm CoMumissioNEr FoR INDIA,
LONDON, :
14th August. 1947.
Dran Sm Wirem Eapy,
I have to acknowledge your letter of today's date, reading as follows :—
{made ny seferance o th Tate of iterest VOB Htbed on the sicling emacny "0 B84
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«His Majesty's Government understands that the Government of Indis have agreed
withnf.lt.ne L‘:l:]:r?e‘ BE:ker:imlndia that during the currency of the Agreement the Bank
will not alter the disposition of its sterling assets in such a manner as to mct;u;appm—
ciably the overall rate of interest which such assela are at present earning. Bubject to
this understanding the Reserve Bank will be free to alter its investments in accordance
with normal central banking practice. . !
“I should be grateful to have your confirmation of this understanding on behalf
of the Government of India.” : .
1 have pleasure in confirming that the understanding of your Government, as set
out in that letter, is accepted by my Government.
Yours sincerely,

(8d.) V. NARAHARI RAO.

OrFice oF THE Hicm CoMuMIsSSIONER FOR INDIA,
LONDON,
14th  August, 1947,

Dear S Wurrip Eapy, .
I have to acknowledge your letter of today’s date reading as follows :—

“With reference to the Financial Agreement between our two Governments, signed
today, it is necessary to record our understanding regarding the sterling assets in the
Silver Redemption Reserve which has been maintained hitherto for the purpose of
enabling the Government of India to fulfil its obligation under Section 36 of the
Reserve Bank of India Act, 1934, :

“S8o0 long as it remains undisturbed His Majesty's Government will regsrd this Re-
serve as & capital asset of the Government of India and excluded from the scope of the
present Agreement. In the event, however of the liguidation of this Reserve, in whole
or in part, during the currency of the Agreement, the resultant proceeds should, as we see
it, be credited to fhe No. 2 Account of the Reserve Bank of India; similarly any payments
to the Silver Redemption Reserve in pursuance of the practice of maintaining the value
of the assets therein shall be charged to the No. 2 Acceunt.

“‘1 should be grateful to have your confirmation that this is in accordance with the
understanding of the Government of India.”

I have pleasure in confirming that the understanding of your Government, as set out
in that letter, is accepted by my Government. .
' Yours sincerely,
" _(8d.) V. NARAHARI RAO.

OrrFice or THE HicE CodMIssioNEm PoR INDIA,
LONDON,
14¢h August, 1947,

Dear S Worrip Eapz,
I have to acknowledge your letter of today's date, reading as follows :—

‘With reference to the Financial Agreement between our two Governments, signed
today, I wish to record the understanding of His Majesty’s Government regarding the
treatment of the sum of United States dollars which fuu been allocated to India and
which is known as India's “Post-War Dollar Fund''. To the extent that any drawings
on the unexpended balance of this Fund have been or are made during the period 15th
July to 31lst December, 1947 and equivalent amount in sterling shall be transferred from
the No. 2 Account to the No. 1 Account of the Reserve Bank of India.

“I should be grateful to have your confirmation of this ufiderstanding on behalf of
the Government of India.”

I have pleasure in confirming that the understanding >f your Government, as set
out in that letter, is accepted by my Government.

Yours sincerely,

(8d.) V. NARAHARI RAO.
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h TaEasvRYy CHAMBERS,
Grear GeorcE STREET,
8.W.L,
14tk August, 1947.

Deae Mn. NamaHarr Rao,

In the interim Agreement which we have signed today neither Government has made
any reference to the rate of interest to be earned on the sterling balances.

His Majesty’'s Government understands that' the Government of India have agreed
with the Reserve Bank of India that during the currency of the Agreement the Bank will
not alter the disposition of its sterling assets in such a manner as to increase appreciably
the overall rate of interest which such assets are at present earning. Sobject to this
understanding the Reserve Bank will be free to alter its investments in accordance with

normal .central banking practice.
I should be grateful to have your confirmation of this understanding on behalf of
the Government of India.
Yours sincerely,
(8d.) WILFRID EADY.

Tae Hon. Me. V. Naeamar: Rao, C.8.I., C.LE.

TrEAsURY CHAMBERS,

GREaT GEORGE STREPT,
S.W.L,

14tk August, 1047,

Dear Mr. Namasarr Hao,

I have to acknowledge the receipt of your letter of today's date reading as follows :—

“With reference to the Financial Agreement between our two Governmenfs which
we have signed today, it is necessary to record our understanding that Indian private
sterling balances will not be subject, as the result of this Agreement, to any restrictions
under Exchange Control Regulations in force in the United Kingdom which did mnot apply
to them before the signature of the Agreement.

“For the purposes of this lefter, the expression ‘Indian private balances’ refers to
sterling balances with banks jn the United Kingdom owned by residents of India other
than the Reserve Bank of India and the Authorised Dealers in Foreign Exchange in India;
the bnlance? of the Reserve Bank are dealt with by the Agreement itself and those of
the Apthorised Dealers in Foreign Exchange in India are covered by an understanding
which has been reached between the Bank of England and the Reserve Bank of India.

I should be grateful if you would confirm that this correctly sets out the position,”

I have pleasure in confirming that your letter correctly sets out the iti i
regard to these private balances. 7 position with

Yours sincerely,

(8d.) WILFRID EADY.
Tae Hos. Mr. V. Namamamz Rao, C.8.1., C.LE. .

- TrEASURY CHAMBERS,
GrEAT GEORGE STREET,

5.W.L,
14th  August, 1947,

Dear Mr. Nanaganr: Ruo,

With reference to the Financial Agreement between our two i
today, it is necessary to record our understanding regarding the lt?ﬁ;;gm?m ]:1181:;*:
‘811'11791- f{]:adegl;;t:on Rmn;e Iwc[;i‘:h hufu Hl;een maintained hitherto for the purpose of en
abling the Government of India t 1 its obligati Secti .
Bank of India Act, 1934, e h uader % of the Reserve
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i i disturbed His Mayjesty's Government will regard this Reserve
as foc:;?gﬂa:s:t l:imth:sGu;amment of Indiaa?an}f excluded from the scope of the present
Agreement, In the event, however, of the liquidation ‘of Lt.h!.s Ren:eﬁroz in whole or in
part, during the currency of the Ag t, the resultant prc 8 | , B8 We Bee
it, be credited to the No. 2 Account of the Reserve Bank of India; similarly any paymenta
to the Silver Redemption Reserve in pursuance of the practice of maintaining the value
of the assets therein shall be charged to the No. 2 Account.

1 should be grateful to have your confirmation that this is in accordance with the
understanding of the Government of India.

Yours sincerely,
(8d.) WILFRID EADY.

Trz Hon. Mm. V. Namamami Rao, C.5.I, C.LE.

TreastRY CHAMBERS,

Grear GEOBGE SIREET,
5.W.L,

14th August, 1947,

Dear Mr. Namamar: Rao,

With reference to the Financial Agreement between our two Governments, signed
today, I wish to record the understanding of His Majesty’s Government regarding the
treatment of the sum of United States dollars which has been allocated to India and which
is known as India's ‘‘Post-War Dollar Fund”. To the extent that any drawings on the
winexpended balance of this Fund have been or are made during the period 15th July to
st l;]‘:Nar:ember, 1947 an equivalent amount in sterling shall be transferred from the No. 2
Account o the No. 1 Account of the Reserve Bank of India. .

I should be grateful to have your confirmation of this understanding on behalf of
the Government of India. '
- Yours sincerely,

(8d.) WILFRID EADY.
Tee Hon. Mr. V. Namararr Rao, C.8.I., C.LE.

TREASURY CHAMBERS,
Grear GEORGE STREET,
S.W.I,
13th Augues, 1947,
Dear Mr. NaraHARI Rao,
On the conclusion of the di ions leading to the Financial Agreement which you
and I have signed today on behalf of our respective Governments, I wish to express

my appreciation of the spirit of cordiality and understanding which has been a feature
of the negotiations.

It is understood on the part of His Majesty’s Government that the Agreement is
of an interim nature to cover the period up to the end of the present calendar year and
Ebal; it is without prejudice to any subsequent discussions regarding India's ~ sterling
alances.

I should be grateful to have your confirmation that this is also the understanding of
your Government.

Yours sincerely,
(Sd.) WILFRID EADY.
Tre Hon. Me. V. Namamar: Rao, C.S.I., C.LE.
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MOTION RE ELECTION OF STANDING COMMITTEES TO ADVISE
MINISTRIES

The Honourable Pandit Jawaharlal Nehru (Leader of the House): Sir, I
move:

“That this Assembly—

(a) do proceed to elect in such manner as the Honourable the Speaker may direct, members
to serve until the end of the next financial year on Standing Committees to advise on sub-
jects concerning the undermentioned Ministries of the Government of India the number

to be 50 elected in respect of each Ministry, excluding the Chairman, being as follows :

Ministry of Agriculture. . . . . . . . 10
Ministry of Commerce . . . . . . . . . 10
Ministry of Communications . . . . . 10
Ministry of Defence . . . . . . 10
Ministry of Education . . . 10
Ministry of External Affairs and Commonwealth Relatlons . . . 10
Ministry of Food . . . . . . . . . . .~ 10
Ministry of Health . . . . . . . . . . . 10
Ministry of Home Affairs . . . . . . . . . . 10
Ministry of Industry and Supply . . . . . . . . . 10
Ministry of Information and Broadcasting .. . . . . . 10
Ministry of Labour . . . . . . . . . . .10
Ministry of Law . . . . . . . . . . 5 ’
Ministry of Relief and Rehablhtatlon . . . . . . . . 10
Ministry of States . . . 10
Ministry of Transport (other thm Roads) . . 10
. 10

Ministry of Works, Mines and Power
(b) do adopt the annoxed Rules* to regulate the constltutlon and procedure of the said Stand-

ing Committees.”
I might add that in view of there being such a large number of committees
to be appointed consisting of most members of this House it is desirable not to

ANNEXURE.
*  Rules.

1. The Chairman of each Committee shall be the Minister in charge of the Ministry to which
the Committee is attached or any officer deputed by him to act as Chairman when he is unable
to be present, and an officer in that Ministry designated by the Chairman shall be Secretary to
the Committee.

2. A member of a Committee who ceases to be a member of the Constitutent Assembly
shall cease to be & member of the Committee, and if a vacancy occurs in a Committee for this
or any other reason during the course of the period for which the Committee was constituted a
motion shall be made as soon as may be in the Constituent Assembly (Legislative) for the election
of & member to fill the vacancy. *

3. The following subjects shall be laid before the S8tanding Committee :

(1) All non-offlicial Bills introduced or proposed to be introduced in the Assembly, and
legnslntlve proposals which the Ministry concerned intends to undertake and on which the Minis-
ter in charge desires the advice of the Committee.

(2) Reports of Committees and Commissions (not including unpublished reports of de-
partmental committees) on which the Assembly is not adequately represen

(3) Major questions of general policy on which the Minister in charge desires the advice

of the Committee. \
(4) Annual Reports.
(6) With the approval of the Minister in charge, any topic of public importance within
the field of the Committee which a member of the Commit$se may propose for discussion :
Provided that—
*(§) in cases of urgency a reference to the Committee may be dispensed with by the Minis.

try concerned,



ELECTION OP . STANDING COMMITTEES TO ADVISE MINISTRIES 227

I have suggested 10 for almost all

inerease the number of each committee.
other-

the committees. Therefore it is desirable not to increase the number:
wise there may be a good deal of overlapping. As it is it would probably be
desirable that a member should not join more than two committees as far as
poesible.

There are a number of amendments to the annexed Rules and some of those
smendments certainly improve the procedure which we have to follow and when
the time comes I shall accept some of them.

Mr, Speaker: Motion moved:
“That this Assembly—

(a) do proceed to elect in such manner as the H, ble the Speaker may direct, mem-
bmtoamomtﬂthamdofthamxbﬂmcm]ymons Committees to advise
on subjects the under ti d Ministries of the Government of India
the number to be 80 elected in respect of each Ministry, oxeludmg the Chairman,
being as follows :

Ministry of Agriculture e (1)
Ministry of Commerce . . . f . . . . . . . 10
Ministry of Communications . . . . . . . . . .10
Ministry of Defence . . . . . . . . . . . 10
Ministry of Edueation . . . . . . . . . . . 10
Ministry of External Affairs and Comm alth Relati . . . . 1o
Ministry of Food . . . . . . . . . . . .10
Ministry of Health . . . . . . . . . . .10
Minisiry of Home Affairs . . . . . . . . . . 10
Ministry of Industry and Supply . . . . . . . . . 10

Ministry of Information and Broadeasting . . . . . . . 1o
Ministry of Labour . . . . . . . . . . . 1o

Ministry of Law . . . . : . . . . . 5

Ministry of Relief and Rahnblhhtwn . . . . . . . . 10
Ministry of States . . . . . . .10
Ministry of Transport (other t‘hln Roadl) . . N . 10
Ministry of Works, Minesand Power . . . . . . . . 10

(%) the following cases shall be excluded from the purview of the Committee :

+

(a) cases ing appoint
id t be placed before the Com-

(b) all cases which the Mi charge
mittee consistently with the pubhe interest.

‘4. The functions of Standing Committees will be purely advisory and their proceadings will

be strictly confidential, No press repreeentatives will be allowed to at.tm;t: mg meetmg cf el
t .

sommittes. Brief mports oftha activities of each C i
and the concl the C ittee but not the temor of the disoussions will be
circulated to all mamberrs of the Assembly.

5. Meetings of the Standing Ci will be d by the Secretary not less than

!'vice a year at such times as may be decided by the Mmutﬂr in chabrhge The a.gegda ofth? meet.-
a ndum exg

ing will be drawn up and eirculated by the 8 v, t
the nature of each item of busi and copies of such as the Minister in charge directs to-
s6 furnished to the Committee. Such papers will be returned by members to the Secretary at the,

:lose of each mesting. The proceedings of the Committee will be confined to items of business
:ntered in the agenda, and any requests for further information will be dealt with under the.
orders of the Minister in charge.
6. Ata maating of a Standing Committes, the Secretary may be requested by the Mmlster
0 explain each item of business. The Chairman ‘will then invite & di and the 8 ¥
will note on the departmental file the g 1 opinion of the C i
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[Mr. Bpeaker]

() do adopt the annexed Rules* to regulate the séifution snd p Ay
Btanding Commitéees’".

of the said

Shri M. Ananthazayanam Ayyangar (Madras: Genersl): Sir, may I suggest
that this motion be put to the Housé in two parte—(a) the substantive portion
and (b) the annexed Rules. There does not seem to be any amendment so far

as part () is concerned and therefore it will be adopted unanimously. Afser
that we will go on to part (b).

ANNEXURE.

*Rules.

1 The Cheirmsn of esch Committen shall be the Minister in chargs of te Ministry o

which the Committee is attached or any officer deputed by him to get gs. Chairg an when heis

u‘:::ls cr.g be Pment. and an officer in that Ministry designated by the Chairman shall be Secretary
e Committee, .

2. A member of a C: ittee who tobea ber of the Constituent Assembly ahall
ceass to be a ber of the C and if a vacancy occurs in & Committee for thisor any
other roason during the course of the period for which the C ittes was ituted i

d, a
shall be made as soon as may be in the Constituent Assembly (Legislative) for the elsotion of &
member to fill the vacancy. )

3. The following subjects shall be laid before the Standing Committee :

(1) All non-offivial Billa introduced or proposed to be introduced in the A bly, and legis-
lative proppeals which the Ministry ned intends to undertake and on which the Minister
in oharge desires the advice of the Committee.

(2) Roports of C: ittees and C issi innt including unpublished reports of depart-
moantal commnittess) on which the Asssmbly is not adequately represented.

(3) Major questions of gensral policy on which the Minister in charge desires the advice of
the committee.

(4) Annual Reporta.

(5) With the approval of the Minister in chargs, any topic of publio importance within the
fleld of the C ittee which a bar of the C may prop for d H

Provided that

(i) in cases of urgency s refi to the C ittes may be dispensed with by the M{ina-
try concerned,

(%) the following cases shall bs excluded from the purview of the Committee :

{a) cases i ppoint ts,

{b) all cases which the Minister in ch id t be placed bef

87 the Com-
mittes consistently with the public interest.

4. Tas f113si13 of dtandiag Crmnittrss will bo purely advisory and their proceedings
will b3 atrictly confidential. No press repressntatives will bs allowed

to gtteng any meeting of

ittes. Briaf reports of the activities of each C itt ti g the jocts dis.

:u‘i;;:l'::d the nelusi reachsd by the C ittee but not the tensr of the disoussions will be
ocircalated to all members of the A bly.

5. Moestinga of the Standing Committess will be _nqmmqned by the Becretary not less than
fwico & yasr at sush timss as may bs decided by the Minister in charge. The agenda of the meet-
ing will ba drawn up and circulated by the Saocratary, togather with a n_:lemqmndl.trn e:plmmng
the nsaturs of eash itam of businsss and copies of suth papara as the Minister in charge directs to
be furnished to the Committes. Such Ispata will bs returned by mombers to the Becretary at
the olo3s of evch masting. Tho prozeadings of the Committes will be confinsd to items of busi.

ness enterad in the agenda, and any raguests for further information will be daalt with undoar the
orders of the Minister in charge.

. At amssting of a Standing Committes, the Sacretary may bs requsstsd by the Minister
to ox?:lnin eash itym ?::f business. Ths Chairmsn will then invite a qllloumou and the Secratay
will nats on the dapartmontal file the g 1 opi of the C
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Mr, Speaker: I have no objection to adopt the suggestion. I will put the
first part (a) to the House.
The question is::
“¢ (a) That this Assembly do proceed to elect in such manner as the Honoursble th®
Speaker may direct, members to serve until the end of the nm ﬁnmcml _yoar on
Standing Committees to advise on subject d Minis-

t
tries of the Government of India the number to be so elected in respect of each
Ministry, excluding the Chairman, being as follows :

Mlmstry of Agriculture . . . . . . . . . 10
Ministry of Commerce . . . . . . . . . 10
Ministry of Commumcatlom . . . . . . . . 10
Ministry of Defence . . . . . . . . 10
Ministry of Education . . . . . . . 10
Ministry of External Aﬂ'aus and Co: Ith Relati . . 10
Ministry of Food . . . . . . . . 10
Ministry of H.enlth . . . . . . . . . 10
Ministry of Home Affairs . . . . . . . .10
Ministry of Industry and Supply . . . . . . 10
Ministry of Information and Broodoastmg . . . . . 10
Ministry of Labour . . . . . . 10
Ministry of Law . . . . . . 5
Ministry of Relief and Rehabilitation . . . . . . 10
Ministry of States . . . . . 10
Ministry of Transport (other than Roodl) . . . . . 10
Ministry of Works, Mines and Power . . . . . . 10

The motion was adopted.

Mr. Speaker: I will now take part (b) and the amendments to the Rules.

Shri M. Ananthasayanam Ayyangar: Sir, I beg to move:

(s) ¢ Thatin art () of the motion, in Rule 1’ for the words * any officer deputed by him
the words ¢ any member elected by the Committee ’, be substituted.’

With your permission, Sir, I shall move the other amendments also, viz.,
Nos. 2, 3 and 4 relating to the same rule, so that Honourable Members may
have a comperehensivé idea as to what my intention is.

I move:
(s%) * Thatin part (b) of themotion, in Rule 1 after the word * Chairman’ where it occurs
for the second time the words ‘for that meeting’ be inserted’’;
(¢%8) * That in part (b) of the motion, in Rule 1 for the word ‘he’ the words ‘the Minis-
ter * be substituted and
(%v) ‘‘ That in part (b) of the motmu, inRule 1 for the word  Chairman * where it occurs
for the third time, the words ‘ the Minister ’ be substituted.”

My object in making these motions is this. As Honourable Members will
find, the rule as it stands makes the Minister the Chairman of each Committee
and if he is absent on any particular occasion, the rule provides that an officer
deputed by him may officiate as the Chairman for that meeting. =My amend-
ment is that instead of an officer, any member of the committee (the commit-
tees consist of members of the House) may elect one from among themselves
as Chairman for that meeting. We have passed the earlier part of this motion
according to which ten members of the Assembly will be elected as members of
each commitfee. My proposal is that instead of any officer deputed by the
Chairman any member elected by the committee from among themselves may
act as Chairman for that meeting, in the absence of the Minister concerned.
Such a Chairman will not be the Chairman for all meetinge that may bhe held
ftom time to time but only for that meeting, when the Minister is unable to be
present. For the word ‘‘he’”’ 1 want the word ‘‘Minister”’ to be substituted
80 as to make it clear. The rule as amended with these four amendments
which are of a formal nature consequent on the first amendment, will read as
tfollows:

‘“The Chairman of each Committee shall be the Minister in charge of the
Ministry to which the Committee is attached or any member elected by the
Committee to act as Chairman for that meeting when the Minister is unable to
be present, and an officer in that Ministry designated by the Minister shall be
the Secretary to the Committee.”’
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Mr. Spoahr The question is:
(s) Thot in part {b) of the motlon, in Rule 1 for the words any oﬂlcer depuwd by
the words * any lected by the ' be

Ee (b) of the motion, in Rule 1 after the word * Gh.m.rmm where 1t -
ooo‘l.u'afort second time the words * for that meeting’ be inserted ;'

(vsd) = That- in part (b) of the motion, in Rule 1 for the word * he * the words * the Minis-
ter ' be substitu ;"' and

(%) * Thatin part (b) of the mot:on. in Rule 1 for the word * Chmrmn where it occurs
for the third time, the words ‘ the Minister' be substituted. ,

The motion was adopted.
Shri M. Ananthasayanam Ayyangar: Sir, I move the next amendment:
($) ' That in part (b) of the motion, in sub-rule (1) of Rule 3, the following be omitted,
namely :

(#)

* and on which the Minister in charge desires the advice of the Committee’, *
The other amendment of mine relating to the same rule may also be taken
together with this. I move:

(48) Th?t in part (b) of the motion, in sub-rule (3) of Rule 3, the following be ommted
namely :
‘ on which the Minister in charge desires the advice of the Committee’ , *

The object of these amendments is this. The rule says “*The following
subjects shall be laid before the Standing Committee”” and then at the end of
sub-rule No. (1) Honourable Members will find that there is a limitation to the
subjects that may be placed before the Committee,—all non-official Bills, legis-
lative proposals either in the form of bills or resolutions ard memoranda ‘‘on
which the Minister in charge desires the advice of the Committee.’”. I do not
want this limitation on the subjects that have to be placed before the Commit-
tee. The same thing is repeated in sub-rule (8) which says ‘“Major questions
of general policy on which the Minister in charge desires the advice of the Com-
mittee.”” Those words also may be omitted. With your permission, Sir, and
with the leave of the House I would add at the end of Rule 8 the words “‘and
financial proposals’’, i.6., major questions of general policy and financial propo-
sals. I want that each committee should have the opportunity of looking into
the budget relating to that Ministry, and giving priorities and they should also
be able to suggest retrenchment or additions relating to the general policies
which are placed before the committee. All general policies will have to be
implemented by financial comimitments and therefore I feel that there is a
lacuna. I would, with your permission, like to add the words ‘‘and financial
proposals’’. :

Mr. Speaker: Is it necessary to add those words? [Every general policy
will include financial considerations.

Shri K. Santhanam (Madras: General): But it will not be the case vice versa.

Shri M. Ananthasayanam Ayyangar: Financial proposals will always involve
scrutiny of the pohcy, whereas the converse need not be true. You know very
well that we are in the habit of scanning them too closely. . . . . .

Mr. Speaker: I was feeling another difficulty. There is also a Standing
Committee for the Ministry of Finance. What will happen in case there is a
conflict of views between that committee and the other committees so far as
financial proposals are concerued.

Shri M. Ananthasayanam Ayyangar: May I respectfully submit to you and
the House that instead of there being a conflict, it will facilitate the work of
the Standing Finance Committee? The Standing Finance Committee con-
sists of fifteen members and subjects relating to all the Ministries come up for
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consideration before the Standing Finance Committee. They would certainly
like to have the opinion of the Members of the House on the various Standing
Committees with reference to each one of those Ministrien. @ However clever
the Members of the Standing Finance Committee may be they cannot be om-
niscient and it will be open to them to accept or reject the advice given.

Mr, Speaker: The only question is whether it is permissible at this stage to
make an addition to the amendment.

Haji Abdus Sattar Haji Ishaq Seth (Madras: Muslim): On the observation
from the Chair that these rules will govern the conduct of the Standing Finance
Committee also, I find some difficulty. The motion of the Honourable
Member is that these Rules will regulate ‘‘the constitution and procedure of the
said Standing Committees’’. And, in the said Stending Committees the
Finance Committee is not mentioned. I do not think these Rules will govern
the conduct of the Standing Finance Committee.

Mr. Speaker: Any way, it will be a matter for the decision of the House on
merits. What I am at present considering is whether I should permit the
Honourable Member to add to his amendment, though he has not given previ-
ous notice of the addition. I think that the matter is of some importance and

that I should not bar it by refusing to give my leave.
Amendmente moved:
“(¢) That in part (b) of the

omitted, namely :
* and on which the Minister in charge desires the advice of the Committee’;

() 'rhml;ympm{a} of the motion, in sub-rule (3) of Ruled, the following be omitted
name :

motion, in sub-rule(l) of the Rule 3, the following be

* on which the Minister in charge desires the advice of the Committe®;
and the words * and financial proposals ' be added after the words * general policy *.”*

The Honourable Shri R, K. Shanmukham Ohetty (Minister for Finance):
With regard to the financial proposals being placed before these Advisory Com-
mittees, there is a possibility of very serious conflict, because every proposal for
expenditure which comes before the Standing Finance Committee must neces-
sarily relate to some Ministry or other. If, for instance, a number of items of
‘expenditure are considered necessary by the Standing Committee of that Minis-
try, then the hands of the Standing Finance Committee are practically tied
and the Standing Finance Committee cannot examine whether it is wise or
necessary to include certain items of expenditure passed by the Standing Com-
mittees, and very serious conflicts will arise. In the alternative, the Bianding
Finance Committee will become absolutely of no use.

Mr. Speaker: I myself pointed out the difficulty.
amendment just for the consideration of the House.

The Honourable Pandit Jawaharlal Nehru: Sir, there is this difficulty which
you were good enough to point out and which the Honourable Finance Minis-
ter has also drawn attention to. I think the difficulty, however, need not
frighten us. Ultimately in regard to these financial proposals it
is the BStanding Finance Committee that will have the final word.
As such I see no reason why it should be intimidated by any
suggestion on financial proposals ~ coming through any other Com-
mittee, No doubt the Standing Finance Committee will look into it, and if it
does not fit in with the financial programme, it will negative the suggestion. In
any event, whether you put those words or not, I have no doubt that any pro-
posals which are to be examined by any of these Standing Committees will heve
to be examined in relation to their financial aspect. The whole picture has goé
to be considered by the Standing Committees. .

But I am putting the
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The Standing Committees of the past have met normally twice a year and
their meetings have often been formal meetings, restricted to problems placed
before them. I am not myself conversant with these meetings—I have at-
tended only one or two—and the meetings did not strike me as being very help-
ful. T hope in future the Btanding Committees would perform much more
important functions. ~We have said that they should meet at least twice a
year, and I do not wish to change that wording in the Rules. But I hope that -
they will be able to meet oftener. I hope that they will not only meet
oftener but meet really to survey the whole scene of their activities and not
merely confine themselves to the problem before them. I should certainly like to
put the whole picture before them and take their help in the matter. There are,
however, some exceptions to this. Obviously, sometimes something has to be
done urgently, and the Btanding Committee cannot meet. We must also have
authority to do some things which cannot easily be placed before them for
reasons of Btade policy or secrecy. Those things cannot be placed before them.
Subject to that, I hope each Standing Committee will be given the fullest co-
operation and information by the Minister concerned.

I am prepared to sccept the amendment moved by Mr. Ayyangar. But
there is one small matter to which I should like to draw the attention of the
House. At the end of Rule 3 there is the Proviso ‘‘Provided that (i) in cases
of urgency a reference to the Committee may be dispensed with by the Ministry
concerned and (ii) the following cases shall be excluded etc.”’ The second pro-
viso is all right. Tt gives the protection I ask. But I am not quite clear, from
the way it is printed, whether the first Proviso applies to the whole Rule or not.

way it is printed with the colon makes rather confusing. T hope it refers
to the whole Rule. If so, I accept the amendment moved by Mr. Ayyangar.

Mr. Speaker: The question is:
“(¢) Thatinpart(b) of the motion, in sub-rule (1) of Rule 3, the following be omitted,
namely :

“ and on which the Minister in charge desires the advice of the Committee*;
() Tl:lutinpart(b) of themotion, insub-rule(3) of Rule 3, the following be omitted,
namely :

* on which the Minjster in charge desires the advice of the Committee’;
and the words * and financial proposals’ be added after the words * general policy’ .”
The motion was adopted.

Shri H. V. Eamath (C. P. and Berar: General): Mr. Speaker, Sir, I move:

** That in part (b) of the motion, in Rule 5, for the words * twice a year ' the words * four
times & year ' be substituted.”

My smendment is an extremely simple one. If the amendment be ac-
tepted, the Rule will read as follows:

** Meetings of the Btanding Committees will be sumnmoned by the sscretary not less thap
four timee & year.......... etc.”

The amendment speaks for itself and it is hardly necessary for me to expati-
ate on it. It may be argued of course, I realize, against this amendment that
the practice so far has been to have meetings not less than twice a year. But
I would submit that this practice, along with so many others, represents to my
mind a hangover from the days of bureaucratic imperialism which it is high time
we discarded, at any rate after the new set up since 15th August. I submib
that my ‘amendment has been tabled with a view to facilitating the work of the
various Ministries. As Members of a sovereign Dominion Parliament I think
we should work on these Committees earnestly, effectively and efficiently. I
would therefore commend this amendment for the acceptance of the Honour

. able the Mover as well as of the House,
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Mr, Speaker: Améndment moved:

** That in part (b) of the motion, in Rule 5, for the words ‘ twice & year’, the words
¢ four times s year ' be substituted .”

The Hopourable Pandit Jawaharlal Nehru: I have just stated that I look
forward to the Standing Committees meeting pretty frequently. But it will
not be desirable to fix a number like four in these Bules. What the Rule says is
they should meet at least twice a year. They may meet many more times. I
think, however, that to lay down a statutory rule that every Committee should
meet at least four times a year will perhaps be undesirable and might place
some difficulty. As a matter of fact, apart from the administrative matters,
if the Members of thé Committee themselves want to meet at any time I am
quite sure-that they can meet. They will have the fullest co-operation of the

T hope that the committees will work smoothly and frequently, but I would
request the Mover of this to leave it at that and not have a hard and fast ryle
about every committee meeting at least four times a year.

Shri H. V. Kamath: In view of the sssurance given by the Honourable the
Leader of the House, I do not wish to press my amendment. I beg leave of
the House to withdraw the amendment.

Mr, Speaker: Has the Honourable Member the permission of the House to
withdraw his amendment ?

The amendment was, by leave of the Assembly, withdrawn.

Mr, Speaker: I put the second part of the Motion, as amended, before the
House.

The question is:
 (b) That this Asgembly do adopt the annexed rules * to regulate the comstitution
and procedure of the said Standing Committees.
The motion was adopted.

ANNEXURE
Rules*

1. The Chairman of each Committee shall be the Minister in charge of the Ministry to
which the C ittee is attached or any ber elected by the Ccxrmittee to act as Chaiirran
for that meeting when the Minister is umable to be present, and an cfficer in that Ministry
designated by the Minister shall be B y to the Ci itt

2. A member of 8 Committee who ceases to be a member of the Constituent Assembly shall
cease to be a member of the Committee, and if a vacancy occurs in & Comumittee for this or any
other resson during the course of the period for which the C ttee was tiuted, a motion
shall be made as soon as may be in the Constituent Assembly (Legislative) for the election of
& member to fill the vacancy.

3. The following subjects shall be laid before the Standing Committee :

(1) All non-official Bills introduced or proposed to be introduced in the Assembly, and
legislative proposals which the Ministry concerned intends to undertake.

(2) Reports of Cc ittees and Ci insi (not including unpuhlialhcd reports of de-
paﬂmmumemittees} on which the Assembly is not adequately rep d
(3) Major questions of general policy and financial proposals.
(4) Annual Reports. . .
(6) With the approval of the Minister in charge, any topic of public m_portapee.mthm
the field of the Committee which a member of the Committee may propose for discussion :
Provided that—
(¢) in cases of urgency & reference o the Committee may be dispensed with by the
Ministry concerned,
(#%) the following cases shall be excluded from the purview of the Committee :
(o) cases ing appointment

(b) all cases which the Minister in charge _col ide t be placed before the
Committee consistently with the public intereet.
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The Homourable Maulana Abul Kalam Azad (Minister for Education): Sir I
tove:

““That this Assembly do proceed to elect, in such manner as may be approved by the Ho-
nourable the Spesker, a member to represent this A bly on the C 1 of the Indian
Institute of Science, Bangalore, for the residue of the triennium 1947—49 (both years |nclu5!vo
in pursuance of the provisions of clause 11 (Secondly) of the Scheme for the Aaministration
and management of the Properties and Funds of the said Institute {(which was published in the
Gazette of India with the Notification of the late Department of Education, Health and Land
No. F, 53-1/37, dated the 2nd December, 1937, and which as subsequently ded, is in force
with the substitusion of & reference to this Assembly for the reference to the Indian Legislat-
ive Assembly in the said clause), in place of Pandit Lakshmi Kanta Maitra who was elected to
represent th) Indian Legislative Assembly on the said Council and who consequent on the
Assembly ceasing to function, ceased to be & member of the Council on the 15th August, 1947.

Mr, Speaker: The question is:

*That this Assembly do proczed to elect, in such manner as myy ba approved by the
Honourable the Speaker, 8 member to represent this Ascembly on the Council of the Indian

4. The functions of Standing Committees will be purely advisory and their proceedings
will be strictly confidential. No press representatives will be allowed to attend any meeting

of a i.".!1‘»‘1:-:1:1“.&9!;1:l Brief reports of the aetivities of each Committ g the subject
di d and the lusions hed by the Committee but not the tenor of the discussions
will be circulated to all bers of the A bly.

5 Mestings of the Standing Committees will be summoned by the Secretary not less than
twice a year at such times as may be decided by the Minister in charge. The agenda of the
meeting will be drawn up and ciroulated by the Becretary, together with & d ex-
plaining the nature of each item of business and copies of such papers as the Miniater in charge
directs to be furnished to the Committee. Such papers will be returned by members to the
8scretary at the close of each meeting. The proceedings of the Committee will be confined to
items of business entered in the agenda, and any requests for further information will be dealt
with under the orders of the Minister in charge.

6. At a mesting of a Standing C ittes, the Becretary may be requested by the Minist
to explain each item of busi The Chai will then i;ﬁuyl disouas; mdythe"‘ retary
will nose on the dep tal file the g 1 opinion of the Cc itt ’

234
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Institution of Scienre, Bangalore, for the of the trienni 1243—-49 (bot? yoars 1_no!u-1.
ve) in pursusnce of the provisions of oleuge 11 (Secondly) of the > for stration
and Management of the Properties and Funds of the said Institute (which was published in
the Gazette of India with the Notification of the late De ent of Education, Health
and Lands No. F. 53.1/37, dated the 2nd December,’ 1937, and which as subseqently
amosnded, is in force with the substitution of a reference to this Assembly for the reference to
the Indian Legislative Assembly in the said clause), in place of Pandit Lakshmi Kents
Maitra who was elected to represent ths Indian Legislative Assembly on the ule Couneil
and who consequent on that Assembly csasing to tion, d tobes er of the
Council on the 15th August, 1947. .

The motion was adopted.

ELECTION TO GOVERNING BODY OF INDIAN RESEARCH FUND
ASSOCIATION

The Honourable Rajkumari Amrit Kaur (Minister for Health):
to move:
“'That the members of this Assembly do proceed to elect in such manner as may be s proved
by the Honourable the Speaker, three persons from among their number to sit on the vern-
ing body of the Indian Research Fund Association."

Mr, Speaker: The question is:

“'That the members of this Assembly do prﬁceed to elect in such manner as My be approved
by the Honourable the Speaker, three peraons from among their number to sit on the Govern.
ing body of the Indian Research Fund Association.”

The motion was adopted.

Sir, I beg

Mr. Speaker: I have to inform Honourable Members that the following dates
have been fixed for receiving nom'nations and holding elections, if necessary,
in connection with the following Committees, namely: '

Date for Date for
nomination election
1 Ministry of Agriculture
2  Mini of Communications 1 21—11—47 26—11—47
3 Ministry of J
4 Ministry of Defence
5 Ministry of Education ) 22—11—47 27—11—47
8 Ministry of External Affairs and C lth Relations
7 Ministry of Food
8 Ministry of Health 25—11—47 20—11—47
9 Ministry of Home Affairs }
10 Ministry of Industry and Supply
11 Mini of Infe tion and Broadeasting 26—11—47 —_
12 Mintstey of Labons : } il
13 Ministry of Law
14 Ministry of Relief and Rehabilitation 27—11—47 2—12—47
15 Ministry of States
16 Ministry of Transport (other than Roads) 1 201147
2 3—12—47

17 Ministry of Works, Mines and Power

)
18  Council of the Indian Insti of Science, Bangal
18 Governing Body of the Indian R h Fund A iati } 1—12—47 4—12—47

The nominations for these Committees will be received in the Notice Office
upto 12 Noon on the dates mentioned for the purpose. The elections, which will
be conducted in accordance with the Regulations for the holding of elections by
means of the single transferable vote, will be held in the Assistant Secretary'%
room (No. 21) in the Council House between the hours 10-30 a.m. and 1 p.m.
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RESOLUTION RE OENTRAL ROAD FUND AND STANDING
OCOMMITTEE FOR ROADS
The HonOurable Dr. John Matthai (Minister for Railways and Transport):
May I ask you, Bir, whether you will be good enough to suspend the rule which
requires a Member who moves a resolution to begin by stating the motion as seé
out Ln_the List of Business? As you will see, it covers 3 foolscap pages and I
think it would be s waste of time of the House to read it since copies of this re-
solution have already been circulated. I may say, Bir, that ten years ago when
8 resolution in these identical terms was moved in the old Legislature, the
President extended a Similar indulgence to my predecessor then in office.
Mr, Speaker: The resolution will be taken as read.
_ The Honourable Dr. Johm Matthai: I beg to move the resolution standing
in my name:
"‘This Assembly hereby resclves that:

1. There shell continue to be levied on motor spirit an extra duty of customs and of excise

of not lees then 2 annas per gallon, and the proceeds thereof shall be applied for the purposes
of road development.

2. (1) From the prooceeds of such extra duty in any financial year there shall be deducted
& Bum aa near as may be equivalent to the share in such proceeds arising from taxed motor
spirit used in aviation during the calendar year ending in &e financial year concerned, and such
sum tn_hall be at the disposal of the Central Government for allotment as grants-in-aid of civil
aviation.

({12) The bal of the p

ds shall be credited as a block grant to a separate Road

. {3) For the purposes of this resolution ‘taxed motor spirit' shall mean motor spirit upon
which the duty of customs or excise shall have been paid and in respect of which no rebate of
such duty shn{I have been given.

3. (1) The Road Fund shall be allocated as follows :

(a) & portion equal to fifteen per cent., shall be retained by the Cent
Central

| Government as a

(b) out of the remainder there shall be allocated by the Central Gover t:

(4) a portion for expenditure in each Governor's Province,

(#4) a portion for expenditure in the Chief Commissioner's Provinces,

(#4%) a portion for expenditure in the Acceding Btates and

(+¢) a portion for expenditure in such non-acceding Indian Bates as may be eligible

thereto under any agreement for the time being in force,

a8 near as may in the ratio which the consumption of taxed motor spirit, other than motor
spirit used in aviation, in each area for which an allocation is to be made shall bear to the total
consumption in India and the Btatee referred to in sub-clause (iv) above, of taxed motor spirit,
other than moter spirit used in aviation during the calendar year ending during the financial
year concerned.

(2) The portions allocated for expenditure in Governors’ Provinces shall be retained by
the entral Government until they are actuelly required for expenditure in the herein-
after specified.

(3) If in the opinion of the Central Government, the Government of any Governor's pro-
vince has at any time—

(a) failed to take such steps as the Central Government may recommend for the regula-
tion and trol of motor vehicles within the province, or

(b) delayed without reasonable cause the aplication of any portion of the Road Fund
allocated or re-allocated as the case may be for expenditure within the province,

the Central Gover t may r the whole or part of any sums which it may at that time
hold for expenditure in that province. _

(4) All sums r d by the Central G t from the t of any Provincial Gov-
ernment as aforesaid shall be re-allocated between the credit te of Provincial Govern-

ments and the reserve with the Central Government in'the ratio of the main allocation for the
financial year preceding the year in which the re-allocation is made :

Provided that the sum so calculated as the share of the province from whose account the
resumption has been made shall also be credited to the reserve with the Central Government.
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4. The balance to the credit of the Road Fund or of any allocation thereof shall not lapse
at the end of the financial year.

5. No expenditure shall be incurred frcm any portion of the Road Fund save as herein-
after provi

8. The Central reserve with the Central Government shall be applied first to dafray‘i:j
the cost of administering the Road Fund and thereafter upon such schemes for research ar
intelligence and upon such special enquiries connected with roads and upon speeial grants-in-
aid for such objects connected with roads as the Central Government may approve.

7. The sums allocated for exp t in the Provinces may, subject to the previous ap-
proval of the Central Government to each proposal made, be expended upon any of the follow-
ing objects, namely :

(i) on the construction of new roads and bridges of any sort;

(%) on the tion or substantial impro t of existing roads and bridges ;

(#44) in epecial cases, on the maintenance of roads and bri constructed, reconstruct-
ed or substantially improved from the Road Fund, or loane approved or sanc-
tioned by the Central Government ;

(iv) to meet charges, including the cost of establishment, connected with the prepara-
tion of schemes of road development or with the administration of provincial Boards
of Communications ;

(v) to meet charges including the cost of establiskment connected with the control of
motor transport ; and

(vé) on the interest. and amortization of loans approved or sanctioned before the date
of this Resolution by the Central Government, and spent or to be spent on the con-
structi truction or substantial improvement of roads and bridges.

ion or i ts of roads

8. In considering proposals for the construction, r imp
and bridges from the Road Fund, the Central Government shall have regard to the present urgent
need for improving the efficiency and reducing the cost of transport by road of agricultural pro-
duce to markets and railways.

in 9. (1) A Standing Committee for Roads shall be tituted each fi ial year
g of—
(a) the Minister in charge of the relevant portfolio, provided that should the said Minist
be unable to be present at any meeting he shall nominate a p to deputise for
{b) twelve members elected by the members of the Constituent A bly from gat

themselves ; and
(¢) the Chief Commissioner of Railways.

(2) The said Minister shall be the Chairman of the Committee : Provided thatshould h®
be unable to be present at any meeting, the person nominated to deputise for him under sub-
paragraph (1) ehall act as the Chairman of the meeting.

(3) No approval to any proposal for expenditure from the Road Fund shall be given by
the Committee unless it is supported by a majority of the members present and voting.
(4) All proposals for expenditure from the Central reserve and sall other proposals for ex-
g:;ditu:e from the Road Fund to be made in the Provinces ghall be referred by the Ceniral
ernment to the Standing Committee before the proposals are approved.
10. The functions of the Standing Committee shall be:
(a) to ider the 1 budget and ta of the Road Fund ;
(b) to advise upon all proposals for expenditure from the Central reserve ;
(¢} to advise upon the desirability of all other proposals involving expenditure from the
Road Fund in the Provinces ;
(d) to advise upon p. sals for the resumption of monies Leld by the Central Govern.
ment as provided for in sub-paragraph (3) of paragraph 3 of this Resolution ; and
(¢) to advise the Central Government generally on all questions relating to roads and:
road traffic which the Central Government may refer to the Committee.”

This resolution relates to two matters the constitution of a Road Fund and
the constitution of a Standing Committee for the administration of the Road
Fund. I may say, Sir, at the beginning that all that this resolution seeks to
do is to continue a policy which has been in existence for the past seventeen
years. The only changes which are made in this resolution are changes mainly
of a verbal charscter arising from the constitutional changes which have takem
place. There is one point of substance regarding which a change is indicated
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‘[Dr. John Matthai

in this resolution, and ;.Lnt- is as regards the allocations from this Fund to States.
As Honourable Members will have noticed, the Resolution proposes that alloca-
tions to States will be confined to States which have acceded to the Union or to
Btates which are eligible for these grants under existing agreements. With the
exception of that, Sir, the resolution follows the policy which has been in force
during the past seventeen years. The policy outlined in this resolution goes
back to the time when a Committee was appointed by the old legislature to exa-
mine problems relating to the development of roads over which our distinguished
countryman Dr, Jayakar presided. The old Government’s policy based on those

recommendations was announced in 1930, and ever since then, this particular
policy has been in operation.

I will briefly sum up, Sir, the main features of the Resolution.  First of all,
there is to be a Road Fund which 1s to be fed by revenues derived from a duty
of not less than 2 annas per gallon levied on petrol. I want to make it clear
that the way in which para. 1 of the Resolution is stated does not authorise Gov-
ernment to levy this duty. The duty will be levied in accordance with the pro-
cedure followed in regard to finance bills.  All that this Resolution does is to

authorise the Government to earmark the funds derived from -this duty for the
purpose of road development. ’

The second feature of the proposals embodied in the Resolution is that out
of the funds so derived, fifteen per cent. would be allocated to the Central Gov-
ernment for the formation of a Central Reserve. .The purpose of the Central
Heserve is to finance specified major projects in which two or more Provinces or
Btates may be interested, or it may be used for purposes of experiment and re-
search in regard to road construction and development,

‘I'he third feature is that funds will be allocated to Provinces and States from-
this Fund on the basis of the petrol consumtion in the areas concerned.

The fourth feature is that the administration of this Fund and expenditure
from it would be subject to the control of the Sanding Committee.

Sir, 1 want to make it perfectly clear before I sit down that the object of this
Resolution is simply to continue for the time being the policy which has been
in force all these years. The Resolution does not commit the House to any
permanent arrangements regarding the Road Fund or the Road Committee. My
own intention is that as soon as the Committee has been appnmtgd under th]s
Resolution, they should take up the question of the lines on which the basis
and the composition of the Fund and the Committee should be determined for
the future.  Therefore, I would suggest with regard to the amendments of
which notice has been given that it would probably be a more satisfactory ar-
rangement if the issues raised in these amendments were brought up before the
Committee after it has been appointed. 8ir, I beg to move.

Mr. Speaker: I also do not propose to read the motion. I take it that the
motion is there before the Honourable Members and therefore put it to the
House.  Hesolution moved:

“This Assembly hereby resolves that :

1. There shall continue to be levied on motor spirit an extra duty of customs and of excise
of not lese I.h:n 2 annas per gallon, and the proc thereof shall be applied for the purposes
of road development, ] N hall be deductod

2. (1) From the proceeds of such extra duty in any financial year there s e deductoc
A sum n(s :)mar asmay be equivalent to the share in such proceeds arising from taxed motor spirit

i inti uring lend ding in the fi ial year concerned, and such shall
g:e:tl:h:mofthe %!:e tral Guwfm t for e Hotme a8 g tein aid of civil aviation.

(2) The bal of the p ds shall be credited as a block grant to a separate Road
Fund.

3) Forthe purpo f this resolution ‘taxed motor spirit' shall mean motor spirit upon
v}n.ieth )t.hao:lu v zfmzm: or excise shall have been paid and in respect of which no rebate of
such duty nh:’lrl have been given.



RESBOLUTION re CENTRAL ROAD FUND & STANDING COMMITTEE FOR ROADB 230
3. (1) The Road Fund shall be allocated as follows :

(a) » portion equal to fifteen per cent. shall be retained by the Central Government as
a central reserve;

(b) out of the remainder there shall be allocated by the Central Government—

(s) a portion for expenditure in each Governor's Province,

(#) & portion for expenditure in the Chief Commissioner’s Provinces,

(#%4) & portion for expenditure in the Acceding States, and

(iv) & portion for expenditure in such non-acceding Indian States as may be eligible-

ghmto:under any agreement for the time being in force, 7 be oligi

a8 near as may in the ratio which the consumption of taxed motor spirit other than motor spirit
used in aviation, in each area for which an allocation is to be made shall bear to the total con-
sumption in India and the States referred to in sub-clause (iv) above, of taxed motor spiri

. spirit,
other than motor spirit used in aviation during the calendar year ending during the financial
year concerned.

(2) The portions allocated for expenditure in Cevearrcre’ Froviroee 1] sl be retained Lty
the Central Government until they are actually requircd fer exrerditure in the menner her ein
after ' specified.

(3) If in the opinion of the Central Gover t, the Gover t of any Governor's
province has at any time—
(a) failed to take such stepe as the Central Gover t may d for th _
tion and control of motor vehicles within the province , or © regula
(b) delayed without reasonable cause the application of any portion of the Road Fund.
llocated or re-allocated as the case may be for expenditure within the province,
the Central Go t may r the whole or part of any sums which it may at .
hold for expenditure in that province. ¥ 8t that time
(4) All sums resumed by the Central Gover t from the t of any Provincial Gov--

ernment as aforesaid shall be re-allocated between the credit accounts of Provincial Govern-
ments and the reserve with the Central Government in the ratio of the main allocation for the
financial year preceding the year in which the re-allocation is made :

Provided that the sum so calculated as the share of the province from whose account the
resumption has beem made shall also be credited to the reserve with the Central Government,

4. The balance to the credit of the Road Fund or of any allocation thereof shall not laps:
st the end of the financial year. Dot lapse

5. No expenditure shall be incurred from any portion of the Road Fund save as herein-
after provided.

6. The Central reserve with the Central Government shall be applied first to
the cost of ldmhxilteﬁnc,ghtha FRoad Fund and thereafter upon such schemes for research and
intelligence and upon such special enquiries connected with roads and upon special grants-in-
aid for such objects connected with roads as the Central Government may approve.

defraying

7. The sums allocated for expenditure in the Provinces may, subject to the )
al of the Central Government to cach proposal made, be expended upon any of the follow-
ing objects, namely :

(#) on the construction of new roads and bridges of any sort;

(#%) on the truction or substantial improv t of existing roads and bridges ;

(#44) in special cases, on the maintenance of roads and bridges, constructed, -
structed or substantially imp i from the Road Fund or from loans .;;:;r‘;d
or sanctioned by the Central Government ; .

(#v) to meet charges, including the cost of establishment, connected with the p
tion of sch road develof

of t or with the administration of provincial Boards
of Communications ;

(v) to meet charges including the cost of eetablishment connected with the control of
motor transport ;

(v4) on the interest and amortigation of loans approved or senctioned before the date
of this Resolution by the Central Government, and spent or to be spent on the con=
struction, r tion or substantial improv of roads and bridges,

8. In dering proposals for the truction, truotion or improvements of roads
and bridges from the Road Fund, the Central Government shall have regard to the pressnt
urgent need for improving the efficiency and reducing the cost of transport by road of agricial-
tural produce to kets and railway
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[Mr. Speaker] _ _
9. {‘I) A Bta.nding Gommstm for Roads shall be constituted each finanocia]l year comsisting

(a) the Minister in charge of the relevant portfolio, provided that should the said Minister
unable to be present a$ any meeting he shall nominate & persen te deputise for

hl.m.

(b) twelve members elected by the members of the Constituens Assémably from ge
themselves; and

(¢) the Chief Commissioner of Railways.

(2) The said Minister ghall be the Glm.rman of the Committee :, Provided tb;t ahould
he be unable to be p at any tha'genon nommtodtodeputm for him under
sub-paragraph (1) shall act as the Chai

(3) No appraval to any proposal for expenditure from the Road Fund shall be givem by -
the Committee unlees it is supperted by & majority of the members present and voting.

4) All proposa ls forexpenditure from the Centrsl reserve and all other for ex-
nd{itmfmmthoRoethobemudeinthanﬁnoushaubemf by the Central
vernment to the Standing Committee before the proposals are approved.

10. The functions of the Standing Commfttee shall be:
(a) to consider the smnual budget and accounts of the Road Fund;
(b) to \advise upon all proposals for expenditure from the Central reserve;
{¢) to advise upon the desirably of all other proposals involving expenditure from the
Road Fund in the Provinces;
{d) to advise upon proposals for the resumption of monies held by the Central Govern-
ment as provided for in sub-paragraph (3) of paragraph 3 of this Ruolution and

(¢) to advise the Central Government lly on all questi to roads amd
road traffic which the Central Government may m{u to the Commlttoe "

Shri Biswanath Das (Orissa: General): 8ir, I had given notice of three
amendments but after hearing my Honourable Friénd, I do not propose to move
those amendments but it is fair that I should place on record that we do not like
that petrol should go so lightly taxed. Time has come when the scale of taxation
should be graduated equitably and in such & manner that the people who could
pay more should be ready and willing to take their due burden of taxation.
Looked from this point of view, there is no reason and much less justification
why petrol should go with so light a duty and especially why aviation petrol
should go with a very small duty. A duty on petrol has very little justification
unless it i meant and utilised to develop the roads—in constructing new ones
or maintaining existing roads.

My, Speaker: May I point out to the Honourable Member that the substance
of the motion is really the constitution of the Committee, and that the point
that he is making out now and which he included in his amendment, is really
one which is not admissible at the present stage? I thought he would just invite
attention to his point but then it seems he is trying to go into the merits of the
whole case. I am afraid it is not permissible on this motion to do so. The
proper place will be when the Finance Bill or the Budget comes up, when the
Honourable Member will have ample opportunities of putting forward his views.
If he has to say anything about the constitution of the Committee or the distri-
bution of the lund collected—as one of his amendment shows—it is perfectly
sll right. But I do not propose to allow discussion as to what the petrol duty
should be or what the general structure of taxation in the country should be. -

Shri Biswanath Das: Sir, I am highly thankful for your suggestion but 1
have to submit that I am only stating certain facts with a view that the Honour-
able Members of this House will be able to apprise properly the other points that
I have placed before them. It is in this view of the question that I have to
stete These facts. I may also invite your attention to the fact that the Resolu-
tion moved by my Honourable friend includes the levy of a petrol cess. €on-
sidered from that point of view, the facts I have stated are not irrelevant.
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Bir, my submission was that the time has come when we have to change the
existing conditions and the system and method of taxation. Bir, if the petrol
cesg is intended to be utilised for the development and c¢onstruction of roads, 1
wish to say that more money on this account is necessary to be utilised than the
15 per cent. allotted for the Central Reserve.. My submission is that the Fund
may be so adjusted that the Government of Indis may have more regerve with
them so that the Central Government could go to the aid of Provinces and
States to provide facilities of roads and communications in undeveloped areas.

Sir, in this connection I may bring to the notice of the Honourable Members
of this House that the Provinces of Assam, Orissa and C.P. and Berar are the
worst sufferers. Of course, there are other provinces, but of all the provinces in
India the provinces I have mentioned are t-ge ones having vast areas undevelop-
ed. That is why I submit that this petrol cess should be considerably increased,
so that the Government may get more money out of this proportion of 85 per
cent. and 15 per cent. and the Committee that we are constituting may be able
to devote more money to go to the aid of these undeveloped areas. With these
words, I appeal to the Government to look to this aspect of this question before
they bring forward their budget proposals and make up their mind to allocate
more funds for being devoted for this purpose.

Shri M. Ananthassyanam Ayyangar (Madras: General): Sir, in view of the
statement made by the Honourable the Mover, I do not propose to move the
amendments to the various rules standing in my name, but I would like that a
small amendment should be made. In clause 9 regarding the Standing Com-
mittee it says:

* A Btanding Committee for Roads shall be constituted each financial year "',

Bir, you remember that the various committees for the constitution of which
the Honourable the Premier moved today and which was accepted by the House
just-now, were constituted for the remaining %a;riod of the present financial year
and till the end of the next financial year, erefore, I would suggest that the
words ‘‘each financial year’ in clause 9 (1) may be omitted.

Then in the Resolution that was moved relating to the constitution of the
Btanding Committee for Roads. . . . .

The Honourable Dr. John Matthai: T have not moved it yet.

Bhri M. Ananthasayanam Ayyangar: If hance that Committee which is
to be constituted is to continue till the end of the next financial year, i.e. till
the end of 31st March, 1949, then, if these rules stand in the present form,
namely, that each financial year a fresh election shall take place, these two will
conflict.  Therefore I suggest the omission of the words ‘‘each financial year'
in clause 9.

Mr. Speaker: The poinf is not clear to me. The Honourable Member refers
to some kind of conflict between a motion that has come before the House and
the words ‘‘each financisl year’’. What I understand is that thiza Resolution
refers to the constitution of that Committee and that Constitution will go on.

This Resolution is not coming before the House from year to year. I understand
it defines the constitution. Am I right?

The Honourable Dr. John Matthai: That is so, Sir.

Mr. Speaker: If that is so, why should it not provide that a Committee shall
be constituted each financial year?

Snri M, Ananthasayanam Ayyangar: Because we are going by another Re-
solution. There are two Resolutions standing in fhe name of the Honourable
Mover. He moved the first one relating to fhe conmstitution and set-up of the
Committee with which we are dealing. The next Resolution, which he has not
moved, says that ‘s Committées for Roads shall be constituted consisting of 12
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members in the manner prescribed by the Speaker’ and 8o on.  You will kindly
see, Bir, that the period of tenure of that Committee has been limited under
the terms of this Resolution to March 81st, 1948. That read with this, will
mean that at the end of 31st March, 1948, for the next financial year there will
have to be a fresh Committee brought into existence. There is no conflict
between the rules as they stand, but I would urge upon him that in view of
the fact that we have appointed various Committees moved by the Honourable
the Prime Minister till the end of the next financial year, namely, till the end ot
March, 1949, the Committee for Roads may also be allowed to continue till that
period and if that is so, this will militate against that, I mean if the words
‘‘each financial year'' in the present rules are retained. If they are omitted,
these rules may be applied to any Committee which is brought into existence
at any time, whatever might be the period, and therefore T believe this amend-
ment will be acceptable to the Mover himself.

Dr. John Matthai: I may perhaps, with your permission,
Bir, say that this matter was discussed by my Honourable friend and me and 1
quite understand the position that he has explained. I agree with him in what he
has said. If this Resolution is passed in the terms in which I have moved it,
there would certainly be a conflict between the clause 9 of this Resolution and
certain amendments which have been under discussion betwéen me and the
Honourable Member in regard to the next Resolution which is coming up for
consideration before the House. In any case, Sir, the Resolution that I have
moved sets out the basis and composition of this Road Funds Committee and it
desls only with a temporary period. It is meant to be simply an arrangement
for the provisional continuation of the existing system. It is quite likely that
within the next few months, as soon as this Committee is appointed, the pro-
cedure seb out in this Resolution would have to be sltered fundamentally, so that
the present Resolubion deals only with a temporary situation. Thereafter, it may
Be possible for the Committee to go into the whole matter and discuss the lines

on which a permanent constitution can be drawn up.
8hri M. Ananthasayanam Ayyangar: Does the Honourable the Mover then

suggest that he would bring up these rules for the Road Funds Committee before
the next Budget session?

The Honourable Dr. John Matthai: Yes, that is what I told the House.

8hri M, Ananthasayanam Ayyangar: Even then, the omission of the words
‘‘each financial year’’' here may not stand in the way of any Committee being
appointed during the interim period.

The Honourable Dr. John Matthai: T am sorry I was not clear. I am agree-
ing thh the Honourable Member to the omission of the words ‘‘each financial

year’’ and shall accept his amendment.

Shri M. Ananthagayanam Ayyangar: Then, Sir, I may be permltted to make
a few observations on the rules as. they stand.

Mr. Speaker: First of all, the Honourable Member may move his amendment.

Shri M. Ananthasayanam Ayyangar: Sir, I beg to move:
be Thntmmb»olmu(l]nf(ﬂmﬁofﬂwhsduhm.thew:ds ‘each financial year”

omitf

Mr, Sp!akar' Motion moved:

" That in sub-clause (1) of Clasue 9 of the Resolution, the words each financial yaar

be omitted.”

The Honourable Member may now proceed.

Shri M. Ananthasayanam Ayyangar: In sub-clause (1) of clause 2, it is
stated:
. " From the. proceeds of such extra duty in any financia]l year there shall be deducted as
near s sum as may be dmttoythe-hmm meedsmgﬁ-omwxed
motor spirit used in aviation thoonlndwyurndmg in the financial year ooncerned.”
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I do not know, why, Sir, a difference has been made between the financial
year and the calendar year.

Then, Sir, I would like to know from the Honourable the Mover “'hgther it is
from this Hoad ¥und that highwavs are gomg to be put up or are going to be
maintained or whether there is a separate fund or whether this expenditure will
be met from general revenues. '

Then, Sir, I would like to draw the attention of the Honourable ‘Member to
Ruje 3 sub clauses (3) and (4). There is o heavy penalty that is imposed on
Governors'. Provinces. which do not utilise for any reason the alloca-

1 p.M, tion of the Road Fund during that particular year. The provision
l that now stands is that those monies may be re-allocated at the end

of the vear to vartous Provinces including this province. I suggested that these
might also be added to the reserve. There may be various undertakings which
may be completed within two or more years or, s_period. of thiee years. There-
fore provision must be made for accumulating this on behalf of eny particular
province as a reserve and kept as a Central reserve so that it may be utilised

at the end of three years or any period by shat particular Government.

I would like to know, Sir, from the Honourable Member if in the administra-
tion of this Road fund which has been constituted a long time ago there has been
any default and there have heen occasions for the Central Government to with-
draw the contributions that have been made to any particular Government for
riot having expended those amounts within that period and if so whether they
have tried to accumulate this reserve and what the attitude of the Central Gov-
ernment has been in that regard.

Then, Sir, in clause 7 it is stated that ‘the sums allocated for expenditure in ~
the Provinces may, subject to the previous approval of the Central Government
wseveeoo to each proposal made, be expended upon any of the following
objects’. I would like to know, Bir, if the Central Government has got any
agency by which the allocation may be made. The Central Government must
certainly have an agency by which it can go into individual matters. For
instance my Honourable friend Dr. Subrahmanyam who hails from Trichinopoly
just told me that there is a proposal to construct a bridge on the Cauvery at
a cost of nearly 20 or 30 lakhs if not more. But the situation is such that
the ordinary traffic is all one way and there is heavy, traffic. The place that has
been chosen is not a place over which the traffic would be ordinarily diverted.
I would like to know what agency is consulted in a matter like this.

Then, Sir, in paragraph 8 so far as the transport of agricultural produce is
concerned it appears to be the policy of the framers of this Constitution to help
in facilitating the transport of agricultural produce from place to place. ~What
are the rules which have been till now laid down for facilitating the transport
of agricultural produce? Has there been a scheme evolved? The House will
kindly refer to the last few lines in clause 8:

" The Central Government shall have regard to the present t need for improving the
ﬁdm:;‘lcy a.nd"reducing the cost of transport by road of agnmal produce to markets
ways .

I do not know, Sir, how the Honourable the Mover proposed to reduce the
cost of transport of agricultural produce by road. '

Then as regards the constitution I would urge that if the Honourable Mem-
ber is not able to preside over this Standing Committee for any reason, it is not
any officer of his Department that should be allowed to preside. but a member
of the Committee who is a membher of the Legislature.

, Lastly, Sir, T would urze upon him that not only the matters that are brought
up by the Honourable Member or the Department befere the Committee should
be considered, but any member must he allowed nn “opportusiitt to place all
Eﬂ:\'anb matters relating to his Department before the Committee for considera-
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The Honourable Dr. John Matthai: Well, Sir, most matters that my
Honourable friend has referred are matters which, as I said before, would come
before this committee that we are appointing and I do not think that it is
necessary that I should take up the time of the House by discussing them on
the merits.  There are certain points of information which the Honourable
Member has raised. As far as I am able to tell at present, Sir, the question of
reducing the cost of transport of agricultural produce has been actively engaging
the consideration of the Central Government. Of course it is not a matter in
regard to which it is possible to lay down a principle which would be capable
of universal application. It is a matter that would have to be discussed with
reference to the circumstances of each case. Then my Honourable friend asked
me what the position of the National Highways was. Now the expenditure
incurred by the Central Government in respect of national highways is an en-
tirely separate matter, which is not covered by the provision which is set out in
this Resolution. I am not in a position at present to state whether in the past
there have been cases where the Central Government was called upon to resume
grants once made, but I am prepared to have the matter looked into. As re-
gards the minor point raised as to the basis of the vear which is taken into ac-
count in regard to the allocation of funds for development of Aviation that is a
matter also that I would like to look into. Generally, Sir, I am in agreement
with the suggestions which my Honourable friend has made.

With regard to what Mr. Biswanath Das said regarding the financial part ot
the Resolution, the point has been covered bv what you have said. T entirely
agree with you, if I may say so.  As regards the other matters I think they
would come up for consideration before the Committee very shortly.

Mr. Speaker ; Th¢ question is.
“ That in sub-clause (1) of clause 9 of the-Rssolut.ion. ths ‘words each financial year®

be omitted.”

The motion was adopted.

Mr. Speaker : The question is :

“This Assembly hereby resolves that :

1. There shall continue to be levied on motor spirit an extra duty of customs and of excise
of not less than 2 annas per gallon, and the proooo?s thereof shall be applied for the purposes

of road development.

3 F' th roceeds of such extra duty in any financial year there shall be deducted a
wfn f{:)ne:: maa r:nypbe equivalent to the share in such proceeds ariging from taxed motor

it used i jation during the calendar year ending in the fi ial year o ned, and such |
TP ahall be at the disposal of the Central Government for allotment as grante-in-aid of civil
aviation. :
{2) The bal of the proceeds shall be credited as a block grant to a separate Road

the purpoees of this resolution ‘taxed motor spirit’ shall mean motor spirit upon
whiohtfl}u;n :i::t.y o customs :;r exoise shall have been paid and in respect of which no rebate of
such duty shall have been given. .

3. (1) The Road Fund shall be allocated as follows :
(a) & portion equal to fifteen per cent., ahall be tained by the Central Government as
a ocentral reserve; )
(b) out of the remajnder there shall be allosated by the Central Government—
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{i) a portion for expenditure in eacﬁ Governor's Province,
(##) a portion for expenditure in the Chief Commissioners’ Provinces,
(ifi) a portion for expenditure in the Acceding States, and

(ir) a portion for expenditure in such non-aceceding Indian States as may be eligible
thereto under any agreement for the time being in force,

as near as may in the ratio which the consumption of taxed motor epirit, other than motor

spirit used in aviation, in each area for which an alloeation is to be made shall bear to the total

consumption in India and the States referred to in sub- clause (iv) above, of taxed motor,
spirit, other than motor spirit used in aviation during the calendar year ending during the finan-
cial year concerned.

(2) The portions allocated for expenditure in Governor's Provinces shall be retained by
the Central Government until they are actually required for expenditure in the manner here-
inafter specified.

(3) If in the opinion of the Central Government, the Government of any Governor's pro-
vince has at any time— -

-~

(a) failed to take such steps as the Central Government may recommend for the regula-
tion and control of motor vehicles within the province : or

(b) delayed without reasonable cause the application of any portion of the Road Fund
allocated or re-allocated as the case may be for expenditure within the province,

the Central Government may resume the whole or part of any sums which it may et that time
hold for expenditure.in that province,

(4) All sums resumed by the Central Government from the account of .any Provincial
Government as aforesaid shall be re-allocated between the credit accounts of Provincial
Government and the resarva with the Central Government in the ratio of the main allocation
for ths financial year preceding the year in which the re-allocation is made :

Provided that the sum so caleulated as the share of the province from whose account the
resumption has been made shall also be credited to the reserve with the Central Government.

4. The balance to the credit of the Road Fund or of any allocation thereof "ghall not lapse
8% the end of the financial year.

5. No e:renditure shall be incurred from any portion of the Road Fund save as heretst’
after provided.

6. The Central reserve with the Central Government shall be applied first to defrayi
the cost of administering the Road Fund and thereafter upon such schemes for research an
intelligence and upon such special enquiries connected with roads and upon special grant
in-aid for such objects connected with roads as the Central Government may approve.

7. The sums allocated for expenditure in the Provinces may, subject to the previous appro
val of the Central Gover t to each proposal made, be expended upon any of the following
opbjects, namely :

(¢) on the construction of new roads and bridges of any sort ;

(#4) onther or substantial impro t of existing roads and bridges ;

’ (#44) in special cases, on the maintenance of roads and bridges, constructed, reconstruet
ed or substantially improved from the Road Fund or from loans approved or sane
tioned by the Central Government;

(#v) to meet charges, including the cost of establishment, connected with the prepara -
tion of echemes of road development or with the administration of provincial Boards
of Communications ;

(¢) to meet charges including the cost of establish t ted with the control of
motor transport; and

(vé) on the i t and amortization of loans approved or sanctioned before the date

of this Resolution by the Central Gov t, and spent or to be spent on the oon-
tructi truction or substantial imp t of roads and bridges.

8. In idering proposals for the tracti straction or imp: ts of roads
and bri from the Road Fund, the Central Government shall have gard to the p \
urgent need for improving the efficiency and reducing the cost of transport by road of agricul-"
. r market 1 rail
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9. (1) A Standing Committze for Roads shall b2 eanatitutzd ‘eonsisting of—

(@) theMinister in charge of th2 ralzvant portfolio, provided that should the said Ministel
be unable to be preszat at any mazting he shall nominate a parson to deputise for
him ;

(b) twelve mombers elected by the
amongst themselves ; and

(¢) the Cnief Commissioner of Railways.

(2) The said Minister shall be the Chairman of the Committee :Provided that should he
be unable to be present at any meeting i he person nominated to deputise for him under sub-para=
graph (1) shall act as the Chairman of the meeting.

(3) No approval to any proposal for expanditurs from the Road Fund shall be given by
the Committee unless it is supported by a majority of the members present and voting.

(4) All proposals for expenditure from the Central reserve and all other proposals for ex -
iture from the Road Fund to be made in the Provinces shall be referred by the Central

ment to the Standimg Committes before the proposals are approved.
10. The functions of the Standing Committee shall be :
(@) to consider the annual budget and accounta of the Road Fund;
(8) to advise upon all proposals fir expanditura from the Central reserve ;
{e) to advise upon the desirability of all other proposals involving expeaditure from the
Road Fund in the Provinces; =
{d) to advise upon proposals for the resumption of monies held by the Central Govern.
ment as provided for in sub- paragraph (3) of paragraph 3 of this Resolution; and

(¢) to advise the Central Government generally on all questions relating to roads and
road traffic which the Central Government may refer to the Committee.”

The motion was adopted.

ELECTIONX TO STANDING COMMITTEE FOR ROADS
The Honourable Dr. John Matthai (Minister for Railways and Transport):

T beg to move: '

“‘That this Assembly do proceed to elect, in such manner as the Honourable the Speaker
may direct, twelve members to serve until the end of the neft financial year on the Standing
Committee for Roads which will be constituted to advise the Central Government in the
administration of the Central Road Fund and such other questions relating to roads and road
traffic which the Central Government may refer to the Commitee.”

Mr. Speaker: The question ia:

“That this Assembly do proceed to elect, in such manner as the Honourable the Speaker
may d_lrect, twelve membeu;a to serve until the end of the next financial year on the Standing
Committee for Roads which will be constituted to advise the l':.‘-ent.mly Government in the
administration of the Central Road Fund and such other questions relating to roads and road
traffic which the Central Government may refer to the Commitee.”

The motion was adopted.

Mr. Speaker: I have to inform Honourable Members that for the purpose- of
election by means of the single transferable vote of members to the Standing
Committee for Roads the programme of dates will be as follows:

1. Nominations to be filed in the Notice Office upto 12 N

L oon
Ist Decamber. P o on Monday, the

[ M : s . . TR

2. Hlection, if Decessary, will be held on Thursday, the 4th December in the
Assistant Secretary's room (No. 21) in the Council House between the
hours of 10-80 a.m. and 1 p.m.

INpiaN Trape Uxions (AMENDMENT) Byl
t o'ﬂm Honourable Shri Jagjivan Ram (Minister for Labour): 8ir I heg to
nove-: B
“That the Bill as amended be passed.”
Mr, Speaker: Motion moved: -
“That the Bill as amended be passed.’ J

mambers of the Constituent Assembly from



PRINTING OF DOCUMENTS AND STATEMENTS LAID ON THE TABLE 247

The HonoOurable Shri Jagjivan Ram: Sir, I move: R
« in claase 4 of the Bill, in place of the amendment adopted by the House
y&aterdz;n?n;ro;ucing e new section 28 F. ‘:{a:-. tLe following amerdments be mede in the
proposed SBection 28 F as permitted by you, Sir— ‘ . .
(a) in sub-section (2) for the words ‘inthis gection’ the words ‘in sub-section (1)
shall be substituted ;
(b) after sub-section (3), the following sub-section shall be added, namely : .
‘(4) The executive of a recognised Trade Union shall be entitled to display notices of
the Trade Union in any premises where its members are employed, ang the
employer shall afford the tive ble facilities for that purpose.

Mr, Speaker: The question is:

“That in clause 4 of the Bill, in place of the amendment adopted by the House yesterday
introducing & new section 28 F. (A), the following amendments be made in the proposed
section ZSBF as permitted by you, Sir—

(a) In sub-section (2), for the words ‘in this section’ the words ‘in sub-section (1)’ shall be

substituted ;
(b) nft-er’ sub-section 3), the following sub-section shall be added, namely :

‘(4) The executive of a recoghised Trade Union shall be entitled to display notices of
the Trade Union in any premises where its members are employed, and the
employer shall afford the executive reasonable facilities for that purpose’.”

The motion was adopted.

Prol, Shibban Lal Saksena (U. P.: General): Sir, as I sald yesterday, it is
rather strange that this Bill originated in the last Assembly, the Select Com-
mittee on the Bill was also formed in the last Assembly and now we are called
upon to pass the Bill as it has emerged from the Select Committee. Also, as
I said yesterday, we got the papers in the morning only and could not go through
the amendments. But after going through the Bill carefully and considering
all that the Honourable Minister has said, I think I should state what I feel
about it.

Mr. Speaker: 1 think the Honourable Member can continue after Lunch.

PANEL OF CHAIRMEN
Mr. Speaker: I have to inform the House that under sub-rule (1) of rule 3 of
the Constituent Assembly (Legislative) Rules, I nominate Mr. Hussain Imam,
Pandit Thakurdas Bhargava and Shri V. I. Munishwami Pillai on the Panel of
Chairmen for the current session.’ .

The Assembly then adjourned for Lunchtill Half Past Two of the Clock.

The Assembly reassembled after Lunch at Half-Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

PRINTING OF DOCUMENTS AND STATEMENTS LAID ON THE TABLE

Dr. B. Pattabhi Sitaramayya (Madras: General): Being new to the House,
I do not know what is the position in respeet of documents laid on the table.
There are important documents like the Instrument of Acceesion of States, of
which we should like to have copies in our hands.

Mr. Speaker: The usual practice is that copies are laid on the table: ordi-
narily they are printed in the reports. If a request is made, copies can be had
but not necessarily of all the documents. And, in the case of very important
documents which s large number of Members wish to have I can order the-
be printed and distributed. There are a number of papers laid on the table
and it is not always possible to distribute them all. . _

Pandit Hirday Nath Kunzru (U. P.: General): Will you please direct in
this case that copies of the papers laid on the table today by Sardar Vallabhbhai
Patel with regard to the accession of the States and those laid on the table by
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the Finance Minister regarding the financial agreement arrived at between the
United Kingdom and the Government of India be supplied to every Member?
They are such important documents that I am sure every member would like
to have them. I do not know what the practice here is, but so far as I remem-
ber, in the Council of State, every such document was circulated to every
member without any request on the part of any member.

Mr, Bpeaker: I do not know what the practice in the Council of State was
but it was a much smaller House and it was easier to distribute copies, In a
big House like this, it becomes a problem. However, these are important docu-
ments no doubt. They shall be printed in the reports. But if Members are
anxious to have them much earlier, I will ask that they be printed.

. Mr. R. K, Sidhwa (C. P. and Berar: General): It is advisable to send them
in advance. Reports sometimes take two to three months to print.

Mr, Bpeaker: Ordinarily it does not take as much as that. But it takes a
sufficiently long time.

INDIAN TRADE UNIONS (AMENDMENT) BILL

Prof. Shibban Lal Saksena (U. P.: Genersl): I wish to say how I feel about
this Bill which we are going to pass into an Act. The purpose of this Bill is
obvious and I think everybody will agree with the Honourable the Minister for
Labour that the purpose is a laudable one. Strikes should be reduced to the
minimum especially now when we are a free country. When we have to catch
up with other countries far advanced of us, surely our industries must run
smoothly. The only question is whether this Bill achieves the object for which
it has been designed. I personally think that this Bill falls very far short
of the nurpose for which it has been designed. There are two ways to stop
strikes. One is by muzzling labour, by repression as was done during the
years 1942 to 1946: the other is by removing the causes of the strikes, and
I think the National Government of free India must resort to the latter method.
I therefore tried to go through*this Bill and see whether it helps to remove
the causes of strikes. I have studied the Labour Gazette for several months
and tried to see the working of the Trade Union Act for the last three or four
vears and I have found that the main cause of strikes. besides wages, is vietim-
isation of the personnel. From my own experience, in fact in the last one
vear I have had personally to represent labour in about 30 adjudications, I
have found invariably that the main d'spute was about yietimization and that too
merely’ for being office-bearers of trade unions, It was the same in railways,
in the posts and telegraphs, in the sugar industry, in the jute industry. Whe-
ther they are the officers of the Government or the authorities of a factory,
they all dislike the workers forming themselves into trade unions and they
neither want them nor their office-bearers to take & prominent part in trade
union work. I, therefore. wish to see in this Act some provision to safeguard
the rights of the office-bearers in order to give these workers facilities to
organise unions freely. 1 thank the Honourable Minister for the provision
against some malpractices by the mill-owners. But I think that a fine of
Rs. 1.000 for infringement of these regulations is nothing. I have known
factories which have spent lakhs of rupees to win adjudications with a view
to get active trade union workers expelled from their service. Even though
the adjudication proceedings are costly still in most cases even after the award
being in favour of workers the mill-owners would simply not have them back
at their jobs. TUntil there is some stricter penalty for these malpractices by
‘millowners, the thing will simply not work. The present provision in the Bill

F
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made in that respect is quite illusory. In the U. P. we have an ordinance to
maintain industrial peace and in it the Government has provided three years’
imprisonment as the penalty for not carrying out the awards of the Arbitration
Courts or Adjudicatbrs. This Bill in effect does not put on the employers any
real obligation to permit the office-bearers of trade unions to carry on their
work properly. Therefore, ‘I think the real purpose of this Act, which should
have been to enable the office bearers of the unions to organise themselves
freely into strong, powerful, disciplined unions, will not be served. They have
not been given even the very elementary rights for organising themselves into
trade unions. Yesterday we requested the Honourable Minister to give these
rights. He gave three reasons for refusal to incorporate these rights in this
Bill. He said first of all that the Works Committees which have been formed
under the Industrial Disputes Act will serve to investigate the complaints,
but T have an experience of the working of that Aet for the last two years.

The Honourable Shri Jagjivan Ram (Minister for Labour): The Aect has
not yet worked for two years!

Prof. Shibban Lal Saksena: It is more than a year that it has been work-
ing. During the last one year I have felt that the Works Committees have
not been and will not be able to perform the functions which the amendment
of Mr. Santhanam was intended to enable the Trade Unions to perform by en-
abling them to investigate complaints on the spot of occurrence. In fact the
Works Committees have not been authorised to do any such thing, T will
read out the clause about the formation of Works Committees in the Industrial
Disputes Act. It runs as follows:—

“In the case of anv industrial estahlishment in which one hundred or more
workmen are emploved or have been employed on any day in the preceding
twelve months, the appropriate Government mayx bv general or special order
require the employer to constitute in the preseribed manner a Works Com-
mittee consisting of representatives of employers and workmen engaged in
the establishment. so however that the number of representatives of workmen
on the Committee shall not be less than the number of representatives of the
emplover. The representatives of the workmen shall be chosen in the pre-
scribed manner from among the workmen engaged in the establishment and
in consultation with their trade union, if any, registered under the Indian
Trade Unions Act, 1926.""

““(2) It shall be the duty of the Works Committee to promote measures
for securing and preserving amity and good relations between the employer
and workmen and, to that end to comment upon matters of the’r common
interest or concern and endeavour to compose any material difference of opinion
in respect of such matters."’

These committees were formed of an equal number of millowners' and
labourers’ representatives.  The purpose of these com{:nittees is to promote
goodwill and to try to secure amity. ~What happens is that there are two
parties in every committee and the committee as such has no powers to make
invest'cations on the spot of occurrence of a dispute. When there is a dispute
there are always two equal sections in the committee—the labourers want
something and the industrialist or the employer does not want to grant it.
The result is that there is a deadlock and there is no power vested in the
Works Committees to investigate the causes of the dispute and to remedy
them. If they had such a power they might be able to find out the cause of
dispute and try to serve some useful purpose. The present Works Committees
will not’ serve such a purpose. There are sixty uniens in the U. P. sugar
industry and in spite of the existence of Works Committees it has not been
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possible for them to resolve their disputes. I said yesterday that the mili-
owners are chary of the union officials going into the mill premises to investi-
gate complaints. After the rejection of Mr. Santhanam's emendment by the
legislature, the millowners will become still more hostile. They will think
that the legislature has refused tu concede this right to trade unions. In fact
this Bill should have been an advance on the prevailing practice. The present
position is that in most of the sugar factories, unions have been given otfices
in the premises, This Bill has refused to give them that right which our friend

Dr. Pattabhi wanted to give them, viz., to give them offices inside the factory
Ppremises.

In his minutes of dissent to the Select Committee Report, Mr. N. M. Joshi
bas suggested that reasonable leave should be granted to workers when they
attend functions of their unions. In the Postal as well as in the Railway
Departments when workers go to attend the meetings of their unions special
casual leave is granted to them. When the Government itself has granted
such a right to its employees, why should such a right not bz granted under
the Bill to workers of bona fide unions to enable them to attend the union
meetings on special casual leave. I therefore feel that this Bill falls short of
the accepted practice prevailing in Government Departments. The result
will be that industrialists who are not so enlightened will take advantage of
this Bill and say that the legislature itself has refused to allow the workers
this right and therefore they would not give them that right. This will result
in deadlocks and frietion between the employers and workmen.

I was surprised by the observation of the Honourable Member that this
Bill was really meant for agricultural labourers. T would have been glad if
this Bill really applied to them and would have welcomed such a thing but I
do not know how the Bill can apply to them. The preamble.of the Indian
Trade .Unions Act, 1926 as amended by the Bill will read as follows: —

‘“Whereas it is expedient to provide for the registration and recognition of
Trade Unions and in certain respects to define the law relating to registered
and recognised Trade “Unions and to certain unfair practices in industrial or
trade employment; it is hereby enacted as follows:—"'

So the scope of the Bill is limited to ‘“‘industrial or trade employment”.

The definition of *‘workmen’' in Section 2g of the Trade Union Aect runs as
follows : — :

“And workmen means all persons employed in trade or industry’. So
“trade or industry’’ are the things that come under the purview of the Bill,
and 1 do not think agriculture can be covered by these words, unless “‘trade’’ is
interpreted so widely as to include agriculture or is defined in the Act to include
agriculture also. I do not think unions of agricultural labourers can be regis-
tered under this Act. I know of one union whose registration has been hanging
on for more than one year, because the Registrar objected that it did not come
under the words ‘‘trade or industry’’. It is a union of farm labourers in a
sugarcane plantation of a sugar factory. I do not know whether agriculture
can be covered by the word trade. I would have wished that the matter be
clarified, and the word ‘‘trade’’ should be defined to include agriclture, or in
the preamble and in the definition of workmen, the word “‘agriculture’’ should
also be included with trade and industry. I know that the Honourable Minis-
ter is anxious to give the benefits of this Bill to agricultural labourers but to
do this he should widen the scope of this Bill to apply it also to unions of
labourers who are working in the fields or in agriculture. That would very
greatly extend the usefulness of the Bill by covering the agricultural labour-
ers as well. I have studied the Bill and I know that at present it does no¥
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apply to them and therefore the argument that this is really intended for those
labourers also is something which does not hold good. I would therefore sug-
gest to the Honourable Minister that he should himself amend the Bill or
bring another Bill to extend the scope of this Bill to include those workers
who are not industrial workers but work in fields or farms or plantations.

My fear iz that this Bill will encourage the formation of yellow unions
because under this Bill the millowners have been given the option to recognise
the unions themselves voluntarily. What would happen is that the millowners
will form yellow unions in their factories and they would give them voluntary
recognition. There is mo provision that they must satisfy certain conditions
before they can recognise the unions voluntarily. In such cases the genuine
unions will have to wait for three months to get a reply from the millowners
in which they will invariably trot out some reason why they do not consider
the genuine union to be more representative. The matter will then go before
the labour court and there will be investigation as to the merits of the two
rival labour unions, There is no provision in the Bill to decide the rival claims
of the two unions. Only recently the Allahabad High Court gave a ruling that
where there are two unions in a factory there should be a referendum. There
is no such provision in this Bill before us here. So the vellow unions will
be at a much greater advantage in the matter of recognition under this Bill
than the genuine unions which will get involved in financial difficulties in
contesting matters in labour courts.

As regards collection of subscriptions inside the premises it does not mean
collection at the machine. I know many cases where workmen who live in
quarters near the factories are not allowed to be approached by union officials.
If the officials of registered unions are not permitted to go and collect subserip-
tions in their quarters, the work of the unions will become verv difficult. When
the employer wishes to have a yellow union, the officers of the vellow union
would be allowed to collect subscriptions inside the factorv or deductions will
be made from the wages of workmen, whereas to the genuine unions this Bill
does not give the right to collect subscriptions inside the factory premises.
I therefore feel that the apprehension of the Honourable Minister that yellow
unions will be encouraged by permitting collection of subscriptions inside the
factory premises has really no valid foundation.

Then I feel that the adoption of this Bill will put upon the unions very big
responsibilities which at the present stage they might not be able easily to
fu'fil. I know from experience of trade unions for the last so
many years that about 66 per cent. of the wunions are not able
to submit their returns properly. In fact they do not know all the intri-
cacies of law and therefore in spite of their best will they are not able to do so.
Under this Bill so many further obligations have been put upon them thaé
they will not be able to fulfil their requirements.

Secondly, the employer has been given the right under section 28G to apply
to the Labour Court for withdrawal of recognition of the Union on any of the
three conditions mentioned in section 28J. What will happen will be that
any employer who is opposed to trade unions will always apply under this
section for withdrawal of recognition, simply to harass the workers.  There
will be the application, and even if it is a false one. the workers will have to
defend themselves against it. They do not have the resources and the
money and they will be at a great disadvantage. with the application hanging
over them. This power should not have been given to the employer but to
the Registrar who, after due investigation, should have been empowered to
move the machinery against the Unions. If the employers are allowed to do
it, they will worry the unions who will then find great difficulty in earrying
on their normal work under such conditions.
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Again, the period of six months which has to elapse before a union can agamn
apply for recognition is too long a period, as it will create a big gap. Our ex-
perience in the U. P. has been that the cause of many of the industrial dis-
turbances has been delay in settling disputes. Things do not move quickly
enough, in spite of the fact that in our province there is an ordinance more
effective and efficient than the Industrial Disputes Act. If the views of our
Ministry had been invited in this matter they would have also pointed out that
the delay caused in disposing of disputes is one of the causes of the disturbances
and it must be eliminated. The period of six months is too long. It should
not be more than one month in any case. That itself is long because labour
bas not got the patience to wait. To my mind the periods of six months and
three months appear very leisurely and they do not take account of the present
conditions of industrial labour. Labour wants, and I hope that Government
also wants, things to be done quickly. In other countries the position is quite
different. In Australia which is a very new Commonwealth things are very
different. T studied the Arbitration Act of New South Wales. I was arguing
an arbitration case, and there it was & queition of the employers wanting to
victimize the general secretary of the FedePation. I found that our countrv
has got no labour laws to guide us in defending such cases whereas other coun-
tries have got elaborate lasws in this respect. I want that our Minister should
suppleent these Acts by elaborate legislation as regards the rights of members
and office bearers of trade unions. In New South Wales the office-bearers of
the unions have got many immunities. Tn fact there are provisions for severe
and effective penalties to the industrialists if they victimized genuine trade
union workers and they have got elaborate provisions for all contingencies.
Although the purpose behind this Bill is verv genuine and very sincere. that
it must promote the welfare of labour and industry in this country. T do feel
that this Bill mayv not be able to achieve its purpose because it falls short of
the reanirements nf the situation. T hope that the Honourable Minister will
invite the opinions of the various Governments who have been dealing with
this problem. especially of our Government in the U. P. and also other Gov-
ernments about this matter. I hone that the reports from them will eonvince
the Honourable Minister that an elaborate piece of legislation by the Central
Government to cover all these things is urgently needed. T hope this small
Bill which has been introduced will be supplemented by that legislation very
soon.

Shri Harihar Nath Shastri (U. P.: General): Sir, I rise to support the
motion for the pussage of this Bill and to congratulate the Honourable Minister
for the same. I regret if was not possible for me to make my humble contri-
bution to the discussion that took place vesterday on this Bill due to the fact
that it was only when I came to the House that a copy of the Bill was handed .
over to me, and as such there was hardly any time for me to study the Bill or to
propose any amendments. Now, at this stage when the Bill is passing through
its final phase, it is hardly an appropriate moment to subject the Bill to any
detailed criticism. All the same I shall crave your indulgence to permit me
to make a few observations even though it mayv not be ordinarily permissible
at this stage.

The reason for a measure of this kind has since long been felt by the work-
ing classes of this country. In fact in the year 1929 when the Royal Com-
mission on Labour in India was set up the demand for compulsory recognition
was pressed before it by Indian labour. But the Commission at that time
shelved the issue. All the same, due to obvious difficulties and hand‘caps that
the trade unions in this country have been experiencing, the demand for com-
pulsory recognition, on their part has been pers'stent. For the first time any
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serious notice to this problem was taken by the Government of Bombay which
in the year 1988 introduced the Bombay Industrial Disputes Bill and incorpo-
rated provisions regarding compulsory recognition in that Bill. That gave
great impetus to the Indian working classes to agitate on an all-India basis
for a measure of this kind. In the year 1942 the Tripartite Labour Organization
was set up by the Government of India, and since then the question-of com-
pulsory recognition has been cropping up from time to'time before that con-
ference, with the result that in the beginning of the year 1946 the Labour Depart-
ment of the Government of India produced a Bill which was later on referred
to 8 Select Committee and that Report was considered by this House yesterday.
T am glad to note, Sir, that the Bill, as it emerged from the Select Committee
and as it was finally adopted by the House yesterday, does register a distinct
improvement in the old Bill. .

It confers rights of fecognition to trade unions though in a restricted sense.

It makes the Bill still more effective by declaring certain actions or

3 p.M. certain steps on the part of the emplovers as unfair practices and by
restricting the so called right of the employers to victimize workers

at their sweet discretion. So, Sir, I feel that the Bill does afford an oppor-
tunity to the Indian working class to develop the trade union movement on
sound and right lines though of course it is only s beginning. Now, Sir, I would be
failing in my duty if while supporting this measure I do not say that this Bill
does not adequately fulfil the expectations of the working class in this respect.
I find that the Bill is vague and incomplete in certain respects. I shall here,
instead of going into details, just point out one glaring defect that seems to
have escaped the attention of the Select Committee. The Bill lays down cer-
tain conditions by fulfilling which a trade union can be entitled to secure recog-
nition from the employers and from the Government. Now the defect is that
according to this Bill, if in a particular industry there are more unions than
one, even if there are half a dozen unions and all those unions fulfil the condi-
tions for recognition as laid down in this Bill, all of them are at one and the
same time entitled to be recognised by the emplovers under this Aet. Naw
this, Sir, in mv humble opinion, instead of stimulating the growth of a sound
trade union ‘'movement in the country, will stand in the way of its healthv
growth. and will be a great impediment. In the 1926 Act, Sir, which is
sought to be amended by-this amending Bill, there was provision for the regis-
tration of trade unions. Now in that Aet, too, as many as 3, or in cities Lke
Bombav and Calcutta, as manyv as half a dozen unions in one part‘cular indus-
try, were registered without any restrictions being placed on them. Now,
instead of that defect being removed under this amending Bill, consciously or
unconsciously, or for reasons best known to the Government. that evil has
been further extended by this omission which entitles, two unions and more
than two unions even, to be recognised under this Bill. All that T can say
at this moment in this regard Sir, is that in due course of time the Govern-
ment will serutinize the Bill and will bring an amending Bill to do away with

this evil.

Now coming to the privileges as conferred under th's Bill, certain amend-
ments were proposed vesterday. T was inclined to support one of the amend-
ments that was proposed by my Honourable friend Mr. Santhanam, and 1
thought it was only proper that facilities of that nature should be conferred on
trade unions. All the same T did not support it for the simple reason that
I felt that as long as th's evil of dual unionism as introduced in this Bill is not
done away with, anv conferment of additional rights to trade unions in this
countrv will, instead of stimulating their growth, add to further confusion.
I would, therefore, suggest that, after that defect is removed, trade unioris
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should be conferred ailditional rights as suggested in the Minority Report of
the Select Committee. In fact such privileges are being enjoyed in certain
provinces in this country—for instance in the province of Bombay where the
Industrial Relations Act has been passed, almost similar provisions do exist
with regard to compulsory recognition of trade unions and there is no reason
why such provisions should not be introduced in the Central legislation.

Sir, as 1 said in the beginning, I do not propose to make any detailed ob-
servations on this Bill, and in conclusion I sheuld only like to submit that the
sole motive that has actuated me to support this Bill, to congratulate the
Government, and also to offer certa’n su-cestions or criticisms is that I stand
for building up a strong and disciplined trade union movement in this country.
Yesterday, in the course of speeches that were made on the floor of th's House,
references were made to unauthorized strikes or uncalled for strikes. I do
admit, Sir,—I should be frank enough to admit—that there are disruptive tenden-
cies in the trade union movement in this country and there are groups and
parties that are exploiting the trade union movement for their party aggrandize-
ment, and accentuating the situation for their selfish ends. But I might just
submit, Sir, that T stand for a trade union movement which on the one hand
should secure to labour their rightful place in the new set-up of our country,
and at the same time which should make them realise their responsibilit'es to
the country which is passing through an unprecedented er'sis at the present
moment. It is in fact the realisation of this very fact that has prompted
genuine trade unionists in this country to take steps to form an independent,
genuine trade union organisation only recently under the name of the Indian
National Trade Union Congress and I am sure, Sir, that very shortly—in the
course of a few months—that organisation will become the only representative
organisation of lnbour that will promote the tosks that the working c'ass of
this country is faced with.

With these few remarks, Sir, T supporl the passnge of the Bill and com-
mend it for the acceptance of the Homse,

-Mr. R. K, Sidhwa (C. P. and Berar: General): Mr. Speaker, Sir, while
supporting this motion, I congratulate the Honourable Member in charge of
this Bill for having suggested so many improvements in the old Trade Unions
Act. The many sound provisions which are included in this Bill undoubtedly
go to prove that he is very sincere towards improving and ameliorating the
conditions of the workmen. This is more or less due also, Sir, to his personal
knowledge of the working of this class and as he rightly stated yesterday it is
not that he has knowledge but he comes from that class. That is really the

beauty of it that the Member is in a position to place a Bill which would be
really a popular one.

With all that, Sir, T do feel that there are not in this Bill some provisions
which are, considering the present conditions of the working class, ought to have
been included and some of the provisions are still retrograde. T am sure while
the portfolio is in charge of such an able and enthusiastic Member who takes in-
terest in the labour class, he will himself in & very short time bring in a further
amending Bill. And considering the present conditions, I do believe that he
will give this matter his utmost and immediate consideration. Times, Sir, are
changing so fast that in the olden days probably we thought a Bill or an Act that
was passed a year ago could not be worthy of consideration for amendment even
after a year or so. But today conditions as we know in India are so rapidly
going ahead that that consideration has to be set aside.

One of the provisions over which there has always been conflict between the
employer and the employee, has been provided for in Chapter IIT under unfair
practices of both the union and the employer and I really give him a compliment

254
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for the courage that he has shown in adding this clause for telling employers as
to what they should not do.

* The following shall be deemed to be unfair practices on the part of an employer, namely :—
To interfere with, restrain, or coerce his workmen in the exercise of their rights to organise
form, join or assist a Trade Union and to engage in concerted activities for the pur-

pose of mutual sid or protection...... " :

There are some other clauses which I need not read, but this clause, Bir, has
really been the main contention in the struggle that existed and exists between
the employer and the employee and I should say between the trade union and
the employer. I wish, Sir, that while this provision lras been made, it will be
made very effective. = The Honourable Minister has also told the trade unions
that they should not support any irregular strikes or submit false returns and I
do feel from my own experience that there are some trade unions who really
submit false and bogus reports and he has warned them that that also is to be
desisted.

. Sir, I have to make an observation, as I stated yesterday, about the recogni-
tion of the unions. This is 8 burning question for the lahouring class and I do
not understand why that has escaped the notice of the Honourable Member.
This ‘question is not of yesterday but is there for the last ten years. In the
Provincial legislatures and even in this House, Sir, it has been stated times out
of number that the union having been registered under the provisions of this
Act, having complied with all the provisions, the Government having gone into
the details of that union, it was most unfair on the part of the employer to find
fault and not to recognise it. Employers do not recognise it not because
there is any Tault in the trade union but because they feel that if they recognise
then they will have to submit to the other provisions of the State laws. From
that point of view, Sir, there has been always a great deal of conflict between
an employer and the trade unions. I know of instances where there have been
strikes on this issue of non-recognition. We are all anxious
to avoid strikes, we do mot want str'kes—we want wore pro-
duction today. I am not in favour of strikes for minor matters. So we do
feel that if you really want to avoid the strikes this is one of the measures: that
a trade union once registered must automat'cally_be recognised by the employer.
I have listened to the answers given yesterday as to why it should not be recognis-
ed automatically. I have yet to know why any period has to be given or even
why any additional provisions have to be followed when the Government have
seen that the provisions have been fully complied with. Under these circum-
stances I am not merely stating this view point on behalf of the labourers of the
trade union but T am mentioning it in the interests both of the employers and the
employees that this part of the question has to be tackled very soon if the strikes
are to be avoided. From my personal experience I have seen, Bir, that
wherever the employers recognise the union, there have been more or less no
strikes. With common consent the initial stage, the initial path, has been
made so smooth that a strike never arises over & minor matter. But fundamen-
tally, if at the time of the recoguition of a union a struggle arises, then you can
very well appreciate what the position would be on other major questions of
wages. etc. As I am sure the Honourable Member in' charge will be very keen
himself to avoid a strike—we .all are interested—we want more production—I
want to bring this matter to the notice of this Honourable House.

Sir, T would not take long on this matter because &s I stated I was also under
a disadvantage in not sending any amendment because the Bill was presented
to us all abruptly, but T do not lose any faith; I shall have certainly another
opportunity to bring in proposals if I feel necessary—I do feel I would not be
given an opportunity—becguse the Honourable Minister himself will cousider
this question in-passing the Bill. s
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But what I would like to point out is that only the day before yesterday, the
All-India Congress Committee met in Delhi and passed a Resolution setting out
the objectives to be followed by the Congress after August 15. There is a para-
graph in that Resolution which is worthy of consideration here, and F expect the
Honourable Minister would follow it minutely and see whether he does nnt
realise that the time has come when the workers’ interests are to be safeguarded.
The paragraph relating to industrial labourers runs thus:

“ In the case of industries which in the nature - of things must.be run on a large scale and
on Centralised basis, they should belong to the community and they should be so organised
that workers become not only co-sharers in the profite but are also increasingly associa-

ted with the management and administration of the industry *

Thjs, Sir, comes from an organisation like the A.1.C.C. to whom we have the
honour to belong and to whom this Government has the honour to belong and
most of the members of this House have the honour to belong. 1 am sanguine
that this Resolution which was passed only the day before yesterday by the
Congress would not be overloocked. The time has come when you cannot ignore
the labourers and merely concentrate attention in paying them increased wages
and a few small concessions. The employers have in their own time made
enough money and they are making enough money today also. What does it
matter to them if they share a little of this profit with the labourers. In whaose
interests would it be,.if they share it? T say, it would be in the interests of the
emplovers themselves. The Government nowadays realise that whenever they
give a licence for opening & new factory or a new industry in some of the provin-
ces—and I do hope they will do it in the Centre also—the workers’ residential
quarters must be provided in the factories and unless that is done, the licence
would not be granted. They now realise this, I know that in the absence of
these residential quarters the workmen who are living two miles or three miles
from the factory have to leave their houses an hour or so before the factory
opens, which agds to their working hours. Wherever the labourers’ quarters
have been provided, it has brought about happy results and I would therefore
contend that this should be insisted upon. Of course, the paragraph that I
have read out to you goes far far ahead, and we are merely asking for recogni-
tion here. I was mentioning the other day the illustration of the N.W.R. Union
where the Railway Board of the previous regime have provided second class
passes for the members to attend meetings and given leave as present in the
service register. It is nothing new that they have done, but the result of it is
there is a harmonious working between the railway employers and employees.
The latter, though there is not complete unanimity between the two, surely feel
that their employers are looking to their interestse. @~ When I was making this
remark yesterday, somebody behind me remarked ‘‘They want also some allow-
ances to be paid.”” That is the mentality of some of our friends who do not see
eye to eye with the welfare of labourers. I ask if we could get allowances for at-
tending meetings, I do not see any reason why those labourers attending meet-
ings should not also receive allowances. However, I definitely feel, Sir, that
facilities should be given to the trade union members and I do repeat that if
these facilities are provided it would be in the interests of the employers them-
selves. T humbly request the Honourable Minister for Labour to bear this point
also in mind and incorporate some of the facilities which I have mentioned in
the Bills which he may bring hereafter.

Unfortunately, yesterday we had a little difference of opinion on this matter,
but I am not very much worried about it. Fighting, we get our rights and we
shall have to fight for the righte of the labourers also. I am confident that,
having ae we do an able Minister in charge of this Bill who is himself taking
very keen interest in labour, he will in a short time bring in another amend-
ing Bill giving facilities to the workers. t me say, again, Sir, that while I
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advocate the cause of the labourers—and I have always advocated it in the
Labour Unions—1I have not ignored the other side viz., the view point of the em-
ployers because I feel that unless both go together the result will not be good and
therefore the Congress has very wisely stated that time has come when the em-
ployers should share a little money with the labourers, they should also be urged
to give them a right in the administration. With these words, I support the
motion.
Shri M., Ananthasayanam Ayyangar (Madras: General): Sir, I move:
** That the question be now put ™.

Mr. Speaker: The question is:
“ That the question be now put ™.
The motion was adopted.

The Honourable Shri Jagjivan Ram: Sir, at the very outset I want to make
it clear, as I did when referring this Bill to the Select Committee, that I do not
take the credit for this Bill fo myself. This Bill was introduced with the
labours of my predecessor, the Honourable Dr. Ambedkar. As I made clear
when this Bill was refered to the Select Committee, it requires improvement in
gseveral respects. Some improvements were effected in the Select Committee,
but the whole Trade Unions Act requires a very thorough overhauling. If T have
not been able to do this as'vet, it is - because the Department was engaged in
rather more important and urgent Bills, some of which are still pending before
the Assembly. However, I may assure my Honourable friends that the
amendment of the Trade Unions Aet is under my active consideration and I
shall bear all the suggestions that have been made in mind when I bring a fresh
amending Bill,

Certain points have been raised which I want to clear here.  Mr. Saksena
has raised the question of victimisation of personnel—especially office-bearars of
the unions. I will again refer him to the section in this Bill and you will find
as has been rightly pointed out by my Honourable friends Shri Harihar Nath
Shastri and Mr. Sidhwa as well that the Bill does provide ample safeguards
against the victimization of trade union officials and also the workers,

As regards the works committees which have been provided under the Trade
Disputes Act, trial has not been given to the working of the works committees,
I am afraid. in most of the sugar mills there are no works committees. The Act
was passed only last year. Rules were framed and published and three
months' time was given to the trade unions and other interesis to suggest
amendments to the rules. The rules have recently been finalized and in many
of the factories and mills works committees have not been established as yet. So
we have not given sufficient trial to the working of the works committes2s and it
will be rather premature to pronounce any judgment over that. I believe, Sir,
that mutual discussion and negotiation between the employers and the em-
ployees opportunity for which has been offered by the works committees is a
thing which will avajd a lot of friction between them. Mr. Saksena has pointed
out to me that I should see some of the labour legislations in other countries and
try to adopt them according to the conditions in this country. I am thankful
to him. But at the same time I may point out to him that in no other country
there is any legislation providing compulsory recognition. It is the first Bill
of this kind, but I feel, in fhis country there is a necessity for such a legislation.
In other countries the workers are organised and enlightened enough to take
care of themselves. But here we cannot leave this thing to the working classes
themselves and therefore we had to come in. In other countries Govern-
ments have not come in to force the employers to recognise the trade unions of
the workers. .

Mr, B, K, Sidhwa: What about the United States? ‘
The Honourable SBhri Jagjivan Ram: No compulsory recognition.
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Mr. R. K. Sidhwa: As far as my knowledge goes it is compulsory. However,
we are not for recognition.

The Honourable Shri Jagjivan Ram: As Pandit Harihar Nath Shastri has
rightly pointed out the Royal Commission suggested that the recognition of trade
unions could be left to the employers and as far as possible there should be vo-
luntary recognition by the employers. That has been given a fair trial and we
found that the employers have not risen equal to the occasion and they have
been creating all sorts of difficulties in the way of the recognition of a trade
union.  The one difficulty, as has been pointed out directly by Pandit Harihar
Nath Shastri and wy friend, Mr. Saksena, while giving a sort of reply to my
speech yesterday, that the Bill may encourage the formation of various unions
in a single concern, does not hold good. The Trade Unions Aect, no doubt, gives
ample scope for the formation of & number of unions in one factory or in one con-
cern and if one were to accept the suggestion of Mr. Sidhwa which he has very
vehemently urged that as soon as a union is registered it should be recognised,
it will mean the recognition of a number of trade unions in a single concern or in

& single factory.

T may point out to remove the misapprehension of Mr. Shastri that here the
Labour Courts will see if the trade unions which apply for recognition is repre-
sentative of workmen or not. I will refer him to sub-clause (b) of Clause 28(d)
which reads ‘it is representative of all the workmen employed by the em-
ployer in the industry or those industries’’. It is my handicap, Sir, that I am
ot a lawyer and I cannot give a legal interpretation. But I think that the court
while deciding whether a trade union should be recognised or not will take this
matter into consideration and will see whether this particular trade union is
really & representative one of the workmen in that factory or industry or not
and if ‘representative’ has got any meaning it will certainly have the meaning
:as to what percentage of the workers in that concern are members of that trade
union,  Obviously there will not be more than one trade union which will be
representative of all the workmen in that factory or that concern and naturally
only one trade union will get recognition. I hold the opposite view that these
will discourage the formation of more than one union in one industry or in one
concern and I stand for that. T am one of those who always feel that in one
concern or industry or factory there should not be more than one union. TUn-
fortunately, Sir, under the Trade Unions Act there is scope for the formation of
more than one trade union. Much can be said for and against that provision.
T will not on this occasion go into the details of fact. That will be on some
oceasion when the amendment is brought to the main Act.

I wanted to have some further provisions in the Bill, but the difficulty was
that according to the Legislative Department and according to the rules, no
further section which was not concerned in this Bill could be amended by any
fresh proposals. So I could not do what I wanted to do. But I will certainly
bear in mind all the suggestions that have been made here in the next amending
Bill, but I do certainly feel, Sir, that this Bill does go & long way in giving some
rights to the working classes and if anyone feels here that it does not confer any

right} , I think he is not correct. There are provisions which confer certain rights
on them.

AMr. Sidhwa has poiuted out a paragraph from the Congress Resolution. I
may point out to my friend, Mr. Bidhwa, that the present Government is always
-alive to the objective before it. I personally look up to that date when the
workers will not be mere partners in the industry but when the distinction of
the employer and the employee will be totally eliminated, -Not omly:in the in-
dustry, T may inform my friend Mr. Saksena that not from .teday but for the
last 12 years T have been striving for the pririciple that land belongs onlv  to
those who can work on land. Sir, I commend the Bill be passed. :
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Mr. Speaker: The question is:
“That the Bill a8 amended be passed”.

The motion was adopted.

PRESS (SPECIAL POWERS) BILL.

The Honourable Sardar Vallabhbhai Patel (Minister for Home, Information
and Broadcasting and States): 8ir, I move:

** That the Bill to i tain special powers conferred on the administration in Chis
Commissioners’ Provinces for the better control of the dissemination of undesirable
matter be taken into consideration’.

In placing this Motion before the House, I wish to assure the House that we
are conscious of the value and the importance of the sacred privilege of the
liberty of the press which is one of the four freedoms which have been so much
spoken of in international circles. But I must also inform you that since the
time that T have been in charge of the Ministry of Home Affairs, the press n
this country has enjoyed the widest possible freedom that it had ever enjoyed
in the past and it is my desire that it.should continue to do so and to enjoy even
wider freedom than they are enjoying at present. Unfortunately the eircum-
stances that have forced me to come to this Eouse with this Bill are such thab
there is considerable” justification for it. I will give a short background of the
origin of this legislation. Sir, you are aware that the Interim Government came
into existence at a time when the country was involved in a serious communal
conflict resulting from the fixing or announcement of a ‘‘Direct Action Day”
by the then Muslim League of India which pressed for partition of the country.
A fortnight after the great Calcutta Killing we assumed office and subsequent
events are an unfortunate history of reaction and retsaliation from one stage and
one place to another stage and another place; we have not yet seen the end of
it. In consequence of these occurrences almost all the Governments were com-
pelled in one form or another to adopt measures vestricting the freedom of the
press. The first province which was compelled to take action was the one in
which the ‘‘Direct Aection Day'’ was celebrated. After that its sparke flew
rapidly from place to place; and then almost all provinces passed Ordinances or
were compelled to pass Ordinances in one form or another to restrict the liberty
of the press in this connection. Delhi was the only place where the mouth-
piece of the protagonists of the ‘‘Direct Action Day'’ flourished. We were then
accused of allowing the spread of violent propaganda of communal hatred and
bitterness and of allowing this place to be used as a place for dissemination of
undesirable information and literature. Then I was compelled to place an
Ordinance before the Interim Government, but before I took that step I invited
the editors of newspapers to a conference. That conference almost unanimous-
Iv reatised and recognised the necessity of vontrolling the liberty, which had
become almost synonymous with license. in the matter of publication of un-
desirable news and undesirable criticism. In that conferenceé even the editor
of the Dawn had to agree that some sort of control was necessary T felt it
to the Editors’ Conference to impose restrictions on themselves instead of forcing
the Government to take action. because I considered it very undesirable for &
popular Government. to be compelled to take action to curb the liberty of the
press. They themselves formed a committee in which Government had no
hand and formulated a code of conduct which they undertook to obey. To
my regret I found that the code was not honoured: they themselves in several
cases agreed that several of them had been guilty of violating the code or the
self-imposed restrictions which they themselves had accepted. When that
situation arose I tried to negotiate with and influence those who were respon-
sible for the violation of those restrictions which thev themselves had formulat-
ed through the leading members of the community who had influence on them,
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But I did not succeed. Fventually I got instructions or advice from several
provincial Governments to take immediate action in the matter of putting res-
trictions on the press in Delhi. The first to come forward with this suggestion
was the Governor of the Punjab who approached the then Viceroy and through
him asked the Central Government to take some action in this matter. Then i
took a copy of the Ordinance which was in existence in the U. P. and on the
model of that Ordinance I formulated an Ordinance which was placed before:
the then interim Government. This Ordinance was passed bv the Cabinet; and
I thought that after it was passed it would not be necessary to renew it. Un-
fortunately that hope also was not realised. We were overtaken by the Punjab
holocaust whose sparks flew rapidly all round and there was an influx of
refugees from the Punjeb into Delhi. We had to renew the Ordinance. I had
very reluctantly to get this Ordinance through the new Government, and now
that the legislature is sitting it is necessary to bring this piece of legislation for-
ward for the approval of the House. Several papers have sprung up anew who
hardly realise any responsibility as to the consequences of the matter that thew
publish: Apart from the scurrilous and scandalous attacks that are made
against the head of the Government and the members of (Government, the
people who are in charge of publishing these pamphlets and newspapers are full
of anger because of the sufferings that they have gone through in the part of
the country from which they come. These are not people in Whose hands a pen
can be safely given. They are not in a fit state to handle a pen. Therefore,
with all my sympathy for these people who want to ventilate their anger and
ask their sympathisers to take to retaliatory measures, I as representative of
a popular Government cannot help coming to you to utilise this opportunity of
helping the Government in recognising the necessity of getting through this
emergency legislation.

It is an emergency legislation, to meet with an emergency the like of which
India has not seen in the past. You will all recognise that and you are aware
of it. It is not necessary for me to dilate upon it. Let us hope that we shallk
get through this crisis much earlier than the period that might be fixed in this.
legislation. It is my hope and wish, and I hope it is the hope of all of you that
we may not have to put into effect any section of th's legislation.

I may tell you that when I assumed office I called a conference of the news-
paper editors in India and put before them a proposal for 8 committee to frame
proposals to bring in the existinf legislation on & par. so far as freedom of the-
‘press is concerned, with the freedom of the press enjoyed in the most progressive
countries in the world. That Committee is still sitting. But unfortunately,
simultaneously, 1 have to come here for a piece of legislation which is intended:
to meet with a particular emergency.

There are undoubtedly some provisions in the existing legislation, which is
called an emergency legislation also. But when that legislation was passed, the-
Legislature never contemplated that a catastrophe of this kind would overtake
India and therefore the existing legislation is not enough to meet the require-
ments of the present situation. In fact the very evil which we want to prevent,
that is the publication of undesirable news and comments, exaggerated and false
news, if we have to take action under the ordinary existing legislation, the publi-
city gets much wider than the publicity by the newspapers. The offender is-
entitled to have recourse to courts, the Government has to file its case. and -
then the publicity that the proceedings get in a court of law is well known to all.
Therefore we cannot evade the necessity of having legislation which avoids the-
procedure by which publicity becomes widened.

In this country where we have a secular State where different communities-
with different religions, different sects, have been residing for centuries and
who we wish should reside in future, we have a responsibility to see that the
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gulf between the communities is not widened and nothing which is preventible
or which can be prevented without violating the principles of justice end fairplay
is done. Therefore, the purpose of this Bill is simply to prevent improper dis-
tribution of news which is undesirable, improper circulation of news and com-
ments, exaggerated and false news which tend to create disturbances and
violance: that is the only purpose of this Bill. I do not think there is anybody
in this House who will challenge the necessity of this Bill or the recognition of
the emergency that faces us. .

We have with great difficulty been able to prevent a great catastrophe in
Delhi. Remember that this legislation is meant for the provinces governed by
the Chief Commissioners, that is the province of Delhi and the province of
Ajmer-Merwara and some oné or two other provinces. But really it is intended
for these two small areas of Delhi and Ajmer-Merwara. In both these areas
there is considerable communal tension and I must say that in both these areas
there is the existence of a group of people who hardly realise their responsibility
and who have started the profession of editors for which they are not fit. In
Delhi there is a great number of responsible papers. Some of them also have
erred but we have taken no action against them. But in both Delhi and Ajmer-
Merwara considerable literature has come out recently because of the communal
disturbances and becsuse of communal tension existing in both these areas.
Therefore, we have to be wide awake and I hope that in the consideration of
this small piece of legislation, you will view its provisions in the light of the
existing circumstances that surround us. You may be aware that there is no
province in India where today a legislation of this kind is not in existence. We
have put in a milder piece of legislation. A more drastic piece of legislation has
been passed by the United Provinces, Bihar, Bengal, East Punjab and other
provinces. Therefore, we cannot when we are surrounded by this atmosphere
) evade our responsibility. Provinces governed by Chief Commissioners
are the special responsibility of the Central Government because
they are centrally administered areas. Therefore, I move:

4 p.M.

*“That the Bill to continue certain special powers conferred on the administration im
Chief Commissioners’ Provinces tor the better control of the dissemination of undesirable
matter, be taken into consideration.”

Mr. Speaker: Motion moved:
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Shri Deshbandhu Gupta (Delhi): Mr. Speaker, as a journalist, I am
sorry to say, it is difficult for me to welcome the Bill presented by the Honour-
sble the Home Minister before the House, though the arguments put forward
in its favour have sufficient weight and deserve the attention of this House.
There is no doubt that the Honourable the Home Minister, as soon as he assurn-
ed the charge of his office, by convening the Press Laws Committee, gave
cpportunity to the press of suggesting Press Laws like other independent
countries, for Free India. But, in the country, arising of such u situation,
which necessitated the presentation of such a Bill,"is a matter of regret. How-
ever much I may disagree with the above Bill, I will say that 1 cannot over-
look the facts which our Honourable Minister has said in its support.

It is a fact, that in the course of the last one year, before the Central Press
Advisory Committee of which I am also a member, there came such objection-
able writings from several newspapers on the basis of which the Central Advisory
Committee itself recommended to the Government that some action should be
taken against them. There were some cases also where the Government did
not take any action against some of the newspapers inspite of the advice given
by the Central Advisory Committee to do so. The truth is that a section of the
Delhi Press went on writing continvously such inflammatory articles that we
cannot, today, say that a very heavy responsibility does not fall upon the press
for what happened during the last few months. It would have been better, had
the press been consulted, before it was presented to the House.

The Bill brought today before us, was previously promulgated in the shape
of an Ordinance, and the Ordinance is supposed to be a temporary measure, and
therefore, its sections are not much considered; but when it is given the shape
of a Law, each article of it is carefully examined and fully considered, to ensure
the freedom of the press. 1f this Bill is considered from the point of view of the
freedom of the press, then I have not the least hesitation to say that had it
been brought forward before us by the alien Government, the press of the
country would never have accepted it. The first great objectionable point of
this Bill is that the newspapers cannot publish even correct news without being
hit by it. Today, the country is passing through such bad times, and in every
part of it some such shameful events are taking place which, if correctly report-
ed, would certainly spread communal hatred. The present circumstances are
so sad that even if the papers publish merely correct events and do not exagge-
rate and embellish them, peace of the country is bound to be disturbed. The
second objectionable point in this Bill is that the writer’s and the printer's in-
tentions are not taken into consideration, though to prove the intention of the
;1(:)(;1115&(1 is compulsory, even under Sections 124A and 153 of the Indian Penal
Code. °

Moreover, the mugistrates have been given such wide powers that they can
stop the publication of any paper they like, and-for whatever period they
desire, and no appeal lies against their verdict. So, with these ends in view ib
is hard for gny journalist to support this Bill. But, I feel and- cannot deny the
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fact that keeping in view the critical circumstances through which we are

ing, it is also our duty to strengthen the hands of our administration. There-
fore, I cannot, even oppose this Bill. I am confident that the Honourable the
Home Minister cherishes the countrv's-welfare and the freedom of the press
no less than us, and as, today, he feels the necessity of this Bill we ought to
support him. )

I am glad that he has assured us that the object of the Bill is not to nullify
the freedom of the press, but it is to inuke the newspapers feel that they have
also on their heads the responsibility to keep peace and tranquillity in the
country, and they should therefore necessarily act warily.

I had inquired of the Honourable the Home Minister, as to whether the
Press Advising system will also continue after this Bill, in reply he said ves.
It means that the newspapers will have the right to appeal to the Committee
comprised of their own representatives, and if any newspaper comes into the
striking range of this Bill, it is free to represent its case before the Central
Advisory Committee. Really, it is a very great assurance, and while it is there,
I, also, cannot oppose the Bill.

However, I must point out to the Honourable the Home Minister, that the
Press Officers are usually of a type who have no experience of the press at all.
It is, therefore necessary that in future such arrangements should be made as
to appoint officers who have experience of the press. I hope that under this
Bill no chance would arise when the Government will have to take action against
&Ny newspaper. '

I .should like to say one thing in a word or two, that is, some of the papers
complain that in the course of the last two months a number of cases have been
filed against them on the reports of the Uentral Advisory Comunittee, which
has been appointed by the Congress Government. I strongly oppose this view,
as the members of the Central Advisory Committee are selected by all of the
papers which are members of the All-India Newspapers Editors’ Conference.
The fact is that the Central Advisory Committee is not at all the representative
of the Congress papers, but it is the representative of all the newspapers. As
it has members of every shade of opinion: there are Muslims as well as Hindus,
Congressmen and Thon-Congressmen, therefore, to say that the Central
Advisory Committee is partial is absolutely incorrect. The Central Advisory
Committee has always been endeavouring to maintain and safeguard the freedom
of the press. I abstain from opposing the above Bill, with the hope that the
Government will have no occasion of using it; and in the same manner in which
the Press Ordinance remained a dead Ordinance, this may also, remain a dead
faw,

[At this stage Mr. Speaker vacated the Chair which was then occupied by
Mr. Hossain I'mam (one of the Panel of Chairmen)].
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dyq fafma sr g U aFR E AR EIFa i grasd | fRg AT
SFTILH FEA I, TIFLH faue Y sraggsar g, qgargard = g
fF afz 3@ w7 F faum &1 wg gard &3 F OEETA F7 A AT a1 A qTIH
fazara faor asar §, aamfy wgieg, fF qarEm oot grer gEl-08Y amat
FRER A Fa g ag ) @ @uar oS 7 3, FfAq
39 FF AT AfuF g Aw 1 AR sEifEa F qwwar § & s g qaw
Y ATaIARAT &, AT ZHF! f7aw F1, 97 F) ATazgHaAT & 41T 98 FAATT
faum S AT ARA T W g Sufeqa fRar &, gEer ow fAawe
1 AT, OF T8 FUT FT I WAL FAT g, IOA a4 F o0 gH
qerETied FIAT € 4
freddg w0 FT uwagwe Isamar § 5 o= el & qaed e
FTG 9§, AT 3 F, THT ¢3¢ F AT T gX ST G 59 a1d F1 Fga 4
“f TS g% UF Tl 1T FET , TET 910 FET § W IHD FIC | A
FWE 77 @ IW qET F@ 1T 91 ‘29 IT9 AV & w7 qfeqT”
F1E afeqd a1q 78, FI1$ TS ZNGICHF 910 8, S Ig AG grar FIS a1 78T
g, ofea sus fou de WM @@ srw, A wiE, EaRTAaE F9
T, 3 faum ¥ ) gur aTHA &, 39 ara #t garew § fF afs gw e A
Y 7% fo@ Y guR FX AFT A qFATE | W g § 6 qur g
oy T amamam R F IR AT R g QAT 7 a9 ¢
qga & OF srAwe §1a & fr foest g acx aral Y fewmr qear &, avdstfas
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fea & fermr osa1 § | &9 wAd & fF @cg W & TqAT @S, FAAT
Sfgrrdr g1aT & fF S8 &9 qraRw gET A8 B EFT | 9T AT @W
AICHTE F1, G @IET FT Fout g241F {1 B a1 99 O AL TH
A F UGN FA F (60 IJUA AL &1 WETCHT Y & & ST AT 6 THTC
F e H1 AT WA § TR HT S, ZATL T8 T & 37T HNT I4 &1
FL A, FfHA a9 qTAT I 39 ® F GeF G B TEA FAH AGTG E |
A0 FT00 39 o & fada F ag 0 gor fr 5o agaa a@ saawdr
TF G B g, T N BT ( a wrong logic ) §, FiF A FrAA
& 5 =0 qw ot gl stqeqr & 39§ 97 1T A FEHT d9A G A
T gW AE #9464, 1T shfed wox a1/ & FAT Y gF 9 FIEw
TSI I A1 gH qAa St afed fr wiwl o 5 gw dhiew aw g
{freedom of press) ¥ 19 Fzd §, 15 (England) ﬁ‘??l'ﬂr A T
«(freedom of press) T, &F FT ‘GITH 1F 99° (freedom of press) F G
Y ‘gtew % S (freedem of press)FT, dt &, wwraf werara, ong & 2T
7g 95 FET fF ‘GreH 916 59 (freedom of press) IT BT T FAHA
g¥g ! AR uw g-g-fafem § e v adi € avd | o foomaa &
‘FreH MG S7 {freedom of press) & ? FIE FHTATT T ATIHT AT Y BT
TG THT | FE § HEH NF IH (freedom of press)? IEIET H § ?
qaY afefeafa & faasr aew & 6 ‘few oe S arAw S ? Fgar §
QAT JFET UL & AT FT5 F 14T § AT W ‘GITH ATE T H AW
FTAT TTAT &; AT AT IF FAATE | AT FFAL TIAT AV GG TeHH
ATE 9EF fadwar &% I8 qHTd F34 afs ITH qway 7 o7 A4 R W
wAATA A R AT FT R AT A T2 FLR |

zafed & fraea w& fF g9 57 w2 sSorel & was< facgs faafoq
gl g fimar s straifa @F oA sdsg s @Al et
WEIRY § AWAAT § THqTEY § agd §9 Tl ATIRAF AL 4 | ATA_W
A 3o v amE i ge W ardwfas s a & s d iy
FO AR AGFATAAN & | 7 g-a1 7, v gw o & fR gw oY stwar
% gfafafy &, 57 g2 & 78 =@ T g AT FT qFEST FH B
Z9 AT @ |
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(English translation of the above speech)
Pandit Balkrishna Sharma (U.P.: General): Mr. Chairman, I approve and
fully support the resolution and the Bi!l presented by the Honourable the Home
Minister in the House today and which we have been asked o pass.

My friend, who has just preceded e has said, that as a journalist he will
not be able to support this Bill. He has said, at least, that it would be diffi-
cult for him to support the Bill. 1 am also a journalist and have spent a con-
siderable time of my life in the accomplishment of journalism, but I can say,
Mr. Chairman, with confidence, that in the capacity of a journalist I support
this Bill in every respect and every word of it.

In fact, on borrowing a few ideas and influenced by other views we are
holding that the freedom of speech and other kinds of freedom are good at all
stages. But I most humbly through you, Mr. Chairman submit before the
House, that it is all a show. when we loftily speak of the Jfreedom of press,
freedom of speech, and the freedom of associations. Today, I find that in the
present state of affairs in our country, these three will act like a wild fire.

If today, in the name of freedom of associations and societies we go on
forming conspiring bodies, in the name of freedom of the press we go on
encouraging those who utter poisonous speeches and we do not check them,
and if in the name of freedom of speech we give an opportunity to the mas-
ses to sing their songs of hatred and enmity, then I can assure vou that the
whole of our society and our entire administration shall not last for a day. We
have therefore got to judge it whether this was what we called the freedom of
press, and the freedom of association, or it was something verv dangerous that
was drifting us away and our country towards bondage and hatred, enmity and
downfull. T, therefore, submit thatTthe Bill presented by the Honourable
the Home Minister is very essential as without this Bill we cannot exercise any
kind of control over our society.

There is no doubt that the freedom of thought is good. that the freedom of
speech is good. In our country, in our civilisation and in our -culture we
never imposed any restriction on thought or its expression. If you examine
the entire system of Hindu philosophy. if you study the different schools of
thought that prevailed in our eountry, you will find that we never imposed
any restriction on anything. Why? Because by doing so we understood and
rightly understood, ‘“The knowledge of reality dawns as vou discuss more’".
We acknowledge and we admit that man has to adopt different modes of
truth to attain the ultimate truth. But when we see that the sole object of
expressing the views is to debase the mind of the people: when we see that the
sole purpose of demonstration is to bring the people into conflict with one
another, have them cut into pieces, and there is a tendency towards blood-
shed, then we cannot, in any circumstances, encourage the freedom of thought,
freedom of speech and the freedom of the press. In that condition. we shall
have to impose restrictions. And T know that the authority that is putting
this restriction on us or on the society, is so pious, so highly respected. so ex-
perienced and so alert that T never expect any injustice from it. T, there-
fore. support the Bill. TUndpubtedly if any other power had today. thrust this
resolution on our shoulders—any other foreign Government—that had ™t been
our Government, a Bill like ours, then we would have certainly opposad it and
had not passed it. The reason heing Mr. Chairman. just as our parents slap us
with the feeling of doing good to us, a thief or a dacoit conld not slap ns with
that feeling. The restrictions that would be acceptable to us from owr Govern-
ment conld not be acceptable from an alien Government. That there iz a need
for this Bill today—this legislation today. is evident from the fact that if there
were no fear of this legislation for our journalists, T ean assure vou. there
would have been such a propaganda by the press that the incidents of blood-
shed witnessed by us in Delhi had been given many times their proportions.
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For this reason, I say, we need rest.rai.nt, we need discipline, we need a bind-
ing. The present Bill presented by Sardar Sahib prompts us to take steps to-
wards that healthy legislation aucf encourages us to brace that binding.
Certainly, sometimes, th's question arises thut the time \\hen in our wuntry,
cases were being tried under Section 124, we used to say, ‘*‘We have said some-
thing that wis true, that. was correct. Why do you have an objection to it
And then it was said, *'Truth is no plea for sedition”’. If there is anything
seditious, if there is anything revolting punishment will ‘have to be suffered on
thut account while it did not matter if that was a fact. Today my friend who has
just preceded me, has said that by this Bill which is before us it is possible
that if we write even the truth it is quite likely that we may be sued in a
court of Law. I may ask you, “Is it always necessary that we must tell the
truth, as if we conld not do without it"’? On" many occasions we have to conceal
the facts, we have to conceal them, in the interest of the people. We also
gee that a fact is so potent sometimes, so agitating that a common man can-
not bear it. Today if we publish the actual incidents of murder and blood-shed
the public is not prepared to accept them. Men like Mahatma Gandhi will
have them without any excitement, men like our Home Member will have
them, but a common man is nmapahle of taking such a trufh in this form.
To raise an objection to the Bill on the ground that correct events cannot be
published, is & wrong argument: it is a wrong logic. We. know that in the
present state of affairs we cannot protect our society by telling the truth. We
will, therefore, have to censor even the truth. When we talk of the free-
dom of press—the freedom of press in England, the freedom of press in
Russia, the freedom of press in America, I have to ask this question, through
you, Mr. Chairman, where this freedom of press exists? It is something
which exists only in name. It is something which you cannot see. Does the
press enjoy any freedom in the foreign countries? You cannot have anything
published in the papers there. Do you find the freedom of press in America?
Who dares talk of the freedom of press in the present circumstances? Let
me tell you that such occasions arise only during the period of formation of
a Government when we have to finish the freedom of press. This is therefore
. the time for it. And if there be need, Sardar Vallabhbhai Patel will put an end
to it quite dispassionately, provided that he thinks that this freedom is proving
injurious to the country. I have, therefore, to request you that we should not
be misguided by this propaganda. We should do our duty peacefully and fear-
lessly. I think, Mr. Chairman, T need not say anything more on the point.
There are certain people in the country today who oppose and raise a hue and
cry what the Government does. Tet them do it—but we. who are the represen-
tatives of the people shall not be effected by their cries and shall always be
ready to face everything.

Begum Aizaz Rasul (U. P.: Muslim): Sir, the very able and persuasive
manner in which the Honourable the Home Minister has moved this Bill
would ordinarily have left very little scope for any Member of this Honourable
House to oppose this motion. But, Sir, the fact is that circumstances are
such tifat we sitting in this Honse cannot forzet our responsibilities and oppose
this measure that the Honourable the Home Minister has brought forward.

Tt is indeed a sad thing that one of the first measures of legislation to be
brought up by a popular Ministry after the advent of freedom for our country
should have been a measure that suppresses the freedom of the press. Bus,
Bir, we have to realise that the necessity for such a measure must indeed be
so great that a resjpousible Minister of & popular Government is obliged to
bring such legislation before this House. Sir, no one can deny that the res-
ponsibilities of the press are indeed great. They are always great, thev will
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always be great but in the conditions that are prevailing in the country today
and especially after the attainment of freedom when every individual has to
weigh his actions and his words before uttering them, a_great measure of res-
ponsibility falls upon the press which brings to the world news, good and bad,
which shapes the policies of Governments and which holds in its hands the
fate not only of individuals but of nations. Therefore, Bir, 1 say that the
press should have been the first to have realised its great responsibilities after
India had become a free country. It is u matter of great regret that such a
necessity should have arisen which should have obliged the Honourable the
Home Minister to have brought this measure before this House.

But we cannot in this House forget our responsibilities either and 1 feel
that though reluctantly, though feeling that for a free country it is indeed a
sad thing to have to pass kuch legislation, which curtails the liberties of the
people we are obliged to give our wholehearted and full support to this mea-
sure. 1t is only to be hoped that no necessity would arise for this legislation
to be put into effect and that saner counsels will certainly prevail amongst those
individuals and proprietors and editors of papers mot to disseminate matter
which does not service to the country but only poisons public mind and worsens
the conditions already prevalent. Therefore, Sir, it is right and proper that such
legislation should be introduced. Drastic situations require drastic measures
and no one can deny the fact thaf the, conditions prevailing in our country
today are such as require very careful handling and as little publicity as possi-
ble should be given to undesirable news.

One Honourable speaker remarked that it is a matter for regret that even
the dissemination of correct news comes under the jurisdiction of this measure.
I would remind him or a small Persian couplet which saysr—

8] s x5 @ el camlae g0
(Darogh maslahat amez beh az rasti fitna angez)

Sir, it means that it is sometimes better to indulge in a little falsehood,
in order to avoid mischief thar to tell the truth which may be harmful. - Today
we are confronted with such a situation when even the dissemination of correct
pews will be harmful from the public point of view and if the Government
consider it desirable that a particular piece of news should not be published
then certainly it should come under thislegislation. I would like to go a step
further, Sir, and say that statements by individuals or by Members of Govern-
ment either here or in the other Dominion, should certainly come under great
control of the Government. We have found during these last two and a half
unhappy months that statements coming from leaders of different Parties
have unfortunately done more harm in spreading the unrest and contributed
to the prolonging of the very unfortunate state of affairs that is at present pre-
vailing in our country. Therefore those of us who are connected with publie
life and have some experience of the working of the minds of the people have
to realise our responsibilities in that respect because we know how easily fzelings
can be inflamed and how a big conflagration can result from a small spark:
But, Sir, if there are such amongs$ us who do not realise the res-
ponsibilities that today confront us and that today are laid upon our shoulders,
and control our speeches and statements. Keeping in view primarily the neces-
sity of creating peaceful conditions then it is certainly the duty of Government to
see that our actions and our speeches and our statements are rigorously
censored.

Sir, T should have thought that the press would have been the first to
realise its responsibilities. The Honourable the Minister has told us that he
gave every opportunity to the press not to oblige him tb bring forward such
legislation and it would have been in the fitness of things if this legislation
should not have been brought here. This would have been so if responsible
persons had realised their responsibilities and framed t}'le‘ir actions accordingly,
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but if that is not =o, the Government cannot give up its responsibilities. As
the Honourable the Home Minister has very rightly remarked, it is one of the
sacred and fundamental responsibilities of Government to protect the rights
of the people und see that every section of the people is well treated. BSir, it
is also the duty of Government to see that no community gets the upper hand
in disseminating news harmful to the public and make unjustifiable and un-
fair attacks in the press on any certain community. Therefore, this measure
that has been brought forward today, sad though we may feel that necessity for
it should have arisen, is a very important and urgent one and should have
the wholehearted support of the House.

With these few words, Sir, I support the motion before the House.

Y ATTo Ao GHFT:  TATIT N, TH 7Y ygq=ar g fF s gy
T HAT F1 TF agd AT AAGL FEFAT AAAT QAT S ITH qTEAT
Fmganm T wae &1 e i Raw flararfeg | 94 a9 999@ )
&% for 9819 a3 9L &S A1 E TH AT FT gaT A s i T gan
qEf 7 qu T F S AT FI TS aF =< Ig A1 Frar 91 g
FTLT I ATLAY | FgT4Y TTTT T7 gV TF | (7 1« o gwry Taaorar s
M uwy W T2 IS 99 faw du FR 987 TG & T W 77 F 959
& faa gaR geEml 9% T §9 gWR F@aTTl 9% B §97 S 1Y |
g AT 5w axg fawer fF 9w gg @A § fF qww ofeew F
BTG ATFHT AIL T, g9 A1 03, {3 70 T T FvaEl F Jr99iE w7
THA AT | a8 F@AT (8 98 AW Fa75 a8 I8 § & [a%odr a1
gafoq & gamar§ T IENE FYaTE fF A A0md oY 7 onft #ar aw
IR AT AT AT TEA T F wAar g F ag 3@ ana w7 = @
o srrasT 1% 0|7 /T ST OE Y a7 F 7 3917 919 fowd fr fegear
N TFEE

# gg FgT =gt g i a8 foo aga &is ¥ Aw fear mn & AR o
A g TN TFTT T HEAT AR & T H IFHIE FEATE FF g dar R
Ay s wfefmasasd e fiamaaaiag | Fifszg
VAT H A FT AT g | e A AT 11 §527% § I HTTHT A157
T oy ag F1ed & 5 agt o @@ frar sma . safew A wEar g R
AR 36T FT g3Fd § gAI o1 §B W%HEW@WWWT@'
FFCEFA g qg W O fod wmaw | zafed & Ieig s £ fF o faw
QTAT STAT AT § I TG A F TG ILAT AT | ﬁ%mﬁm%mii ELS
T 91T B FET§ (6 qAS QAT HIST A9 | F Ay ag F2r F R oAYET
IE ST AT | HA TF §S wan’rwhq’rmqf'vra‘rahﬂ
T ALE F AT AT Y N & e SN eF & ZFS @Y 7 AT T TSN ST
& T ¢ I g% e A TR ) WA A BT A ey §
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fad ag wrom &) fF agi ST e FL W E | F AR FIATAA AFAT AT
T AT Y TASTIAT (6 gaTs, AL A & g7 9% fif 0F 3% A1 g2 @iF
T AT HIT IF AT CF ST F AL f&qr W@y A1 agi fow 0l 7 I
AR STH FY AT IR B @A g8 29T F AT FAT qGT F S
AT AT S § AT TgHT 1S &, T AT AT FT @ § AL S
A I IULH THGIFE AIA A TgH S g (6 gHH! Tgh & T F1 HAGL
frarsr g & @ g9 w1 woT swgT ¢ foar mar @ fe a g
& o gHeT @Y qIfSedT ST &1 48T S Ao1gR YT § 17 OE gred
RN FemaEad | WI@H A F@ari 7 s §
A IAFT IO AZA U RIATE | TTALZAR Fo o F AT A AT oA
STE ATATA § BT AT § | AT € IE@R TAAqE I A AT
g F38 0 dw<E M@ aa F1 96 § % 30 o5 q W F3F oW
qiffe SIS g | A g ARATE Fagiw Y fae srsn wWr g 9w
FET T foaT ST ST 1w WF AT A1gT @ 9 a1 H grgAr FE 5 54 fvew
$ fao sraaTe ot 7t fggeam & € o & & oreew ar e ga frer Y
& ST g S s O AT fewt st § fomd fe fegeae @ gfaar &
FeAT @1 @3 frd o | # e § fr 59 R A A w1 Awa $ R
g fa® AT & T T/ 7 G& I Y TF A1 ST A1 | THAT FGH
# 9rgar § & gT a9 ) HET GG FIAT A0fed AT WS qEAT § G|
Sl

(English translation of the above speech)

Shri R. V. Dhulekar (U. P.: General): Mr. Chairman, it gives me great
pleasure to have to say that one of our old well-known members of this House,
Begum Aizaz Rasul, has thought that such a Bill should be presented here. I
have been very much pleased that she has frankly admitted here that she and
her party had sown seeds prior to 15th August and many years before which
have resulted in creating large-scale disturbances in India. To-day when we
have achieved our independence we had to present some Bills—as we had been
doing before—which tend to impose certain restrictions on some of our papers
and presses. You will yourself observe that this is the obvious result of the:
orgy of murder of lakhs of men, women and small children and loss of property
worth several lakhs which took place in the whole Pakistan. The paper that in-
dulged in inflammatory writings was being published from Delhi. = Therefore,
I think and hope that my Honourable Lady friend will remember for future also-
what she has stated now. And I further hope that she will bear this in mind
that there will not arise any opportunity in the future when her party may act
prejudicially to the interests of India.

I may say that this Bill has been presented at the most opportune moment.
One of my friends wanted to create disturbance here as well and T hope that
there will not arise any contingency to bring into operation the provisions of this
Bill in this House. Because everyone in this House has got liberty. You
are aware of the sparks of trouble that have flown over Delhi and you want that
the same thing should be repeated here. This is what I say that we will be de-
prived of all of our privileges with which we can act freely by the action of our
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friend. Therefore I hope that the Bill which has been brought before the
House should be rigidly enforced. My Honourable friend has stated here that
probably such an opportunity may not come. I wish that such an opportunity
must be brought about. Uptil now such matters are being publish=d in the
‘papers in a tacit manner in order to render every possible assistance to those
portions of the country which have been partitioned and the portion which has
been cut off. Buch conditions wure being created as may pive
rise to the apprehension that the people here are ecommitting atroci-
ties. 1 may be permitted to say that in my place, Jhansi, where a boy
was stabbed and after that a girl killed, the very people who perpetrated
this murder managed to publish in the papers that they were being sub-
jected to grave injustice at the hands of the people of the majority community
of that place. They gathered people from the surrounding areas and went on
-emphatically saying that they were being compelled to leave the place. A
gathering of about two to three thousand persons was arranged and then it was
declared that the local people were fércing them to migrate to Pakistan and
creating such conditions which would render it impossible for them to live there.
Such matters are published in the papers and it produces a very bad effect.
These are published alike in the papers in the Province of U.P. and :lsewhere.
Many representations are made to the Government that there were certain
members who wished that some of the people from this country should leave for
Pakistan. T want to say that this measure which is heing brought before the
House should be passed and I would request the Honourable Minister of Home
Affairs to prohibit publication of such papers in India as publish seurrilous head-
lines or headings and contain such matters inside which may bring slur on India
before the world.

I feel that this Bill is quite inadequate to meet this necessity and a more
rigid measure should be introduced, if possible. With these words, I wish thab
-evervone should support this Bill and that it should be strictly enforced.

st o AT o < weved, S fae g fafreT dwe & s

e Sufeaa fraTd Ied GaT A e § frew e dafd az A

A AT @ E | S S g I9 F AAR TG DT F § afew
S HT ATHT ST R | I E I F A9E AT fergEa § @ A

§ A AT F WA F ATACT AT SE G & AT @A w7 v

a1 72T & ot i 3 G F1 IBeHT OF ATHRT ACHTL HIH FLET A1

7z 939a ¥ 3@ W IR A awad 5 o fao A1 gg 9y weq www

g1

Fus e wiasrs siae (Chief Commissioner’s Province) F AoENH @
Wﬁtﬁﬂwmmﬁﬁﬁmﬁmﬁmﬁﬁmﬁﬂgl .
Eﬁm.ﬁmaﬁtﬁgﬁr&amﬁﬁmmﬁélwmm?

msﬁﬁaﬁaéﬁrwaﬁtﬁwaﬁmmmﬁ TGIT AR

T O @ AT ANAT A TETE AT AR F T AR AT HE st feea

# o aT ST faT ST & o A e § A e s @ an

"fforee aTed & farer & i 9 o % 59 AT qawog F AR 4 )
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# SqTaT T A, ST A0gAT § ST N § sr@Arrq 7 €% a9 WA F
AR qTHA G FT ATZAT a‘.ﬁmﬁ‘wa‘fw&mm*ﬁw
F FE@ &1 erdt 9, fag @1, Ty qaTer Sy §, ‘et
& frrearg | ‘A & fagear g | ‘S gAY oA | fawear
ﬁmmémﬁ;w@aw%m TFR & faors
G oA AR IS G @ IS 1w aew g 9 5 s
faw A1 ¥ I*@ § |

feg a2’ y AavAT T A fi AT § freroar § qar feean &
TG A AT ARG GFIR FAG Ag Fed ® fgaw f& oag 49
VB T, g a T AT @ el 9T, $9 W At &
farg 319 a0 W T ARE T F T, AW N AF W
JAY T FT BT | AGAT AR GHR H AYEF qo@s< fgg o@ar
q qTHAOEAT W AT fEAT, 9 WK S WA & Ag afew o
fa%ﬁwuam,ﬁ;aﬂ@wﬁﬁm%aﬁﬁam&mﬁ 0

TORT & &N &1 Ffgw § fAEr FT A9Ar diar ikar A g% 9

?ﬁﬁm@w@é’raﬁj aut § 99, d gAR " A BIHF AT
S | mmﬁﬁmmaﬁa@wmm AT HATHTIH

w1, foa a1 a3 ag ot Y sryeT drgwreEi frerd go mfed & smam
;ﬂﬁ SO & drFal § 59 fagr, FAST T9a1 AT F AT 9T 5_FH6 G q47
WI"

T OE W A AIH et ard foet g € | gar gw feas 1
FEFTTE | TET A qH forar ora o ag e fam wpeq @1 g9 @
fafre age 7 o8 owmar f& a8 smeR-AEw aga sfifafas
(irresponsible) § X ag sgAr fewiffafafedy (responsibility) =t
TH awAd g1 X I § 3@ 49 A WA @ §, A F gWAA g
f§ ag Nt ¥8 7@ § a@ = g@q foxifafafedt (respansibility)
QU FE F fod FW § 1 AT 78 g9 Forererd 2g & 5 amr ot daae
TaHE §, 9 I faT A R 3uF A2 A GF FiAE a4F Y T
FAAF AT | To) e qrdl & Jfd & ya frarar wig fFgard awe
TIEE &, g Frelt w1 A 7 § o A Afeew ave &1 9 A@ fegai
F1 FIOA & | T T qTEW 747 47 fo@r A1 § | 9% T Arar g few
FIHX A FY 18 78 Fo6aT & | 98 TR FAY AT G F G G, AR
78 fraamdr g, 9 st g frafeg o aoiR | wfed o
9 33T ACHR FTAH F & fod ierd, IEErd T ot
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TR FITW F T ATled | TAT @l § 99 o smeer g e
Farer st fF ot oF wifaw §, SOF Toq@™ & /g faet A1 =ied |
Tg =T W I & qraa™ fear ST gl SER faew & fou =W
(Schemes) 1 g5 & | TF HEAT A TATHT Fgall g i s ALY
&7 ag feaar 9t 32 & 919 &, I dare § faer &r Wfgd 1 sk o@
FGATAI FY FAFFETAT § T 3 F@® A e a9 § N ama 71 Srofewe w7
g 3 gTa T § 9T S Ao 9w e d | UH.UE TN
oY STt JAT-HTETET F WS T §, T, TN A qreH foaw | o @
HIHATE § ST ATT FY AL AETST FT T€ Fgad § | 9g Fgd & (6 & aY

TogEl N @fAEi w1 T FETE AR A [ A wrFA S ok g
FX @I E | AR g 3 575 & e g fod womgarn § ), afes
AT 3 W& fegall A w1 AT € AT IAF for F amaswr wE@W =mEAr
g1 ¥ 9 &1 o@aT, I AR gad fawal § y9x fFm @i g

T AYE @ T § 30 WA 99N F Q § FF F1w g g 9 gma faer
AT A1fed X 3% 978 § gAY A F AHL FAN FE A0 | G

AT T qg FaT AT @1 & 6 &7 ST & U5 FIqF & AT F1 Toq 7147
FAT ATMeH | Tg WV THL 9T FA 7 S4F Ag1 g | ¥ F1% qyfxal
& AR TG @, e NE 98 TR 5 AG7 TR A @, o

ST FTAH F, a1 7 JIAT G TgHL I9 ToF H fagm 7t fferm w0

=Y a1 48 & ff Y TN W@, I TATZH BWN 1, gATY SHIHAT #1,
Z0 SR Y I § fresE R Ed AN AT @ E e B aw

F & o &1 T & 3R T avat F1 AFAT, T FT ATOMET B AHAT TG 1

# Y Jqay o F ATTH ATCHT TAST§ FF F W TF T A1 AR |

TR FI ST Aol & ol o9 #fod & o da @M Sfeag
AN TG E TEA T &1 FIE FEARL I H AR FK

N & gwwar g 5 g7 SuH Qe fegh A g @ AR Y g qwA

AR AF W, AT AT N QF G 3 Frqiioga, TLStaan A qgAy

SHRET AT TATHITE Y &FCH FLIT | &9 Teal & gy fafaecarg F

w1 fae 91 v §, 99 fao &t & g Az s g -

(English translation of the above speech)

Shri Jainarain Vyas (Jodhpur State): Sir, from the Bill introduced
by the Honourable Minister for Home Affairs it appears that through this
Bill be is trying to curtail the liberties of the press. As a matter of fact it is
not the freedom of the press which he intends to restrict, but it is the licence of
the press which he wants to limit. It is this licence of the press which is being
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used to infléme’ -the ‘feelings of the masses in India, particularly in the Chiet
Commissioners’ provinces. It is this licence of the &re“ which is_responsible
for the sanguinary happenings that are taking place these days. Ite object is
to overthrow the present Government and put a feudal government in ite place.
I am alive to this sinister design and I realise what grave necessity is there for
this Bill.

I come from a place which is close to a Chief Commissioner’s Pruvince, I
mean the province of Ajmer-Marwara which is surrounded on sll gides by aative
States of Jodhpur, Mewar, etc. This province of Ajmer and Merwara is very
small, and efforts are being made to convert it into a base for establishing a feu-
dal government. Filthy and rotten papers are published in these states and evil
propaganda is made. I am at a loss to understand, in fact, I have a complaint to
make to the Hon'ble Home Minister, why he has not paid his attention to it so
far. I do not want to take much time, but I do want to place before you a spe-
cimen or so from a few of such papers so that the Honourable Members may
have an idea as to why this [Bill is needed. The Khshairi Vir, The Hindu
8andesh, and The.Rashiraya Pat are published in Jodhpur; The Chhatra
Dharm is issued from Jaipur, The Bhumi comes out from Udaipur, and
The Tej Partap has its offices at Alwar. Vicious propaganda is made against
our Government by these papers. Let me give you a few quotations from
these so that you may appreciate why we need this Bill.

The Hindu Sandesh of the 5th November which is issued from Jodhpur
writes ag follows: :

“‘The so called Indian Government has only said that it was surprised to find
how all this had happened. It has further said that it never could imagine that
things would take such a turn. This Government could not dare take any
strong step to suppress these atrocities. It failed to prevent further deteriora-
tion. Finding their independent government quite incompetent, the Hindu
masses faced the attackers, and not only did they rout them but also made
them realise that it was not Muslims alone who were the most powerful, and
that they were mistaken in cherishing the idea that the Muslimghave the right
to treat the non-Muslims in whatever way they liked. These raiders were not
only impressed by the valour and bravery of the Hindus, but they even fled
from the houses they had been living in for years. The very government which
had failed to suppress the raiders, started firing wantonly on the very people
who had voted for its very formation; and it took pride in it. It put them be-
hind bers; extracted crores of rupees as fines and reduced them to a state of
utter helplessness."’

Who knows how many more such things are being publishad.
There is & motive behind all this. It should not be taken as something
without an aim. The Honourable Minister for Home Affairs said that
these pressmen are very irresponsible, and that they do not realise their respon-
gibility. I do not agree with him there. I think that whatever these press-
men are doing, is being done to discharge another responsibility; and this an-
other responsibility is to replace the present nationsl government by a fascist
government. The columns of these very papers are utilised for propagating to
the public that our present government is impotent; that it is useless, and that
it favours the Muslims and crushes the Hindus. Many such things are being
written. It is said that this government has no eXperience of administration.
It can never rule; it is bound to collapse and the British Government is sure to
return.  To establish an Indian Government, therefore, it is imperative that
we should have a government comprising of landlords, jagirdars and princes.
This sort of propaganda is being made by these papers. Propaganda is also
being made for amalgamating with Rajputana States our province of Ajmer and
Merwara. Schemes have been made for sttaching this territory to these State.
The Rashtra Pataka suggests that the part of Ajmer and Marwara which ad-
joins Devli should be annexed to Mewar,
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Unfortunately, such papers get writers too of this type. These writers
style themselves as socialiste but in reality they contribute towards efforte for
attaching these areas to the States. Many such propagandists have been sent
to Ajmer-Marwara. Many Swamis and Sanyasis have visited this province.
One such man is Swami Madhwa Nand who calls himself the Guru of the Lgahn-
raja of Jodhpur. He professes to bring together the Rajputs and the Khsh-
triyas, and he says that he is doing so in the interest of the defence of the
country. The Maharaja of Jodhpur also puts in & few words saying that it is
not Rajputana alone which he has to protect, but all the Hindus of this coun-
try; and for that he seeks this Swami’s help.

Similar propaganda is being made in Alwar, Udsipur and other States. News-
papers of this kind are being used to propagate all over the Country that the
Congress is stained with blood; it should be annihilated, and its Government
should be replaced by a different kind of Ggpvernment. It is being said openly
that only the Khashtryias are entitled rtlfngvam and that only they should run
the Government. This present Gove nt is unfit for ruling the publie.. I
do not hate the Khshtryias; but if it is desired to overthrow the present Gov-
ernment and boost up & Government by the Khshtryias, then I do not refrain
from saying that I will not spare the last drop of my blood for putting it to an
énd: heé' fitet i&- that all this' propagands is directed against us; against our
democratic Government, against our desire to live united. To stem such evils
in not to take away the liberty of the press. Let me, Sir, through you tell Mr.
Deshbandhu that I am also-s small journalist. I shall always be prepared to
fight for the legitimate freedom of the journalisé. But thir is no freedom.
This is goondsism. And if any paper preaches goondaism, I think, we rust
check it. If we don’t do so, we shall be annihilating ourselves and loosing our
freedom, It will mean the death of humanity, nstionality, our democracy und
our socialism. With these words, I strongly support the Bill introduced by
the Honourablg Minister.

The Honourable Sardar Vallabhbhai Patel: Sir, I have no dotbt in my mind
that the House is fully aware of the situation in the country and the necessity of
having a legislation of this kind. I am glad the various speakers have spoken
in an emphatic tone about the necessity of the measure. Now I wish to say a
few words by way of digression and I hope with your permission the House will
appreciate and tolerate it. I have the experience of this House for a short
period only but outside the House also I have taken some interest in the pro-
ceedings of this House. I have no doubt that the proceedings of this House in
the ‘past have been utilised to serve the end which is the object of this legislation
to- prevent. In the past it has been so. This House has been used for the
purpoae of creating comrmunal tension inside and outside, both in the matter of
" witerpellations, speeches and often in the matter of Bills also. We have put in
guestions deliberately with the object of creating the situation for the purpose
of- canvassing the support of particular sections of communities. I appeal to
the House also to take this matter into consideration that in a new Indis, in
the new Parliament, this House is not the forum to be utilised for the purpose
ot creating any sueh situation or any such atmosphere. I appeal to all
Members not to give interpellations in the manner in which they were giving .
in the past. I have seen some questions that have been received. I only
appeal because all these questions and answers and all these proceedings that
are taking place here are published in the Press and the Press will take advant-
age of the attitude we take here. Then they will be justified in saying that
‘what we are doing is not worse than what you are doing. You are enjoying
certain  privileges. We are ‘also enjoying certain privileges.’ ‘That
ir a digression by way of precaution. Now with the partition of
the country the atmosphere of this House and the tone of the debute
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must have a different tune. 'We must be helpful in establishing irndi.t'&om and
creating conditions, an atmosphere in the country for harmony, unity and
peace in the land, which is the greater responsibility of the members of this
House.

Now so far as the Bill is concerned, I do not think that I can say more than
those friends who themselves are editors and who know where the pinches.
As has been rightly said this Bill is & check not against the liberty of the Press,
but against the liberty which has been turned into a worse form of licence.
As has also been acknowledged that although this Ordinance has been in force
for more than a year we have held our hands and rarely exercised the powers
that are given by it.

Our friend from Ajmer-Merwara read out a passage from a newspaper. Even
in an advanced province like Bombay the newspapers are carrying on in such a
manner that an old liberal friend og mine sent me a cutting in which it was
stated that as this Government had been bitterly criticized in the foreign press.

particularly in England, the representative of the Home Department

of Government has selected forty beautiful Sikh girls to send them to
England and give one to each of the editors in Fleet Street. When that cutting
was sent to the Home Minister of Bombay he said he could do nothing because
there is no section of the law under which he could take action. Is the Home
Member to go and file a suit of defamation for the publication of these scurril-
ous and malicious libels? You will see that there are many papers of this kind
who realise that freedom has come and freedom can be used in this icanner. If
vou do not teach people how to enjoy freedom you will lose that freedom be
cause, as has been said, there are many people who have dreams that as the
British power which was an established power and used to protect everybody has.
disappeared, the place of that power will be taken by anybody who can organise
a few goondas. This Government is strong enough to resist any pressurc
from any quarter of that type. But in this House we must see that we protect
every legitimate right and interest which must be protected in a free country.
But we must not allow either the press or public assembly meetings or public
platforms or privileged places like the Assembly to be used for the purpose of
destroying freedom which is won after hard struggle and considerable sacrifice.

Sir, I am grateful for the support that has been given to this measure.
Mr. Chairman: The question is:

*“That the Bill to continue certain special powers conferred on the administration in
Chief Commissioners’ Provinces for the better control of the di ination of undesirabl
matter, be taken into consideration.’’ ’

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Thursday, the 20th
November, 1947. !

————
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